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LOK SABHA
Wednesday, 27th April, 1855

The Lok Sabha met at Eleven of the
Clock

[Mr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS
MULBERRY PLANTATION

*2605. Shri Keshavalengar: Will
the Minister of Commerce and Indus-
try be pleased to state the extent of
subvention, if any, being given by
Government to farmers in Mysore
and in other States to raise new
saplings and replant the old plant-
ation: of mulberry in the country?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): As
pointeq out in my reply to the ques-
tion No. 2478 on 22nd April, 1955,
certain experiments on future ex-
pansion of mulberry cultivation are
taking place. A statement showing
the nature of the schemes as also the
amounts sanctioned to the States is
laid on the Table of the House, [See
Appendix XII, annexure No. 36.]
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Shri M. D. Ramasami: May I know

whether any such subvention has
been sanctioned to Madras State?

Shri Kanungo: Yes
133 LSD.
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Shrl Ramachandra Reddl: May 1
know whether there has been any ex-
port duty on this monkey business?

Shri Kanungo: No
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INDUSTRIAL HOUSING SCHEME
(HIMACHAL PRADESH)

»2608, Shrl §, C. Samanta: Will the
Minister of Works, Housing and
Supply be pleased to lay on the
Table of the House a statement show-
ing:

(a) the total number of the sub-
sidlsed Housing Schemes for Indus-
trial workers received from Himachal
Pradesh;

(b) the number received from (i)
the State Government; (ii) Employers
and (iii) Registereq Co-operative
Socleties of Industrial workers; and

(c) the amount proposed to be
ganctioned as loan and subsidy in

each case?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
(a) and (b). Only one Scheme has
been received and that is from an
Employer from Himachal Pradesh.

(¢) The amount of assistance
sanctioned for the employer, ie.
Nahan Foundry Ltd., Nahan, Iis
Rs. 47,884 as a loan and Rs. 31,789/-
as a subsidy for the construction of
50 tenements.

Shrl S. C. Samanta: May I take
it that there is no co-operative society
in Himachal Pradesh for the labourers
so that they have not come forward
for help?

Sardar Swaran Singh: In Himachal
Pradesh a: the hon. Member must be
aware. there are not many iIndus-
trial workers, because belng a hilly
tract there is not much of industry.
There is one big industrial concern,
namely, the Nahan Foundry and they
have come up for assistance.

Shri S. C. Samanta: May I know
whether the help that has beer
rendered is according to hire pur-
chase system basis?

Sardar Swarn Singh: No, Sir, As I
have indicated, the amount of sub-
sidy is an outright grant to the em-
ployer and they will construct these
houses which they let out to the
workers.
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DisPLAC D PIRsONS (TRIPURA)

#2610. Shri Dasaratha Deb: Will
the Minister of Rehabilitation be
pleased to state:

(a) whether it is a fact that the
displaced persons of Khwai (Tripura)
have adopted a memorandum in a
Conference and submitted it to Gov-
ernment; and

(b) if so, the steps Government
propose to take in the matter?

The Depuiy Minister of Rehabili-
tation (Shri J. K. Bhonsle): (a) Yes.

(b) (i) The payment of loans |is
being expedited.

(ii) Schemes for the construction
of tanks, tube-wells and ring-
wells costing Rs. 10.42.452
have been sanctioned.

(iil) Another sum of Rs. 5.18,000
has been provided for the
construction of roads and
bridges.

(iv) A provision of Rs. 2,75.687
has been made for the con-
struction of schools, dispen-
sarles and staff quarters.

(v) A scheme for the rehabili-
tation of unattached women
and children is under exami-
nation.

Shri Dasaratha Deb: May I know
whether in this memorandum the
West Bengal scale of loan was de-
manded?

Shri J. K. Bhonsle: Yes, Sir; it
was demanded.

Shri Dasaratha Deb: In view of the
fact that Tripura is covered with
thick jungles and it is more ex-
pensive to bring all this land under
enltivation than It was costing in



2717 Oral Answers

West Bengal, do the Government con-
sider to grant them this loan accord-
ing to West Bengal scale?

Shri J. K. Bhonsle; Yes, Sir; we
have very recently sanctioned them
the West Bengal scale.

Inpians v KENYA

%2611, Dr. Ram Subhag Singh: Will
the Prime Minister be pleased to
state:

(a) the number of Indians who
were attacked and killed in Kenya so
far since the 1st January, 18535;

(b) the number of Indians who
were injured;

(¢) the number of houses belonging
to Indians burnt and destroved: and

(d) the total value of their pro-
perty destroyed during the sald
period?

The Parllamentary Secretary to
the Minister of External Affairs
(Shri Sadath All Khan): (a) Four.

(b) PFive.
(c) Nil
fd) NilL

Dr. Ram Subhag Singh: In reply to
parts (¢) and (d) the hon. Parlia-
mentary Secretary has said ‘Nil'.
Mav I know the reasons for these
attacks and which particular commu-
nity of Indians has been the worst
victims of this arson and killing?

Shri Sadath Al Khan: These un-
fortunate incidents are not confined
fo any particular community, but
it 15 true that many of the Sikh com-
munity in Nairobi ig disturbed over
these incidents because most of the
Sikhs are often involved in them and
the reasons I presume are that many
of the Sikhs are associated with the
Kenya Security Force where they
have rendered services in defence of
law and order.

Dr. Ram Subhag Singh: It has been
: stated that many of the Sikhs are
connected with the Kenya Security
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Force. May I know whether the
Government of Kenya has taken pro-
per precaution to see that the Indians
are not victimiseq in this way?

Shri Sadath Al Khan: I am  sure
that the Government of Kenya has
taken precautions. Anyway we have
expressed our deep concern over
these incidents and I believe that »
largely attended public meeting of
Asians was held in Nairobi in
February 1855, at which the two Asian
Ministers were present and they
also protested against these killings.

Shri Kasliwal: May I know if the
Government are in a position cate.
gorically to state that because of
these stray incidents the sood re.
lations that exist between the Indians
and Africans in that colony are not
in any way affected?

Shri Sadath Ali Khan: Yds, Sir.
The good relations existing between
the Indians and Africans are not
adversely affected. In fact, all right
thinking people will condemn these
killings. ’

Shri Joachim Alva: In view of the
poculiarly embarrassing situation in
Kenya and on account of the attacks
nn the Sikh constabulary, is Govern-
ment prepared to advise the  with-
drawal of our Sikh nationals from
this constabulary force and provide
them with alternative venues of em-

ployment?

Shri Sadath Ali Khan: We do not
run away from these things. We face
them boldly.

Dr. Ram Subhag Singh: Since when
such killings are going on in Kenya
and what has been the total num-
ber of deaths there because ot such
killings?

Shri Sadath AH Khan: The first
attack took place on 6th February,
1955 when one Mr. D. K, Dhir, 20 year
old Supreme Court clerk was brutal-
ly killed. Since then many such
attacks have taken place. T will let
the hon, Member have fuller infor.
mation later.
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SHELLAC

#2612, Shri Ibrahim: Will the
Minister of Commerce and Industry
be pleased to state the total pro-
duction of shellac in India during
the last two years?

The Deputy Minister of Commerce
and Industiry (Shri Kanungo):
Precise figures of production of
shellac are not avallable; flgures for
the production of sticklac, the raw
material for the manufacture of
chellac and seedlac and button lac.
were as follows:—

1053. 54 6,564,000 maunds.
1054 55 10,33,000 maunds

Shri Ibrahim: What is the annual
production of shellac in this country:

Shri Kanungo: Well, we can work

it out on the basis of one maund, 32

seers of raw lac to one maund of
shellac.

Shri Ibrahim: How many research
institutions are there for this com-
modity?

Shri Kanungot There is a very
well-equipped institute at Ranchi.

Shri Kelappan: May I know how
much of shellac i exported?

Shri Kanungo: Only less than 10
per cent of the total production is
consumed in the country and the rest
is exported.

PrEss CORRESPONDENTS

+2613. Shri Chaudhri Muhammed
Shaftee: Will the Minister of Informa-
tion and Broadcasting be pleased to
state:

(a) the number of applications
recelved from Indian and foreign
press correspondents for accreditation
with the Government of India during
the years 1953 and 1954;

(b) how many of these applications
were accepted; and

(c) the reasons for the rejection of
the others?

The Mifister of Information and
Broadcasting (Dr. Keskar): (a) The
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number of applications were 84 in
1953 and 74 in 1954.

(b) 56 in 1953 and 60 in 1B54.

(¢c) Rules for the Accreditation ot
Correspondents have been framed in
consultation with the Central Press
Advisory Committee and the Execu.-
tives of the Press Association and
Foreign Correspondents’ Ausoclation.
Copies of the Rules are placed on the
Table of the Sabha. [Placed in
Library. See No. S-189/55]. All rejec-
tions have been made strictly upon
the recommendations made by the
Central Press Advisory Committee in
accordance with the Rules.

Shri A. M. Thomas: May 1 enquire
whether in the matter of granting
accreditation language papers are not
given due consideration and a few
people here in Delhi sit down and dec-
cide on the merits and circulation of
papers in other distant parts?

Dr. Keskar: A: far as the rules go,
the hon. Member would be able to
see the rules; they are placed on the
Table of the House. There is no
discrimination as far as the language
papers are concerned: everybody is
treated equally. How the rules are
going to be interpreted, we have left
it to the Central Press Advisory Com-
mittee which is a body exclusively
romposed of Press representatives
and not representatives of Govern-
ment, and we hope that they wil)
generally deal with this matter care-
fully.

8hri Joachim Alva: Is it the case
of the Government that we always
exercise a free and unfettered demo.-
cracy, and have there been cases of
foreign correspondents being warned
for tendentious reports in respect of
our relations with other countries?

Mr. Speaker: I do not think this
arises.

Shri Jaipal Singh: Have the recom-
mendations of the Press Commission
in this particular regard been accept-
ed by Government in toto or other-
wise?
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Dr. Keskar: We have accepted them
generally in principle but the whole
thing is under active consideration.

Shri T. B. Vittal Rao: May I know
if there are any representatives of
the Indian Federation of Working
Journalists in the Central Press
Advisory Committee?

Dr. Keskar: There will be; but
what was exactly referred to by the
hon. friend here. is going to be im-
plemented very soon,

Roaps IN MYSORE

*2614. Shri Wodeyar: Will the
Minister of Planning be pleased to
state:

(a) the iotal amount so far sanc-
tioned by Government for building
voads in Mysore State under the First
Five Year plan;

(b) how much of this amount has
already been spent; and

(c) whether the Mysore Govern-
ment have asked for any additional
sum for this purpose?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) and (b). A
statement showing the amounts sanc-
tioned or approved by the Govern.
ment of India for road development
in Mysore under the First Five Year
Plan and the expenditure incurred
thereon is laid on the Table of the
Sabha. [See Appendix XII, annex-
ure No. 37.]

(c) Yes: the State Government have
usked for a loan of Rs. 12721 lakhs.

Shri Wodeyar: May I know whether
the Government is aware that the
roads in Malnad areas of Mysore
State, where the rainfall ranges from
200 inches to 300 inches, are badly
damaged and the transport facilities
are out of reach, and what steps the
Government have taken to improve
the roads in the Malnad areas and
what are the suggestions given to the
Mysore Government, if any?
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Shri S. N. Mishra: Sir, I take this
information from the hon. Member;

but, it is for the State Government to
look to the needs of the areas which

are badly in need.
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PETROLEUM PRODUCTS

»2616. Shrl Bishwa Nath Roy: Will
the Minister of Works, Housing and
Supply be pleased to refer to the
reply given io starred question
No. 1798 on the 2nd April, 1955, and
state whether after the installation of
the new refineries this year, India
would be self-sufficient in petrol, fuel
ofl and other petroleum products?

The Mindster of Works, Housing and
Supply (Sardar Swaran Singh): Both
the new refilneries in Bombay are cx-
pected to go into full production dur-
ing this year, and India would then
be self-sufficient in Petrol and pro-
bably in Furnace Qil also, but not in
other Petroleum Products, Crude Oil
will, however, have to be imported
from abroad.

Shri 3ishwa Nath Roy: May I know
the percentage of increase of pro-
duction in these refineries in relation
to the present production?

Sardar Swaran Singh: 1 do not
know what the hon. Member means
by the present production. If by
that he means the production in
Digboi reflnery, that is very small
The two new reflneries, one known as
the Standard Vacuum Refinery Co.
and the other the Burma Shell Re-
finery Co. both of which are located
in Bombay. have a production capu.
city of 11,74,530 tons of petrol and
10.41,938 tons of fuel oil.
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Shri K. P. Tripathl: May I know
if it i: already decided that the oll
from Naharkhatia will be reflned in
Assam; if not. where will it be re-
fined and whether this has been taken
into account in the Minister’s state.
ment that India would be self-suffi-
cient in petrol?

Sardar Swaran Singh: According to
the present plans of the Assam Oil
Company, crude oil which has been
found in Naharkhatla is proposed to
be refined by the Company in the
Digboi reflneries. The present ques-
tion related to the new reflneries ana
in 3aying finally that we will be self-
sufficlent in the matter of petrol and
furnace oil, account has been taken
of the production capacity of Digbol
ail flelds also along with the two new
refineries that have gone Into stream
in Bombay.

Shri A. M. Thomas: May I enquire
whether there is any nossibility of a
revision in prices having regard to
the Indian production?

Sardar Swaran Singh: It is yet
nremature to make a commitment on
this score.

PRINTING PRESS

*2617. Shni Siddananjappa: Will the
Minister of Works. Housing and
Supply be pleased to state:

{a) whether Government have any
vroposal to set uo a new Press in
South India: ana

(b) if so, the site of the proposed
oress?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
(a) Yes, Sir: for inclusion in the
Second Five Year Plan.

(b) The site
selected

Shri Siddananjappa: May I know
it Bangalore is one of the places in
view?

has not yet been

Sardar Swaran Singh: Yes. Sir;
Bangalore {; one of the places whien
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are being considered for the location
of the Press.

Shri Matthen: May I know whe-
ther there is any proposal for a print-
ing press exclusively for the Parlia-
ment; if not, will Government con-
sider the proposal to have one?

Sardar Swaran Singh: That is a
suggestion for action. Sir.

Boroer RAamm

*2618. Sardar Igbal Singh: Will the
Prime Minister be pleased *o state:

(a) whether it is a fact that the
Pakistan forces have occupied the
place where the body of Sardar
Bhagat Singh was cremated on the
bank of River Sutlej near  Feroze-
pore;

(b) whether the Government of
India have taken any steps for the
restoration of the said place: and

(¢) if so, the nature of the action
taken?

The Parliamentary Secretary to
the Minister of External Affairs
(Shri Sadath Ali Khan): (a) to (c).
Sardar Bhagat Singh's body was
cremated near the foot of the Right
Abutment of the old Kaiser-e-Hind
Ferozepore bridge, about two furlongs
on the Indian side of the Right
Marginal Bund of the Ferozepore
Headworks. There is no monument
on that site. Pakistan forces en-
croached upon and occupied Indian
territory in this area on the 7Tth June,
1948. Since then, they have increased
their area of unauthoriszed occupation
in that region.

The question of evacuation of
Indian territory in the vicinity of
Ferozepore Headworks has been
taken up from time to time with
Pakistan authorities, It was included
in the list of items for discussion by
the Indo-Pakistan Steering Commit-
tees, which have recently been reviv.
ed, It has been agreed during these
discussions that the demarcation of
the boundary in the Western Zone
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should be taken up as early as pos-
sible. It has not, however, been
possible to reach any agreement 80
far, on the question of Pakistan’s
evacuation of Indian territory in the
vicinity of the Ferozepore Head-
works, pending the final demarca-
tion of the boundary.

Sardar Igbal Singh: May I know
whether the Government are aware

s 01 the fact that there used to be a big

fair to pay homage to Sardar Bhagat
Singh on the 23rd March, every year
and now the people could not go there
though the place is in India?

Shri Sadath Ali Khan: I am not
aware of this, I will certainly look

into that.

Sardar Igbal Singh: May I  know
whether the Government of India’
will take some action as early &3
possible so that next year people
may be able to pay homage to Sardar
Bhagat Singh at that place?

Shri Sadath AW Khan: We hope
the matter will be settled.

GRANTS TO STATE GOVERNMENT

+2620. Dr. Rama Rao: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether a sum of rupees two
lakhs has been sanctioned for  ex-
penditure on the staff employed by
the Delhi State Government in  the
Social Welfare and Rehablilitation

Directorate;

(b) it so, the conditions laid down
for this grant; and

(c) the details of the schemes for
which this amount has been
sanciioned?

The Deputy Minister of Rehabili-
tation (Shri J. K. Bhopsle): (a) Yes.

(b) None.

(c) The grant has been sanctionedl
to cover expenditure on staff of the
Social Welfare Rehabilitation Directo-
ratr engaged on the implementation
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of the Government of India schemes
for relief and rehabilitation of  dis-
placed persons.

vUr. Rama Rao: May I know, il
Rs. 2 lakhg are spent on staff, what
is the amount spent on social welfare
under this?

Shri J. K. Bhonsle: On pay
Rs, 1,50,000 and Rs, 50,000 on con-
tingencies.

Dr, Rama Rao: May I kmow if
there are any orphanages which are
staffed by this grant?

Shri J. K. Bhonsle: I think so; yes.
There is what is known as the
Kasturba Niketan Home. Half the
number of boys and girls are orphans
and the other half are children of
destitute women.

TEXTILE MILLS

%2621, Shri Balakrishnan: Will the
Minister of Commerce and Industrv
be pleased to state:

(a) the number of textile nriills
started so far on co-operative basis:
and

(b) the number of weavers brought
under this scheme as share-holders?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a)
Two. ©One has started working at
Guntakal in Andhra and the other
is to be erected at Tirunelveli in
Madras.

(b) According to the byelows of
the Mills. only primary weavers' cu-
operative societies and the Apex
weavers' co-operative societies (both-
within the respective State) can be-
come share-holders and not individual
‘Weavers.

Shri Balakrishnan: May I know
how far the shareholders and weavers
are benefited by these mills?

Shri Kanungo: They get yarn at a
reduced price. Obviously, the main
benefit is that they own the works
themselves.
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Shri Balakrishnan: May I  know
whether the yarn is being supplied to
the weavers on a longterm loan
basls?

Shri Kanungo: No. The yarn s
supplied exclusively to the weavers’
co-operative societies. The trans-
actions are cash and the societies dis-
tribute.

Shri M. D, Ramasami; May I know
whether there is a proposal to start
some more textile mills in South India?

EF 21

Shri Kanungo: It all devends on

the capacitvy of a particular State to

organise this.
L 9

HousiNGg oF DispLACED PERSONS

#2622, Shri Subodh Hasda: will
the Minister of Rehabilitation be
pleased to state:

(a) the steps taken by Government
for the housing of displaced persons
in Dudkundi: and

(b) whether it is a fact that many
displaced persons died there during
1984 for want of proper housing?

The Depuiy Minister of Rehabili-
tation (Shri J. K. Bhonsle): (a) and
(b). The information is being col-
lected from the State Government and
will be placed on the Table of the
Sabjm in due course.

Shri Subodh Hasda: May I know
whether it Is not a fact that the dis-
placed person: are still living in
thatched and broken houses in
Dudkundi camp?

Shri J. K. Bhonsle: [ have no iIn-
formation whatsoever on this ques.
tion.
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Shri Barman: May I know what
are the stuffs that are used as tea
adulterants?

Shri Kanungo: Various stuffs are
used: sometimes used tea leaves, un-
proceised tea leaves, stalks, etc.

TeA

#2625, Shri K. P. Tripathi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
tea price recently averaged Rs. 3/2
per pound which was Re. 1 per pound
more than what it was In 1953:

(b) the average cost of productior
per pound of tea; and
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(c) the steps that Government pro-
pose to take to see that labour gets a
fair share of this prosperity in the
Industry?

The Deputy Minister of Commerce
and Industry (Shri Kanungo):; (a)
Yes, Sir.

(b) Precise
available,

The wage cuts made by tea
gardens during the crisis have now
been gencrally restored. Where these
cuts have not already been
restored, the gquestion of restoring
them is reported to be under consi-
deration, The Plantation Labour Act
i¢ now being implemented in stages.
It is proposed to provide more funds
for labour welfare measures out of
the proceeds of the cesg of Rs, 4/-
per 100 lbs, under the Tea Act, The
question of jintroducing compulsory
contributory provident fund scheme
for tea plantation labour is under
consideration,

Shri K, P, Tripathi: May I know if
it is a fact that in view of the rise
in tea prices, the share market has
gone up by more than four times?

Shri Kanungo: I am not aware of
it.

Shri K. P, Tripathi;: May I know
if Government is considering whether
some part of the high profits or super-
profits should be frozen or diverted
compulsorily for the purpose of
labour welfare?

information is net

Shri Kanungo: Apart from the
excise duty and other taxes, there
is no other measure under consider.
ation.

Shri Ramachandra Reddi: May 1
know whether there is a slump in the
London tea market and as such, the
export duty on tea has been reduced
in Ceylon, and whether this will have
any adverse effect on the export of
tea from India?

Shri Kanungo: 1 have no infor-

mation as yet.

Shri K. P. Tripathi: In view of the
great help which was rendered hy
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the Government in 1952 crisls, may
1 know whether the Government are
considering that some part of  this
fund should be earmarked for the
purpose of housing and other pro-
grammes under the Plantation Act
which is not being implernented and
of which there is no chance of being
implemented if it is left to the em.
ployers?

shri Kanungo: The housing pro-
gramme and other programmes are
administered by proper authorities
and the excise duty of Rs. 4 per 100
Ibs. includes the expenditure on pro-
grammes for labour welfare.

Shri H. N. Mukerjee: Ha: it come
to the attention of the Minister that
in certain States llke Saurashtra. the
Ministers of Government are going
round carrying on propaganda against
the consumption of tea and utilising
official and non-officlal agencies for
that purpose?

Shri Kanungo: Beyond what has
appeared in the newspapers, I have
no other information.

Shri Matthen: What is
Minister’s reaction?

the hon.

Mr. Speaker: I am going to the
next question.

PETROLEUM PRODUCTS

#2830, Shri Viswanatha Reddy: Wil
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to fix a pooled price
for petroleum and its products, 80
that they may sell at the same price
throughout the country;

(b) if so, whether the oil companies
have agreed to such a proposal; and

(c) when this proposal is lkely
to be given eflect to”

The Minister of Works. Housing
and Supply (Sardar Swaran Singh):
(a) No Sir, not at present.

b) and (¢). Do not arise.
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Shri Viswanatha Reddy: May I
know whether in other countries
petroleum oroducts are sold at a
uniform price regardless of the dis-
tance from the port town?

Sardar Swaran Singh: It is true
that in some uf the countries, there is
a pool price with regard to petroleum
products. but not in all the countries.

Shri Viswanatha Reddy: May 1
know whether it is in the contem-
plation of the Government tn have a
single uniform consolidated tax for
tne petroleurn products through-out
the country instead of the various
central and provineial taxes on petro-
leum?

Sardar Swaran Singh: | would
draw the attention of the hon. Mem-
ber to the recommendations of the
Taxation Inquiry Commission. They
have gone into this question, and the
matter is receiving the consideration
of Government in the light ot those
recommendations

Shri Viswanatha Reddy: What
particular difficulty are Government
facing in having a pool price for
petroleum  products in our own
country?

Sardar Swaran Singh: Absence of
suitable financial adjustments and
the creation of an equalisation fund
to meet these discrepancies.

Shri K. P. Tripathi: Has the atten-
tion of Government been drawn 1o
the report recently said to have been
published by the East European Coal
and Fuel Committee that the present
system of fixing prices tracing them
back to the Gulf of Mexico parity is
unjust and should be revised, and that
in that Committee the USSR, UK and
USA were represented?

Sardar Swaran Singh: Yes. Gov
ernment have noticed Press reports
about the recommendations contalned
in that report. Efforts are being
made to get an authorised version of
those recommendations. 0Oil com-
panies also have put forward their
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version. The whole matter is engag-
ing the attention of Government.

REHABILITATION OF DISPLACED PER-
SONS

#2632, Shri Sanganna; Will the
Minister ot Rehabilitation be pleased
to state:

(a) whether a proposal to rehabili-
tate the displaced persons from East
Pakistan in the Indu:trial areas of
Orissa is under consideration of the
Government of India; and

(b) if so, with what results?

The Deputy Minister of Rehabili-
tation (Shri J. K. Bhonsle): (a) and
(b). Yes. Schemes for the setting up
of an urban colony at Rourkela, for
the employment of displaced persons
in the Rourkela Steel Plant and for
the setting up of a tralning.cum-pro-
duction Centre, are being prepared in
consultation with the State Govern-
ment.

Shri Sanganna: May I know what
is the idea in rehabilitating these
persons only in industrial areas in-
stead of in places sparsely populated?

Shri J, X, Bhonsle: I do not see
any reason why they should not be
rehabilitated there, if they can get
employment in the steel plant.

Shri Sanganna: May I know whe.
ther all these DPs. are technically
trained peonle?

Shri J. K. Bhonsle: They are trai.
nees. The first was a batch of 150
families; they are normal displaced
families, They are not specialists.
Bui the 150 students that we want o
train in a training-cum production
centre are trainees. Of course, they
will be specialists after they pass out
from this training centre.

shri B, K. Das: Sometime ago there
was an inquiry Into the grievances
of the refugees who were settled in
Orissa. May I know the result of the
inquiry by the officers who were sent
there?
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Shri J. K. Bhonsle: A separate
guestion might be tabled for answer-
ing this.

Shri Sanganna: May I know to what
professions the DPs, who have been
already rehabilitated in other parts
of the State belong, and whether
they are self-sufficient in their pro-
fessions?

Shrl J. K, Bhonsle: Some are, and
the professions that they have adopt.
ed are those of merchants, cultiva-
tors and various other trades,

D. D. T. FACTOoRY DELHI

2633, Shri H. N. Mukerjee: Wil
‘he Minister of Production be pleased
to state the principles guiding the
selection of the Directors of the
D.D.T. Factory in Delhi?

The Minister of Production (Shri
K. C. Reddy): Generally speaking, se-
lection is based on over-all consi-
derations of suitability and compe-
tence. Both Officials and non-Officiais
are included in the Board of Directors,
Officials from the Ministries of Pro-
duction, Finance, Industry and Com-
merce and Health are among the
Directors. There are non-Officials as
well with experience in business and
industry.

Shri H. N. Mukerjee: May I know
if it is a fact that one of the direc.
tors of this factory is connected
with a firm which has been entrusted
with orders for this factory?

Shri K. C. Reddy: Yes, but 1I
would like to add that the agreement
with the company, the managing
director of which company is now on
the directorate of the DDT factory,
was concluded long before this com-
pany was formed—about a year
carlier to the formation of the com-
pany. At present, so far as matters
—between that company and the DDT
company are concerned, in all those
discussions this particular director
does not take any part,
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Shri Velayudhan: May 1 know whe-
ther there was any necessily felt to
find a suitable person other than this
director about whom there is some
suspicion In the mind of the public?

Shri K. C. Reddy: His presence on
the board has been found to be very
useful; in fact, it has not been
embarrassing or unhelpful. I may
add that somelime ago he offered to
resign his directorship of the boarg,
but Government felt his presence there
useful and have reqguested him to
continue,

ExrorTt oF Prece-Goobps

*2634. Shri Kasliwal: Will the Min-
ister of Commerce and Industry be
pleased to state.

(a) whether it is a fact that there
has been a fall in the export of In-
dian piece-goods to Burma recently;
and

(b} 1f so, the reason therefor?

The Deputy Minister of Commerce
and Endustry (Shri Kanungo): (a)
Yes, Sir,

(b) The main reason is attributable
lo the abolition of preferential rate
of import duty on Indian cotton
plecegoods by the Government of Bur-
ma with effect from 1st October, 1153,

Shri Kasliwal: May I know if the
fall in these exports is tantamount
to the extent of 40 per cent.?

Shrl Kanungo: Almost that.

Shri Kasliwal: May I know if Gov-
ernment propose to take any steps to
restore our exports to Burma and
other countries in South East Asia
where they are facing competition
from Japanese and other goods?

Shrl Kanungo: An Export Promotion
Council h8i been constituted ang it
has been specially charged with tak-
ing steps for improving the exports of
textile goods from India.

Bhri Ramachandra Reddl: May I
know whether the fall is in handloom
goods or nill-made goods?
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Shri Kanungo: Mostly in mill-made
goods,

UrsaN REHABILITATION LOANS

*2638. Shri Gldwani: Will the
Minister of Rehabilitation be pleasea
to state:

(a) whether it is a fact that appli-
cations for urban rehabilitation loans
on the strength of verified claims
were invited by (Government from dis-
placed persons who were not inelua-
ed in priority caiegories for payment
of compensation; and

(b) if so, when?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) and
(b). Yes. Orders regarding the grant
of urban loans to claimant displaced
persons not included in the priority
categories were conveyed to the State
Governments on the 24th August,
1854 and the State Governments in-
viied applications after that date.

Shrl Gidwani: How many applica-
tions were received upto 31-3-55 in
the State of Bombay and how many
of the applicants have been granted
loans up to that date?

Shri J. K. Bhonsle: 562 applications
were received, 124 applicants were
given loans,

Shri Gidwani: May I know whether
it is a fact that when payment of such
loans was about to be made by Ool-
lectors, at whose disposal funds were
placed for the purpose, the Govern-
ment of India ordered that payment of
such loans would be made by Re-
gional Settlement  Commissioners,
and whether it is a fact that as =
result of these orders, payments were
stopped by the Collector ang appli-
cations recommended for grant of
loans were forwarded to the respec-
tive Settlement Commissioners
through the State Governments, and
as a result of this, many of them
have not receiveq loans and their re.
habilitation has stopped?
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Shri J. K. Bhonsle: The loan scheme
has been integrated with the compen.
satlon scheme, and as such, in the
vayment of loans to claimants, it is
the Settlement Commissioners only
who know the extent of loans that
nould be granted., As such, this work
was taken over by the settlement
organisation, but in no way has pay-
menl of loan suffered. In fact, they
have pa‘@ Rs. 20 lakhs more than the
amount sanctioned. The sanctioned
amcunt was Rs. 30 lakhs and the Re-
gional Settlement Commissioners have
paid Rs. 52 lakhs and some odd
thousands.

Shr. Gidwani: The Minister stated
that so many applications were still
pending. Will Government Inquire
whether all the applications have been
disposed of and whether any more
funds are needed?

Shri J. K. Bhonsle: Up to the end of
March 1955, the money had been
sanctioned, But Parliament has just
passed the Finance Bill and by the
end of May we hope that the fresh
sanctiong will be with the Regional
Settlement Commissioners when pay-
ments will commence.

HypEL ScHEMES

*2640. Shri N. M. Lingam: Will the
Minister of Planning be pleased to
state:

(a) whether (Government have come
to any decision regarding the relative
merits of the Kundah and Barapoir
Hydel schemes; and

(b) if so, what are the piospecis of
the Kundah Scheme being taken up
durlng the present plan period?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir,

(b) Does not arise.

Shri N. M. Lingam: May I know
whether it is the intention of Gov-
ernment to select one of these
schemes, or 1s 1t a question of ac-
cording priority to one over the
‘nher?

27 APRIL 19855

Oral Answers 2738

Shri Hathi: As has been submitted
in the House sometime before, a
Commiitee of three engineers was
appointed to look into the whole
question, as to which of the schemes
wou'd be economical and which
should be iaken up. The Committee
has submitted its report to the Plan-
ning Commission. The views of the
two Governments had been invited.
Wec have received ihe views of both
the Governments, The latest was re-
ceived cn 21st April 1955, After con-
sidering them, it will be possible 1o
decide as to which of the schemes
will be taken up.

Shri N. M. Lingam: Is Government
aware that this question has been
hanging fire for the last one year or
more and that any further delay
will create a hiatus in the temper
of work that is going on in the
State, especially in the employment
of personnel,

'

Shri Hathi: Definitely, These sche-
mes are proposed to be includ-
ed in the Second Five Year Plan and
all the preliminary investigations had
been done and technical examinatiun
also has been completed and now It
is only a question o! determining
about its inclusion.

Shri C, R, Narasimhan: [s there any
intention of dovetailing the earlier
portion of the work of the scheme
with the Second Five Year Plan and,
it so, will not this delay, delay the
dovetailing?

Shri Hathi: I do not think we are
starting it before the whole vplan Is
ready.

FERTILIZERS FACTORY AT ALWAYE

#2642, Shri A. M. Thomas: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the nature ‘of the proposal re-
ceived by the Central Government
for expansion of the fertilisers factory
at  Alwaye;

(b) whether any decision has been
taken by the Central (Fovernment in
‘his matter; and
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(c) whether any aid is proposed to
be given for expansion and if so, to
what extent?

The Deputy Minister of Commerce
ang Industry (Shri Kanungo): (a)
A proposal has been received to ex-
pand and diversify production with «
view to reduce the costs,

(b) and (c).
consideration.

The matter is unae.

Shri A. M. Thomas: May I en-
quire what is the present capacity of
the taclory and what is the extent of
expansion that is contemplated?

Shri Kanungo: The present capa-
city for ammonium sulphate is 44,000

tons per year and super-phosphate
49 500 tons.

Shri A, M. Thomas: May ! enquire
whether the Government are aware
of the fact that the pooled price has
been kept high because of the hign
cost of production at the fertilizer
factory at Alwaye and whether, by
the expansion the pool price can pe
brought down?

Shri Kanungo: The price for the
Alwaye production is to be kept hign
because of the high cost of production
and I hope the expansion is to reduce
the cost of production.

Shri A. M, Thomas: I understana
that the hon, Ministers of Produc-
tion, Finance and Commerce and In-
dus.ry visited the factory long ago.
May I know what cxactly is the rea-
son for the delay in coming to a
decision on this point?

Shri Kanungo: An expert committee
was appointed to go into the techni-
ques of production and its possibi-
lities. After it made its recommen-
dation. discussions had to be conduct-
ed with the company and I believe
that ihe stage has come when deci-
sions wi'l be available early.
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UNEMPLOYMENT SURVEY

#2645. Chaudhri Mubammed Shaffee:
Will the Minister of Planning be pleas-
ed to state:

(a) whether Government propose to
conduct an unemployment survey of
the Jammu and Kashmir State in thz
near future;

(b) if so, when the work is likely
to start; and

(c) the number of persons proposed
to be employed for conducting the
survey and the estimated expenditure
thereon?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) to (¢). The
State of Jammu and Kashmir will be
included in the survey of employmert
and unemployment which the Na-
tional Sample Survey are carrying
out in their ninth round, Details are
under consideration.

PHOTOGRAPHIC AND CINEMATOGRAPIC
* MATERIALS

*2646. Shri 8. C. Samanta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total value of photographic
and cinematographic materials pro-
duced in the country during th~ years
1953-54 and 1954-5%5;

(b) how far this fell short of the
trtal requirements of the country;

(c) whether any recommendation
has been made by the recent Film
Seminar in ithe matter; and

(@) the steps Government propose
1o take to increase the production in
the indigenous industry?

The Deputy Minister of Commerce
and Industry (Shrl Kanungo): (a)
and (b). A statement is laid on the
Table of the House. [See Appendix
XII, annexure No. 38.]

(c) Government are not aware of
any such recommendations,

(d) The development of this in-
dustry is left to the private sector
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and Government will render such
assistance as is possible when ap.
proached by interested parties,

Shri §. C. Samanta: May I know
whether any party approached the
Government?

Shri Kanungo: Several years back

one party approached, but subse-
quently he lost interest.
Shri S. C. Samanta;: From the

siatement I find that the value of the
sodium sulphite -and sodium thiosul-
phate produced in the year 1954 is
less than in the previous years,
May I know whether the production
has decreased or the value only has
gone down?

Shri Kanungo: 1 cannot say now;
I want notice,
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DAMODAR VALLEY CORPORATION

*264%. Dr, Ram Subhag Singh: Wil
the Minisier of Irrigation and Power
be pleased to state:

(a) whether the Damodar Valley
Corporation has submitted any sche-
mes for inclusion in the Second Five
Year Plan;

(b) if s0, the nalure of the schemes;
and
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(¢) the estimated cost thereof?

The Deputy M.nister of Irrigation
and Power (Shri Hathi): (a) Yes,
Sir.

(b) These schemes are for genera-
tion of additional power.

(c) Rs. 7'39 crores,

Dr. Ram Subhag Singh: May I
know whether ihese schemeg hove
been accepted by the Planning Com-
missjon?

Shri Hathi: The schemes have not
yvet been accepted: they are being
scrutinised by the technical advisory
committee,

Dr. Ram Subhag Singh: Mavy 1
know the installed capacity of the
new schemes which are proposed ftc
be taken up?

Shri Hathi: The installation of the
4th set will give 50,000 kws. and the
construction at Konar will give 40,000
kws. These are power schemes.

Dr. Ram Subhag Singh: May I
know whother as a result of the con-
struction cf this underground scheme
st Konar, the irrigation potentiality
of the area will increase.

Shri Hathi: It will be a power
scheme,

Shri B. K. Das: Is the expansion of
power production in Bokaro includ.
ed in this?

Shr; Hathi: No. The additional 4th
set of 50,000 kws. is proposed to be
included in the Second Plan,

Heavy ErLecTRICAL GoODS FACTORY

#2648, Shri N. M. Lingam Will th:
Minister of Production be pleased to
state the name of the State where the
proposed State-owned Factory for
Heavy Electrical Goods is io be lo-
cated?

The Parliamentary Secretary to Lhe
Minister of Production (Shri R. G.
Dubey): The State in which the pro-
posed factorv is to be localeq has
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not  yet been decided. This decision
will be nossible only after the Techni-
cal Consultants to be appointed for
the project have made detailed in-
vesltigations and submitted their re.
commendations,

Shri N. M, Lingam: May I know
the criteria Government propose to
adopt for locating the site for this
factory?

Shri R. G. Dubey: It is very dif-
ficult a¢ this stage to go into the
details. But I may just say in a ge-
neral way that the availability of raw
material s one consideration, The
availability of technical skill will be
another considera.on, Questions of
transport etc, are some of the other
factors.

Shri N, M. Lingam: May I know
if the need to pursue a policy of dis-
persal of major industries will be
borne in mind by the Government
when finally locating a si.e?

Shri R. G. Dubey: I think so,

Shri Balakrishnan: May I know
which is the State which had got
the longest mileage for the distribu-
tion of power and which would require
more electrical goods?

Shri R. G. Dubey: I think this
question cught to be addresseq to
the Minister of Planning.

Shri C. R, Narasimhan: Will the
lead in rural clectrification be one of
the considerations for locating ii.?

Mr, Speaker: We go to the next
question.

Omn. REFINERIES

*2649. Shri Viswanatha Reddy: Will
the Minister of Production be pleased
fo staie whether any deflnite prog-
ramme has been drawn up by Gov-
ernment tz set up factories for the
utilization of waste products in the
new oll rafineries?

The Parliamentary Secretary to the
Minister of Production (Shri R. G.
Dubey): The Fertllizer Production
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Committee set up by the Ministry of
Production is considering, inter alia,
the question of the utilization of
the waste gas from the refilneries for
the manufacture of synthetic ammo-
nia and fertilizers. It is possible that
par. of the waste gas will be utilised
by the reflneries themselves,

Bhri Viswanatha Reddy: May 1
know whether the Government would
attempt a complete assessment of the
waste products available in the re-
fineries and the industries that may
be set up to utilise these waste pro-
ducts?

Shri R. G. Dubey: Yes, Sir. I may
just say that only the other day
Government have granted permission
to the Standard Vacuum Oil Com-
pany for setting up a catallytic poly-
merisation unit in  the refinery in
order to improve the output of petrol
and meanwhile the Fertilizer Produc-
tion Commi.tee is examining the
question of utilisation of the waste gas
for the manufacture of fertilizers.
There are also some wvther possible
by-products, but we are infrrmed
that the Company is not willlng to
undertake the manufacture of these
by-products, sulphur, toluene, etc. in
view of the large outlay and the ques-
tion of finding a suitable market.

Shri Viswanatha Reddy: May 1
know whether any Indian industria-
list had been advised regarding the
possibilities in these ‘actorles and
whether any aid is being given to
those industrialists by the Govern-
ment?

Shri R. G. Dubey: Yes; I think so
far as the factories concerned with
the chemical industry are concerned,
they are allowed to purchase the by-
products from this refinery on cer-
tain conditions,

Shri N. B. Chowdhury: May I know
whether Government have finalised
the terms and conditions with the
refineries for the utilisation of such
waste oproducts?
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Shri R, G, Dubey: I think the
agreement does include some of

these matters.

ROURKELA STEEL PLANT

*2651. Shri Sanganna: Will the
Minister of Production be pleased to
refer to the reply given to starred
Question No, 1549 on the 22ng De-
cember 1954 regarding the wa'er sup-
ply to Rourkelia Plunt and state whe-
ther any decision has since been
arrived at in this regard?

The Minister of Production ° (Shri
K. C. Reddy): As investigations are
still proceeding under the direction
of the Chief Engineer, Hirakud Dam
Project, no decision in the matter has
yvet been taken.

8hri Sanganna: May I know the
time that will be taken for the finali-
sation of a decision in this matter?

Shri K, C., Reddy: It may take
about two or three months more be-
cause the surface flow in summer s
being examined

HORTICULTURE

*2656, Shri 8. C. Samanta: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) the main works entrusteg to
the Horticultural Departments in the
various Circles;

(b) how far they hawve helped in
the “Grow More Food Campaign”
since 1947;

(c) whether it is a fact that the
manure supplied free by the Depart-
ment is mainly for flower growing;
and

(d) whether the Department pro-
duces compost manure for distribu-
tion?

133 LSD.
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The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
(a) The main functions of the Horti-
cultural Division are:—

(i) Maintenance of Government
gardens, lawns and publie
parks,

(ii) Maintenance of road side
trees on behalf of New Delhi
Municipal Committee,

(lif) Laying of gardens ang lawns
in the new colonies bullt by

Government,

(iv) To give technical advice on
garden matters,

(v) To carry out horticulture

works on behalf of New Delhi
Municipal Commiitee, Notified
Area Committee, various Em-
basailes, Postg and Telegraphs
Department and Military Engi-
neering Service at Delhi,

(b) The Horticultural Division eon-
tinues to give technical advice to any
person in need of such advice and
arranges to sell on payment, wvege-
table seeds and mandre on a no-profit
basis,

(¢) Manure supplied free by Gov-
ernment is only for Government
owned lawns, trees, shrubberies,
hedges etc. Any manure required by
tenants for the cultivation of flowers
and vegetable is pald for by them,

(d) No,

Shri 8. C. Samanta: May I know
whether the Horticultural Depart-
ment has its own nurseries and seed
stores?

Sardar Swaran Singh: Yes. There
is a Government nursery and a seed
store.

Shri 8, C. Samanta: May I know
whether the private houses and their
surroundings are also looked after
in the same way as Government
houses and their surroundings are
looked after by them?
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Sardar Swaran Singh: ' Only the
public part of the roads or lazes,
but not the private gardens or en-
closures of the private houses.

Shri 8, C. Samanta: Is it not a
fact that tMe bungalows of the Mem-
bers of Parliament and Government
officers are being looked after by this
Horticultural Department?

Sardar Swaran Singh: The Depart.
ment is looking after all the @Gov-
ernment premises and not the private
bungalows privately owned by in.
dividuals,

MepruMm AND MINOR IRRIGATION
ScHEMES

*2656-A. Shri Viswanatha Reddy:
Will the Minister of Irrigation and
Power be pleased to state the amount
proposed to be given by Government
during the current year under the
programme of aid to the medium &nd
minor Irrigation schemes jn scarcity
areas, State_wise?

The Deputy Minister of Irrigation
and Power (Shri Hathd): A statement
giving the required information |is
laid on the Table of the House. [See
Appendix XII, annexure No. 39.]

Shri Viswanatha Reddy: The state-
ment shows only the ald given by way
of loans. Do I take it that no aid has
been given by way of grant to the
State Government?

Shri Hathi: No aid is given by way
of grants for this programme,

Shri Viswanatha Reddy: May 1
know whether before giving this aid
Government assures jtself that the
programme drawn up by the State
Governments is reasonable and serves
the needs really of the scarcity
areas? May I know whether only
after approving these schemes the
aid is given?

Shri Hathi: Generally the State
Governments are required to send in
thelr schemes ang they are expected
to give prirritv to the scarcity areas
Yor which the work 1s taken up, and
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generally, before we approve the
schemes are examined as to whether
they are qualified or eligible for these
programmes.

Shri Viswanatha Reddy: What I
wanted to know is whether the
amount is simply granted as a lump
sum grant or whether actually all
the schemes are placed before the
Government of India and scrutinised
by the Planning Commission.

Shri Hathi: They are given from
year to year after looking through
the progress.

ENGINEERS

*2606. Shri Bhakt Darshan (on be-
half of Shri Krishnacharya Joshi):
Will the Prime Minister be pleased to
state:

(a) whether the Government of
Burma have sought any help from the
Government of India in recruiting
Engineers for employment in Burma;
and

(b) it so, the number of engineers
recruited during 19547
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-y +2653, Shri Bhakt Darshan (om be-

half of Sh® Hem Raj): Will fhe

TEA INDUSTRY IN KANGRA

¢2628. Shri Bhakt Darshan (on be-
half of) Shri Hem Raj): Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to starred question No. 28 on the 15th
November 1954 and state:

(a) whether any decision has since
been taken on the request of the
Punjab Government for financial
assistance in connection with the
development of tea industry in the
Kangra District; and

(b) if so, the nature thereof?

The Deputy Minister of Commerce
and Industry (8hri Kanungo): (a)
and (b). It is understood that the
Tea Board are still considering it.

Minister of Commerce and Industry
be pleased to state:

(a) the number of schemes receiv-
ed from the various States for the
devebopment of woollen and silk
handloom industry during the year
1954; and

(b) the number of schemeg ap-
proved and the aild in the shape of
loan or subsidy given to each one of
them separately?

The Deputy Minister of Commerce
and Industry (S8hri Kanungo): (a)
Schemes from the States are submit-
teg to the All India Handloom
Board direct. It is understood that
the total number of schemes recelv-
ed by the Board during the year
1954.55 was 62.

(b) A statement is laid on the
Table of the House. [See Appendix
XII, annexure No. 40.]
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WRITTEN ANSWERS TO
QUESTION

INDO-SIKEIM TREATY

*2609. Shri D. C. Shayma: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that there
has been a demand for the revision of
the Indo-Sikkim Treaty of 1949; and

(b) if so what are the rnodifica.
tions suggested? '

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath AH Kban): (a) and (b). The
Government are not aware of any
such demand.

CeMENT FAcCTORY

*2619. Shri B. N. Misra: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Gov-
ernment have finalised a plan for
opening a Cement Factory near
Sllyari in the Raipur District of
Madhya Pradesh; and

(b) if so, the nature of the plan?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a)
No, Sir.

(b) Does not arise.

HANDLOOM FACTORIES

©2623. Shri 1. Eacharan: Will the
Minister of Commerce and Industry
be pleased to state the amount of
assistance given from the Cess Fund
to handloom factories in Madras
State?
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The Deputy Minister of Commerce
and Industry (Shri Kanungo): Gov-
ernment's policy is to afford financial
assistance only to the Industrial
Co-operative Societies. On this basi:,
a sum of Rs. 154,540 was sanctioned
to the Government of Madras for
owning and running  co-operative
factories in the Madras State.

DEPORTATION OF INDIANE

#2627, Shrimati Ila  Palchoudury:
Will the Prime Minister be pleased to
state:

(a) whether any Indiap nationals
were deported to India from foreign
countries during each of the years
1953 and 1954; and

(b) if so, the nameg of the countries
from which they were deported and
the circumstances under which they
were deported?

The Parliamentary Secretary to
the Minister of Extermal Affairs
(Shri Sadath Al Khan): (¢) and (b).
A statement contalning all available
information is laid on the Table of
the House, See Appendix XTI, an-
nexure No, 41,] Names of Iadians
deported from Ceylon for alleged
illicit immigration are not avajlable.
Information regarding Indian Na-
tionals deported from Malaya and
Singapore, during 1953 and 1954, Is
still awaffed.

TRADE MISSIONS

#2629, Shri R, P, Garg: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any decision has been
taken by Government to send some
more trade miszions abroad to ex-
plore foreign markets for Indian agri-
cultural commodities;

(b) if so, when these missions will
be sent: and

(c) the names of the countrles to
which these would be sent?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a)
to (c). No such decision has recently
been made by the Government of”
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India. As a matter of policy, such
trade missions or delegations sre sent
only to meet some special needs on
particular occasions.

ENGINEERING CApPAcITY SvurvEey Com-

MITTEE

#2631, Thakur Jugal Kishore Sinha:
Will the Minister' of Commerce and
Industry be pleased to state the main
features of the concluding report of
the Engineering Capacity Survey
Committee about the 1st stage of its
work?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): The
hon. Member may please refer to the
replies given by the Minister for
Commerce and Industry to the supple-
mentaries to Starred Question No. 174
on the 26th August, 1954, and to the
reply given by him to the debate
on the grants for the Ministry on
the 15th April, 1955. It was then
pointed out that the reports of the
Engineering Capacity Committee were
not reports of the conventional type
but were in the nature of advice to
the Government regarding the fur-
therance of industrialisation and
better utilisation of the capacity not
already being properly used. In-
formation regarding individual units
is confldential.

TiLiaya Buwnom

*2636. Babu Ramnarayan Singh:
Will the Minister of Irrigation and
Power be pleased to state the prog-
ress made so far in connection with
the construction of channels etc., for
irrigation purposes from the Tiliaya
Bundh (Damodar Valley Project)?

The Deputy Minister of Irrigation
and Power (Shri Hathi): Several
schemes in the past were drawn up
by the Corporation for Irrigation
from Tiliaya waters, but these had to
be abandoned on account of their
prohibitive costs. The Corporation
have now prepared a scheme for pro-
viding kharif irrigation to an area
of 10,000 acres and rabi irrigation to
an area of 7,500 acres at an approxi-
mate cost of Rs. 400/- per acre.
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As no schemes have yet been finalised,
the question of progress on the con-
struction of irrigation chennels does
not arise.

DOCUMENTARIES

#2637. Shri Bhagwat Jha  Aszad:
Will the Minister of Information and
Broadcasting be pleased to state the
percentage of total documentaries
that is produced by Government in
English?

The Minister 'of Information and
Broadcasting (Dr. Keskar): All docu-
mentary fllms prepared by the Films
Division for commercial exhibition in
cinema theatres are, generally, pro-
duced with commentaries in English
as well as in Hindi, Bengali, Tamil
and Telugu.

Documentary fllms produced under
the Integrated Publicity Programme
for the Five-Year Plan are, however,
prepared with commentaries in eight
additional Indian languages, i.e.
Assamese, Gujerati, Kannada,
Kashmiri, Malayalam, Marathi, Oriya
and Punjabi, ie., thirteen languages
in all,

IRRIGATION ScHEMES

*2639. Shri G. L. Chaudhary: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the amount demanded by the
U.P. Government for their major irri-
gation schemes during the current
year; and

(b) the amount sanctioned for the
same?

The Deputy Minister of Irrigation
and Power (Shni Hathi): (a) No re.
quest has so far been recelved from
the State Government for any loans
during 1955-586.

(b) Does not arise.

WooLLEN CARPET INDUSTRY

*2841. Shri B. S. Murthy: Will the
Minister of Commerce and Industry
be pleased to state the amount of aid,
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if any, given to Andhra State during
1953-54 and 1954.55 for the rehabili-
tation of the woollen carpet industry?

The Deputy Minister of Commerce
and Industry (Shrl Kanungo): No
grant or loan has been given to the
Andhra Government, for the woollen
carpet industry during 1953-54 and
1954-55.

PROGRAMME ADVISORY COMMITTEE

*2643. Shri Boov : Wil
the Minls%er of mmformation and
Broadcasting be pleased to state the
policy adopted in selecting the mem-
bers of the Programme Advisory Com-
mittee?

The Minister of Information and
Broadcasting (Dr. Keskar): The
members for Programme Advisory
Committees are selected from amongst
persons who are considered eminent
in various walks of life, more
especially those connected with cul-
tural activities, and who are known
to be interested in broadcasting and
are considered capable of making use-
ful suggestions for the improvement
of various types of programmes broad-
cast by the Stations.

NartronaL EXTENSION SERVICE

*2644. Shri D. C. Sharma: Will the
Minister of Planning be pleased to
state:

(a) whether any paucity of trained
personnel has been complained of by
the Punjab Government In the work-
ing of the National Extenszion Service
Blocks in the State; and

(b) it so, of what categories?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) No.

(b) Does not arise.
SINDRI FERTILISER FACTORY
*2650. Thakur Jugal Kishore Sinha:

Wil the Minister of Production be
pleased to state:

(a) whether the enquiry into the
differences between physical stock and
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" book balance of sulphate in the

Sindri Pertiliser Factory has been
completed; and

(b) if so, the result of the exami-
nation?

The Minister of Production (Shri
K. C. Reddy): (a) and (b). No; the
matter is still under examination by
the Company.

REesgArcH STATION (HIRAEUD)

*2652. Shri B. N. Misra: Will the
Minister of Irrigation and Power be
pleased to state the total amount
spent so far on the Hirakud Research
Station?

The Deputy Minister of Irrigation
and Power (Shri Hathi):
Rs. 15,08,200/- approximately  upto
the end of March, 1955.

UppPER KRISHNA PROJECT

*2664. Shri Krishnacharya Joshi:
Will the Minister of Planning be
pleased to state whether it is a fact
that the Government of Hyderabad
have sent a proposal for the Upper
Krishna Project known as the Chaya-
bhagavati Project to be included in
the Second Five Year Plan?

The Deputy Minister of Irrigatior
and Power (Shri Hathi): No; there is,
however, a proposal from the Gov-
ernment of Hyderabad for a scheme
across the Upper Krishna river,
called the “Upper Krishna (Jaldrug)
Project” in Raichur District.

BURMA LAND NATIONALIZATION
(AMENDMENT) ACT

#2655, shri D. C. Sharma; Will the
Prime Minister be pleased to refer
to the reply given to starred question
No. 401 on the 26th November, 1854
and state:

(a) how many Indian land-holders
in Burma have been given compensa-
tion in accordance with the provisions
of the Burma Land Nationalization
(Amendment) Act, 1954; angd

(b) how many cases are still pena-
ing?
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The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b). No
compensation has yet been paid by
the Government of Burma. In fact,
that Government have not yet started
entertaining claims for compensation.

STATIONERY AND PRINTING ARTICLES

*2657, Shrimati Ila Palehoudhbury:
Will the Minister of Works, Housing
and Supply be pleased to state the
procedure adopted by Government
for the purchase of stationery and
printing articles valued at more than
Rs. 50,0007

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
Such stores are puchased after in-
viting open tenders except where
the source of supply is limited,
where limited tenders may be called
or where the stores are of a propri-
etary nature. Lowest tenders are
accepted unless they have to be ig-
nored on account of adverse re-
ports regarding the ability of the
tenderer to supply stores according to
specifications and in time.

OFFICER ON SPECIAL Dutry

1071. Shri Wodeyar: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the duties of the Officer on
Special Duty for song and drama:

(b) the tenure of his office;

(¢) whether there are any regional
offices working for the purpose; and

(d) if so, where?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) The
duties of this officer, who is now
designated as Director, Song and
Drama, consist in popularising the
activities of the Five Year Plan all
over the country through the medium
of stage and songs including Harika-
tha, Burrakatha, ete.

(b) The tenure of the present post
is up to 29th February. 1958.
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{c) and (d). No, The Director is,
however, assisted by all the Regional
Officers and Field Publicity Officers
under the Ministry and also works in
collaboration with State organisations.

SLuM  CLEARANCE

1072. Shri Wodeyar: Will  the
Minister of Works, Housing and
Supply be pleased to state:

(a) whether the President of the
Devangere City Municipality in
Mysore State has submitted any
scheme for clearance of slums in the
city and for building houses for the
labourers;

(b) if :0, the amount of financial
assistance sought therefor; and

(c) whether the assistance has been
granted?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
(a) No, Sir.

(b) and (c¢). Do not arise.

D1SPLACED PERSONS

1073. Chauwdhri Mubammed Shaffee:
Will the Minister of Rehabilitation be
pleased to state:

(a) the number of persons: who
migrated from Jammu and - Kashmir
State to other States of India, State-
wise, since 1947,

(b) how many of them have been
rehabilitated in various States of
India; and

(c) the steps taken by Government
to rehabilitate them?

The Deputy Minister of Rehabi-
litatlon (Shri J, K. Bhonsle): (a) to
(c). Information is being collected
and will be laid on the Table of the
Sabha in due course.

Evacuee PrOPERTY IN DELHX
1074. Chaudhri Mubammed Shaffee:

Will the Minister of Rebabilitation be
pleased to state:

(a) the total number of evacuee
properties in the rural areas of Delhi
State and the estimuted value there-
of;
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(b) the number of rural properties
in respect of which proceedings were
started and either they were ultima-
tely declared as non-evacuee property
or the proceedings were dropped so
far and their estimated value; and

(¢) the number of cases still await-
ing decision under Section 16 of the
Administration of Evacuee Property
Act and the time-limit for final
settlement of these cases? =

The Deputy Minister of Rehabi-
litation (Shri J, K. Bhonsle): (a)
Agricultural lands—16,491 acres,

Houses and Plot;—3,945.

Evacuee Property in rural areas has
not been valued so far,

(b) Informatlion is not readily
available and its collection will in-
volve considerable labour and time
which will not be commensurate with
the result to be achieved.

(c) 106 cases. No time-limit has
been fixed, but the officers concerned
have been Instructed to dispose of
these cases expeditiou:ly.

DYE-STUFF INDUSTRY

1075. Shri N. B. Chowdhury: Will
the Minister of Commerce and Indus-
try be ple_ased to state:

(a) whether any foreign expert has
been employed by Government to
advise them on the production of dye-
stuffs in this country;

(b) if so, his name and nationality;
and

(c) the manner in which his services
are being utilised?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a)
Not 30 far, Sir.

(b) and (c). Do not arise.
SALES-TAX ON JUTE

1076, Shri Bibhuti Mishra: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have
requested the State Governments to
abolish the sales-tax on raw jute; and
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(b) if so, the reaction of State Gov-
ernments thereto?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): )
One of the recommendations made
by the Jute Enquiry Commission
was to the effect that Stale Govern-
ments should not levy sales tax or
similar taxes on raw jute. This was
brought to the notice of State Gov-
ernments by the Resolution of the
Government of India in the Ministry
of Commerce and Industry No. 14(3)
Jute/54, dated the 4th December,
1954, a copy of which was placed on
the Table of the House on the 6th
December, 1954.

(b) It would not be in the public
interest to disclose the contents of
official correspondence with State
Governments.
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1078. 8hri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to :tate the number of
handlooms ih the States of Punjab
and PEPSU at present?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): Re-
ported to be about 52,000 ir Punjab
and 22,500 in PEPSU.

CoTTAGE INDUSTRIES

1079. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to lay a statement on the
Table of the House showing the
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amount advanced as loan and sub-
sidy, separately, to the Punjab Gov-
ernment for the development of the
Cottage Industries during the last
three years (year-wise)?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): A
statement is attached. [Sees Appen-
dix XII, annexure No. 43.]

INpUSTRIAL HOUSING SCAEME

1080. Shri D. C. Sharma: Will the
Minister of Works, Housing and
Supply be pleased to state the amount
s0 far given as subsidies and loans to
(i) the Government of Punjab, (ii)
the Employers and (iii) Co-operative
Societies for the construction of
house: for Industrial workers under

ihe subsidised Industrial Housing
Scheme?
The Minister of Works, Housing

and Supply (Sardar Swaran Singh):
A statement giving the required in-
formation is placed on the Table of
the Sabha. [See Appendix XII,
annexure No, 44.]
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TENANTS' ancnqn B

1082. Shri Sanganna: Will the
Minister of Planning be pleased to
state:

(a) whether the Planning Commis-
sion have asked the Government of
Orissa to include in their Tenants’
Protection Bill, 1955 a provision to
the effect that the tenants evicted
from their lands prior to the enact-
ment of this Bill should be restorec;
and

(b) if so, the reasons therefor?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) Yes.

(b) Under the existing legislation
tenants of owmers .of less than 33
acres were liable to ejectment at the
will of the landlord. It was likely
that many tenants might have been
ejected already. It was considered
desirable, therefore, to provide for
the resioration of ejected tenants so
that they might have the benefit of
the proposed comprehensive legis-
lation.

DispLAcED | PERSONS

1083, Shri Gidwani: Will the Minis-
ier of Rehabilitation be pleased 1o
state:

(a) whether it is a fact that a num-
ber of displaced persons from Farida-
bad township are brought to Delhi for
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working on the construction works;

and

(b) if so, the amount spent daily
on their transport from Faridabad to
Delhi and vice-versa?

The Deputy Minister of Rehabi-
litation (Shri J. K. Bhonsle): (a)
Yes.

(b) About Rs. 1,500/- per day.
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ZINC SHEETS

1086. Shri Sanganna: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Government are aware
that there is a scarcity of zinc sheets
in the Orissa State with the result
that development programmes there
have been handicapped; and

(b) if so, the action Government
propose to take in the matter?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a)
Government have recelved no  such
reports.

(b) Does not arlse.
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REHABILITATION OF DisprLAcED Prm-
sons (Assam)

1087. Shrimati Renu Chakravarity:
Will the Minister of Rehabilitation
be pleased to state:

(a) whether it is a fact that the
office of the Rehabilitation Depart-
ment of the Government of Assam
with all its records has been burnt to
the ground; and

(b) how the Union Government
propose to continue its enquiry into
the rehabilitation of displaced per-
sons in Assam under the circum-
stances?

The Deputy Minister of Rehabi-
litation (Shri J. K. Bhonsle): (a)
Yes: the building in which the Depart-
ment along with certain other Govern-
ment Offices was situated was  des-
troyed by fire.

(b) The State Government are tak-
ing steps for the collection of infor-
mation from the Districts with a view
to continue payment of filnanoial
assistance to displaced persons in the
State. They are also reconstructing
their flles and records in order to
maintain continuity of the cases dealt
with by them previously.

DisposaL or Houses (RAJINDRA
NAGAR

1088. Babu Ramnarayan Singh: Will
the Minister of Rehabilitation be
pleased to state:

(a) the assessed value of one-
roomed and two-roomed houses of
old Rajindra Nagar, Delhi; and

(b) the reasons why the above
quarters are not being offered to al-
lottees for purchase while giving them
compensation amount?

The Deputy Minister of Rehabi-
litation (Shrl J. K. Bhonsle): (a)
Between Rs. 3,404/- and Rs. 3,797/-
for a one-roomed house and between
Rs. 4,922/. and Rs. 5,473/- for a
two-roomed house including the value
of the land.

(b) Construction is of a semi-
parmanent nature and the question
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of retention of the houses in their
present form is under consideration.

TUNGABHADRA PROJECT

1089. Shri Viswanatha Reddy: Will

the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that there
were some points of difference bet.
ween the Governments of Andhra and
Mysore regarding the construction of
Tungabhadra high-level channel;

(b) if so, what they are; ang

(c) the efforts that have been made
to resolve these differences?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes'.

(b) The points of difference are:—

(i) Allocation of surplus water
between Mysore and Andhra
Zones of the project and

consequently the sharing of
cost.

(ii) Inadequate quantity of water
available for high level
channel.

(¢) It is proposed to convene an
inter-State conference to resolve these
differences.

Kuapr Huwpis

1090. Shri Krishnacharya Joshi:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the total number of Khadi
Hundis sold through Post Offices
from the 23rd September, 1954 to
31st March, 1955; and

(b) the total amount thus realised?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a)
and (b). Khadi Hundis worth
Rs. 44,638 have been sold.

RESIDENTIAL ACCOMMODATION

1091. Chaudhri Mubammed Shaffee:
Will the Minister of Works, Housing
and Sapply be pleased to state:

(a) the total number of houses
built so far by the Government of
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India in Jammu City to provide
accommodation to the Central Gov-
ernmnent employees;

(b) the total amount spent thereon;

(c) whether the Government of
India is aware of the hardships of
their employees due to acute short-
age of residential accommodation in
Jammu City (Jammu and Kashmir);

(d) the housing facilities provided
by the State Government to the Cent-
ral Government employees in Jammu
City-

(e) the number of Central Govern-
ment employees in Jammu ejected
from the houses owned by the State
Government and the <Custodian of
Evacuee Properties; and

(#) whether any scheme to provide
housing facilities to the Central Gov-
ernment employees in Jammu City is
under consideration of the Govern-
ment?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
(a) Nil,

(b) Does not arise.

(c) to (f). The Central Government
do not have, except for the Ministry
of Communications, any appreciable
number of employees stationed in
Jammu City; and the Ministry of
Communications already have under
consideration a proposal for con-
struction of an adequate number of
houses for their employees at that
place. Actual construction would be
undertaken by the Central Public
Works Department after necessary
sanction has been given by the Minis-
try of Communications.

ENGINEERING COLLEGE (ORISSA)

1092. Shri Sanganna: Will the
Minister of Planning be pleased to
state:

(a) whether the Government of
Orissa have submitted any proposal
regarding an Engineering College in
Orissa for inclusion in the Second
Five Year Plan; and

27 APRIL 1956

Written Answers 2768

¢b) it so, the proposed cost of the
college?

The Deputy Minister of Planning
(Shri 6. N. Mishra): (a) No such pro-
posal has been received by he plan-
ning Commission.

(b) The question does not arise.
NOMINEE SYSTEM FOR SALT

1093. Shri Jethalal Joshi: Will the
Minister of Production be pleased to
state:

(a) the States in which the nominee
system for salt still exists; and

(b) the reasons therefor?

The Minister of Production (Shri
K. C. Reddy): (a) A statement show-
ing the States in which the Nominee
System exists and the extent to which
the System is in force is laid on the
Table of the House. (See Appendix
XII, annexure No. 45.]

(b) The Commodity Controls Com-
mijtee had recommended that the
Nominee System for salt should be
abolished in stages. Government
accepted this recommendation and
requested the State Governments to
implement it. Certain State Govern-
ments have, a; a result, abolished the
Nominee System altogether, while
some State Governments have agreed
to a partial abolition of the System
as an experimental measure. The
States in which the Nominee System
has been abolished partially as an
experimental measure, will review
the position after some experience
has been gained of its working and
decide whether the system should be
abolished altogether.

TRACTORS

1094, Shri Sarangadhar Das: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to starred question No. 1805 on
the 2nd April, 1855 and state the re-
tall prices of different makes of trac-
tors of 25 to 30 horsepower as com-
pared with those of Ferguson and
David Brown tractors assembled in
India?
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The Deputy Minister of Commerce
and Industry (Shri Kanungo): The
current retail list prices of some of
the popular makes of tractors as re-
ported to Government are given in
the enclosed statement, [See Appen-
dix XII, annexure No. 46.]

Roap ROLLERS

1095. Shri Barangadhar Das: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to starred question No. 1828 on
the 2nd April, 1955 and state:

(a) the total number of steam road
pollers manufactured up-to-date in the
TELCO works;

(b) the price paid per roller,

(c) whether there was any agree-
ment between the Government of
India and the manufacturing firm in
the UK. for using the patent rights
of the latter;

(d) if so, the terms of this agree-
ment and the royalty paid for ex-
ploiting the patent; and

(e) whether the firm was manufac-
turing steam road rollers at the time
the agreement was entered into and
if so, for which markets?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a)
950.

(b) The final price is.yet to be
fixed after the cost examination which
Government are conducting at present
is complete. The provisional price
per roller is Rs. 37,500.

(c) Yes, Sir.

(d) According to the contract with
Messrs. Marshall of Gainsborough,
Government acquired the manufactur-
ing rights in respect of their steam
road rollers; and they expect to make
a payment of somewhere about
£ 100/- per road roller for the 950
rollers.

(e) Yes, Sir. For all export mar
kets.
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HINDUSTAN STEEL PLANT (ROVRKELA)

109%7. Shri Niranjan Jena: Will the
Minister of Production be pleased to
refer to the reply given to unstarred
question No. 618 on the 6th April,
19556 and state the number of techni-
cal and non-technical appointments
made under each class in the Hindu-
stan Steel Plant Limited, Rourkela?

The Ministier or Production (Shri
K. C, Reddy): The break-up of the
appointments in the Company In
terms of technical and non-technical
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appointments under each class, is as
under:—

Technical Non-technical Total

Class I I8 10 281
Class II 16 8 24
Clasa III 51 112 163
Ciul v . 73 73

8s 203 288
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HINDUSTAN SHIPYARD LIMITED

1099, Dr, Lanka Sundaram: Wil
the Minister af Production be pleased
to lay a statement on the Table of
the House showing:

(a) the number, names and quali-
fications of the French experts in-
vited under the agreement with the
Societe Anonyme des Ateliers et
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Chantieres de la Loire, in the first
instance;

(b) the present position; and

(¢) the amount of commission and
other emoluments paid to them to-
date?

The Minister of Production (Shvl
K. C. Reddy): (a) to (c). A statement
giving the requireq information is
attached . [See Appendix XII, annex-
ure No. 47.]

M. P's. BUNGALOWS

1100. Shri Ibrahim: Will the Minis.
ter of Works, Housing and Supply be
pleased to state:

(a) whether it is a fact that the
electric supply to the bungalows of
M.Ps, is proposed to be converted into
AC.;

(b) it so, the reasons therefor; and

(c) the total estimated expendl-
ture on this account?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
(a) Yes Sir; such a proposal is under
consideration.

(b)Y The reasons are:—

() The existing D.C. distribution
system is over-loaded and
cannot meet the requirements
for additional electric power.

(ii) It will involve very heavy
expenditure to increase the
capacity of the existing D.C.
system.

(ili) Modern electric appliances,
which are normally manu-
factured to A.C. specifications,
are more easy to obtain less
expensive and more econo-
mical in consumption and
maintenance.

(c) Rs. 1,32,000/- approximately.
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HanpLooM INpDUSTRY

1101. Shri Hem Raj: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the amvountg granted to various
States for the collection of statistics
regarding hand-loom industry; and

(b) the names of the States from
which the required information has
been received?

The Deputy Minister of Commerce
and Industry (Shri Kanumgo): (a) A
statement is attached. [See Appen-
dix XII, annexure No. 48.]

(b) No State has yet submitted any
report.

RESIDENTIAL ACCOMMODATION

1102, Shri Veeraswamy: Will the
Minister of Works, Housing and Sup-
ply be pleased to state whether it is
a fact that Government have decided
to convert all the C.2 Chummeries in
the Lodi Colony into self-contained
quarters?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
Presumably the hon. member has in
mind the double-roomed Chummeries
in Lodi Road. If so, the answer is in
the affirmative.

RESIDENTIAL ACCOMMODATION

1103. S8hri Veeraswamy: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that the
rent charged for self-contained chum-
meries i3 more than that charged for
the non-self-contained chummeries in
the Lodi Colony: and

(b) if so, whether any steps are
being taken to reduce the rent for the
chummeries in the Lodi Colony?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
(a) and (b). No chummeries in Lodl
Colony are fully self-contained. For
Double-room Chummeries which have
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more space, rent is limited to 10 per
cent. of emoluments, whereas for
Single-room chummeries and for halt
portions of undivided double-rooms,
rent i{s limited to 7§ per cent. of
emoluments. The question of reduc-
ing the rent, especially for the double-
room chummeries is under exami-

nation.

TIRUCHIRAPALLI RADIO STATION

1104. Shri Boovaraghasamy: Will
the Minister of Information and

Broadcasting be pleased to state:

(a) the strength of the transmitter
installed in the Tiruchirapalli Radio
Station; and

(b) whether it is a fact that the
power of the present transmitter 1Is
inadequate?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) The
power of the Tiruchirapalli medium-
wave transmitter is 5 k.w.

(b) The present transmitter is ade-
quate for the coverage for which it
wag originally planned. Provision
for the substitution of a high-power
transmitter for extenfled coverage

being considered in the next Five
Year Plan.

FISHING INDUSTRY

1104-A. Th. Jugal Kishore Sinha:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether there {s any controversy
between Bihar State and the Damodar
Valley Corporation about the develop-
ment and control of the flshing in-
dustry; and

(b) it so, the nature thereof?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) No,
Sir.

(b) Does not arise.
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GOVERNMENT PROPERTY IN CANADA

1104-B. Shri 8. V. Ramaswamy:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is a proposal to
sell the house belonging to the Gov-
ernment of India at Russel Hill Road,
Toronto, Canada; und

(b) if so, the reasons therefor?
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The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a)
The house in question wag sold In
August, 1953,

(b) The property which was used
as the residence of the Indlan Trade
Commissioner was no lenger required
after the closure of the Office of the
Indian Government Trade Com-
missioner, Toronto.
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LOK SABHA

Wednesday the 27th April, 1955

The Lek Sabha met at Elguen of the
Clock

[MR, SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12 Noow,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TwENTY-NINTH REPORT

Shri Altekar (North Satara): I
beg topresent the Twenty-ninth
Report of the Committee on Private
Members’ Bills and Resolutions,

CORRECTION OF ANSWER TO
STARRED QUESTION

The Deputy Minister of Planning
(Shri 8. N. Mishra): With your per-
mission, Sir, I wish to make a
correction to the reply that I gave
to one of the supplementary questions
arising out of Starred Question No.
2282 asked by Shri Amar Singh
Damar on 15th April 1955. To his
question about the ratio of officials
and non-officials in the Regional Com-
mittees, I replied that there were
only non-official members in these
Committees and that possibly only
the Secretary of the Research Pro-
grammes Committee wag the officer-
member. The statement is correct so
far as the Southern Regional Com-
mittee is concerned.

130 LSD—1
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But in the Regional Committee for
the north, apart from the member-
secretary of the Research Pro-
grammes Committee, there are two
members who are officers. As the
purpose of the Regional Sub-Com-
mittees is to provide technical gui-
dance as and when needed, the offi-
cial members represent technical
competence and not any official point
of view,

.

UNTOUCHABILITY
BILL

Mr, Speaker: Before I call wupon
the hon. Home Minister to move his
motion about the Untouchability
(Offences) Bill, I would like to have
from the House clarification or the
determination about the allotment of
time. The Business Advisory Com-
mittee has allotted in all 8 hours for
the whole Bill. I find that there are
121 amendments, and there are a
large number of amendments to
clauses 3, 4, and 7; there are more
than one amendment to other clauses
also; but these are clauses which have
the maximum number of amendments.
So, it will be better, if the House
wishes to have the Bill discussed pro-
perly, as 1 think it doe: ....

Several Hon. Members: Yes.

Mr. Speaker:. .. .. to allet some time
for the consideration motion, and
then to allot time for the clause-by-
clause consideration. Otherwise the
consideration motion may go for long,
and there will be no time or there
will only be little time left for the
clause-by-clause consideration.

I am entirely in the hands of the
House. It is for the House to decide.
I am merely making a suggestion as
to what they should do.

(OFFENCES)
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Shri S. S, More (Sholapur): May I
make a submission? This is a mea-
sure with some penal provisions, and
#t is a new type of measure, So I
believe greater time should be allot-
ted for the clause by clause conside-
ration than for the general discus-
sion, because general principles.....

Mr. Speaker: What is the specific
proposal of the hon. Member?

Shri 8. S. More: I think out of the 8
hours that have been allotted, 2 hours
may be given for the general discus-
sion, and the rest of the time....

Several Hon, Members: No, no.

Mr. Speaker: Order, order. I am
prepared-to hear, but let not all try to
speak at the same time.

Shri 8. §. More: My submission is
that the disabilities from which the
unfortunate class of people suffer have
been discussed in’ this House on so
many occasions, but now the clauses
will need more careful treatment, be-
cause they will have to be interpreted
by courts, Unless we allot sufficient
time for that I fear that the measure
may be still-born, the measure may
be a subject of litigation, and parti-
cularly the persons who enforce these
disabilities being the richer sections
they will take all these matters to the
courts. So, from that point of view,
in order tc ensure that this measure
shall be effectively implemented I say
that let us subject the clauses to more
careful serutiny. I am not against
any detailed discussion of the princi-
ples or disabilities. The recounting of
the disabilities we have done suffici-
ently. But how can we remove those
disabilities, or prevent those disabili-
ties? That is the point.

Mr. Speaker: I am suggesting one
thing more also, that we have to re-
serve some time for the third reading
of the Bill. So it is not a question of
division between the consideration
motion and the clause-by-clause con-
sideration; there is also the third read-
ing which comes in that division. Let
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us come to somé equitable arrange-
ment. Hon, Members need not ad-
vance arguments. They may just make
their suggestions and say 2 hours,
3 hours, or 4 hours ete, so that we
may not lose time; already time is
running from the 8 hours that have
been allotted,

Shri Kasliwal (Kotah—Jhalawar):
I suggest that for the consideration
stage, there should be 4 hours, Most of
the amendments that have come relate
to only one matter, and that is either
increase or decrease in punishment.

Mr, Speaker: The hon. Member
need not argue. He suggests 4 hours
for the consideration motion. How
much for the clause by clause stage?

Shri Kasliwal: 3} hours for that,
and only § hour for the third reading.

it Gio Qo NN (STrATIR—
Wera—uagfag anfaar) : & sz
argat g B g7 AFT #1 F9F F7 Az
52 s feasaT F fag =aifzd o)
AR UZ FATT 1% FATH WA &
fad | 5fF 7z fawr aga ez &
g gee T ¥ & fe @
famr sra ar Faw afgEow 4 W
Tga #=Er a@ # frewa grn anfegd
6 A g9 79 Wga| IR 1 AAH
g1

Feqw HERT ¢ F WA AT
1 afcway &t awwar g, dfe= fafoms
TEaTEad 44 T ot g9 aw fean @
o fam &1 g 4w s\
#r ¢ 39 & uy ofas & & awar
&1 9§37 7T & A7 A1 94E F W
& & wifed | v W AN @
f owg & @t § s=edl § w0 gwE
g

Sardar Hukam Singh (Kapurthala
—Bhatinda): Four hours for the consi-

deration stage, three hours for the

4
&3

v



6541 Untouchability

clauses and one hour for the third
reading. .

Shri Jangde (Bilaspur—Reserved—
Sch. Castes): Five hours for the gene-
ral discussion, 2} hours for the clause
by clause consideration, and & hour
for the third reading. (Interruptions).

Mr, Speaker: Order, order. I have
heard, and also noticed the consensus
of view. [ think looking to the voices
and the desires of the Members......

Shri M. 5. Gurupadaswamy (My-
sore): What is the average of all this?

Mr. Speaker: .. .it appears to me,
if we have it equitably, that we can
have four hours for the general dis-
cussion, three hours for the clause by
clause consideration, and one hour for
the third reading.

Is the House agreeable to that?
Hon. Members: Yes.

The Minister of Home Affairs
(Pandit G. B. Pant): I beg to move:

“That the Bill to prescribe
punishment for the practice of un-
touchability or the enforcement of
any disability arising therefrom,
as reported by the Joint Commit-
tee, be taken into consideration.”

I have great pleasure ir placing
this Bill, as it has emerged o1t of the
deliberations of the Joint Committee,
before the hon. Members of this House.
Luckily it is one of those Bills, which
‘has behind it the unanimous support
of the entire House. I am certain that
its passage will be hailed with great
gratification not only by the hon.
Members of Parliament, but also by all
sensible people outside.

This Bill was introduced after consi-
derable care. Before giving it a final
shape, a draft Bill was published, and
after that draft Bill had been scrutinis-
ed, the Bill in its original form was
introduced in this House about a year
ago, i.e, in March last year. The mo-
tion for reference to a Joint Com-
Tittee was discussed for four days, and
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ultimately with the unanimous appro-
val of all Members, the Bill was com-
mitted to a Joint Committee of 48
Members, 33 of whom were nominated
by this House.

The Joint Select Committee held 9
sittings and also examined some wit-
nesses who are representatives of
bodies engaged in the work which has
given new hopes and cheer to the
members who are mainly affected by
this Bill. It has now come before
the House in the shape given to it by
the Joint Committee after consider-
ing all possible views placed before
it and alse after examining its pros
and cons and also all clauses and
every word of the original Bill.

The Joint Committee has not made
many major changes. The changes
that have been made are more or less
of a minor character. The definition
of ‘untouchable’ has been deleted and
the sentence prescribed has been
made more severe, imprisonment be-
ing compulsory in the case of a
second offence committed by the
same person. One more change of an
important character has been made
inasmuch as in the case of the mem.
bers of the Scheduled Castes the
burden of proving innocence will lie
on the accused. But for these, the
main features of the Bill as they were
embodied in the original Bill have
not been disturbed. There have been
some verbal and other changes, but
they do not affect the spirit or the
substance of the Bill.

[MR. DEPUTY-SPEAKER in the Chair]

This measure, as the hon. Mem-
bers are aware, has been introduced
in compliance with the obligation im-
posed on this House by the Consti-
tution. The Constitution, by article
17, abolished untouchability and also
prescribed that Parliament will make
offences that might invelve any en-
forcement of social disability con-
nected with untouchability, punish-
able. So, this Bill was brought in.
‘Untouchability’ thus does not exist
in law. It has been abolished root
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and branch, lock, stock and barrel,
by the Constitution itself. That was
but natural and proper, Gandhiji
had devoted the whole of his life to
the eradication of untouchability, The

Congress had, as long ago as 1917,.

resolved that untouchability would
be abrogated and no disability on the
ground of anyone belonging to a par-
ticular caste would be tolerated. Sub-
sequently many things happened.
Hon. Members might be remembering
the epoch-making fast of 1932 as a
result of which a solemn pledge was
taken by and on behalf of the so-
called higher castes that untouch-
ability would no longer find any asy-
lum in this country and every citizen
would strive his utmost to banish it
from this land.

Since then a live movement has
been conducted. Many temples have
been opened and at least in most of
the cities and towns untouchability
is now only a thing of the past. But,
I am sorry to say that untouchability
still, in some form or other, lingers on
in some places. It has, therefore, be-
come necessary to pass a Bill so that
those who still indulge in such an evil
may be properly punished, The abo-
lition of untouchability was a national
measure. It is part of the Constitu-
tion itself. No one can be called or
be regarded in law as an ‘untoucha-
ble’ in this land. This canker of
untouchability has entered into the
very vitals of our society. It is not
only a blot on our religion—on the
Hindu religion—but it has created
intolerance, sectionalism and fissipar-
ous tendencies. Many of the evils
that we find in our society today are
traceable to this heinous monstrusity.
It is really strange that the Hindus
with their sublime philosophy, with
their merciful kindheartedness even
towards insects should have been
a party to such an intolerable
dwarfing of manhood. Yet, it has
been there for centuries and we
have now to atone for it. It
is our duty. Enlightened self-inte-
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rest, apart from other considerations,
calls for the immediate eradication of
untouchability. We have accepted
democracy. We have pledged our-
selves to the principles of social,
political and economic justice. We
have also accepted the hallowed bases
of modern society, namely;
liberty, equality and fraternity. Our
Constitution provides again and again
for the evolution and development
of measures which will lead to the up-
lift and elevation of every single
citizen in our land. The idea of un-
touchability is entirely repugnant to
the structure, the spirit and the pro-
visions of our Constitution. It has
also, while abolishing untouchability,
made provision for positive measures
needed for enabling the suppressed
classes to make up for the accumu-
lated arrears of past many centuries.
The Constitution has taken particular
care to emphasise the duty which
rests on us,

This measure is only a small part.
We will, by law, be providing for the
punishment of persons who, as con-
firmed criminals, are still unable to
overcome this vice. This has to be
shunned now not only because
it has vitiated our religion, it has
degraded our notions of human
brotherhood, but also because, in our
own self-interest, in this age nothing
can be more harmful to us than the
existence of such an evil in our
country,

South Africa has been notorious for
its policy of segregation, With what
face can we demand equality for all
people, for all races, for all com-
munities if we do not sustain the prin-
ciple of human dignity in our own
land? It becomes difficult for us to
argue that we should be treated on
terms of equality by foreigners when
our own brethren do not receive simi-
lar respect from us here. So, for
sustaining our own rights it has be-
come essential to de so. '

Then, we have accepted the demo-
cratic form of government. Demo-
cracy cannot thrive in an atmosphere
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of inequality. Democratic equality is
the basis. on which alone the fabric
of free India can be reared. So, we
bhave to do everything to eliminate this
canker, which has almost entered our
very soul, as rapidly as we possibly
can do it. The mere passing of the
law will not be enough, We will have
to exert ourselves, everyone of us,
so that the law may come handy to
supplement our widespread activities
all over the land. I hope all Mem-
bers of Parliament will see to it that
wherever offences of this type are
committed, the offenders do not es-
cape punishment. But, more than
that, we have to convert people to the
new faith of social equality. We
have to bring all within the compass
of Indian brotherhood, We have to
embrace every citizen in a way that
there may be no feeling of any in-
feriority lingering anywhere in our
country hereafter. It is towards
that end that this Bill has been fram-
ed,

I would also like to appeal to those
who have suffered because of this
evil so far. This Bill does not apply
to Hindus alone. It applies to all
This demon of untouchability was
born of narrowness, of pettiness and
not of social enlightenment counsels.
We want to raise every citizen to his
full height so that he may be a source
of strength to our mnation, so that
everyone may serve as a pillar for
this great shrine of India. It is to
maintain unity, it is to ensure cohe-
sion that we all have to strive and
exert ourselves. This policy of segre-
gation was born of intolerance, pet-
tiness and, perhaps, arrogance. Let
us not, while making efforts to get
rid of this evil, do anything or say
anything that may smack of partia-
lity for segregation. Segregation is
bad whether it is born of hatred or
whether it is born of resentment and
anger, We all have to live together
as brothers and that has been the

wmandate of Gandhiji to everyone of
us,

In the olden days, let us remem-
ber, those who suffered from these dis-
abilities lived on friendly terms with
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the ancestors of the other classes in
spite of the disabilities of which they
were the victims. More has been
done to eradicate untouchability dur-
ing the last 25 or 30 years than at
any time during the last 1,500 or 2,000
years. We owe this movement of
eradication of untouchability to those
whose conscience was awakened and
who, though belonging to the so-
called upper classes, realised the sin
that untouchability carried with it
So, if there has been an awakening,
let us remember that it is not due
to any class or section but to a na-
tional urge which is hankering after
the unity of India and for upholding
and sustaining the manhood of every
single individual in this land. If un-
touchables, so-called, were maltreat-
ed, at a certain time during those
days parents even throttled their
own new-born infant daughters.
Women were treated as untouchables
in their own households. Husbands
refused to take food cooked by them.
They were not allowed to read the
Vedas or to otherwise take part in
various activities. So, if there was
anything wrong, we have to attribute
it, at least partly, to the degrading
notions which were the features of
the particular stage in our growth,
development or deterioration. So, let
there be no .ind.ig'natiorf now, Let us
carry on the activities which will lead
to the fulfilment of the dreams of
Gandhiji, which will give solace to
those who have laboured for this
cause during the whole of their lives
and who are today suffering immense
torture because this evil has not yet
been completely eradicated. We offer
our heart-felt gratitude to those self-
less workers and nationalists and we
hope that all of us will join hands
together hereafter so that this devil
of untouchability may be exercised
and banished from this land and all
of us may live not only in peace and
amity but as real brothers in the free
democratic republic of India.

Mr. Deputy-Speaker: Motion moved:

“That she Bill to prescribe
punishment for the practice of wn-
touchability or the enforcement
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of any disability arising there-
from as reported by the Joint
Committee, be taken into conside-
ration.”

There are two amendments for cir-
culation. What is the need for eir-
culation?

Shri Sadhan Gupta (Calcutta
South-East): 1 am not moving it

“Shri Velayndhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes):

Even in my dissenting note I have
explained the position. That is why
I want to move this amendment.

Mr. Deputy-Speaker: 1 am not
going to allow the hon. Member to
move it. I would like to be satisfied

about its necessity. )
Shri Velayndhan: 1 think you have

not gone through my dissenting
minute,

Mr, Deputy-Speaker: 1 have gone
through it.

Shri Velayudhan: I have given an
exhaustive minute of dissent about
this particular Bill. 1 am going to
explain it in another speech. I have
come to the conclusion that the Bill
as amended should be circulated for
public opinion and referred again to
a Select Committee,

An Hon. Member: Are you going
to delay it?

Shri Velayudhan: The Bill which
was originally introduced in the House
was better than the Bill that has
come as amended by the Joint Com-
mittee, That is why I want circula-
tion. I am firmly of opinion that if
anybody had gone through my dis-
senting minute, he would have ac-
cepted my motion.

Mr. Deputy-Speaker: If it has
deteriorated Wefore the Joint Com-
mittee, how would circulation help
you? You have to set it right here.

Shri S. S. More: Circulated to what
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Mr. Depnty-Speakel;: From the re-
port of the Joint Committee I find
that this is a dilatory motion. I am
not going to allow it for these reasons
The Bill was introduced in the Lok
Sabha on the 15th March, 1954. The
first sitting of the Committee was
held on the 29th September, 1954
The Committee at this sitting decided
to invite memoranda from public
bodies, associations or individuals de-
sirous of presenting their suggestions
or views in connection with the Bill
by the 21st October, 1954, and to hear
their evidence if necessary. A Press
Communique was accordingly issued.
The Committee heard the evidence
tendered, After consideration, the re-
port of the Joint Committee is = re
after six months. To say that ais
must go again to the world at :.irge
for the purpose of eliciting opinion
thereon notwithstanding the fact that
they have had ample opportunities,
when there are representatives like
Shri Velayudhan here representin
masses of the population, I say, i
dilatory and I am not going to giv
my consent to this amendment.

A number of hon. Members wanl
to take part in the discussion. There-
fore, I shall allow 15 minutes for each
hon. Member unless he is a special
spokesman of any group in which
case, he will have 20 minutes.

Shri Achuthan (Crangannur): I
would suggest that those Members
who have had an opportunity to speak
before may not be given another op-
portunity.

Mr, Deputy-Speaker: Those hon,
Members who have spoken before
the Bill went to the Joint Committee
will be set back and others will be
given opportunities.

Shri B. 8. More: I want to make a
submission. We have had debates
and discussions about untouchables,
when we discuss some report of the
Special Commissioner, etc, It has be-
come the practice, almost the unwrir-
ten law of this House, that persons
belonging to the untouchable com-
munity or the Scheduled Castes are
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given preference. I would rather
submit that it is not only their con-
cern. It is more our concern. As far
as implementing this measure is con-
cerned, it will be our concern.

Shri Velayudhan: It may be that
of the other side also.

Shri 8. S. More: I hope Shri Velay-
udhan will hold his soul in patience.
I know his anxiety in the matter. All
are anxious to give protection to the
depressed classes. Take, for instance,
the prosecution.

Mr. Deputy-Speaker: No argument
is necessary. Whether an hon. Mem-
ber belongs to the Scheduled Castes
or not, whether he is an untouchable
or not, it is the concern of all the
Members of the House. Every Mem-
ber’s vote is necessary. If he has any
particular point of view, he has to
place it before the House. Further,
there is the other point, It is for peo-
ple who have practised untouchability
to say we will no longer do it and
appeal to the rest of the community.
Those that have suffered will also
have an opportunity to say how this
measure may not be adequate and how
the suffering has to be relieved by
some other measures also. I will have
one eye for this and one eye for that
and give equal opportunities for all
sections of the House, subject to the
time-limit and overall time-limit re-
garding this Bill

Shri Veeraswamy (Mayuram—
Reserved—Sch.  Castes): Only the
hlembers from the scheduled Castes
could give suggestions as to the way
in which untouchability could be
abolished. So, I would request the
Chair to give more chances to Mem-
bers belonging to the Scheduled
Castes so that they may express their
views and give their suggestions to
the House.

Mr. Deputy-Speaker: What the hon.
Member says comes to this. The hon.
Members belonging to the Scheduled
Castes will have five minutes each so
as to say how this measure could be

27 APRIL 1955

(Offences) Bill 6550

improved. They need not make long
speeches and take much time of the
House.

Shri Achuthan: I am very glad that
in Independent India, 4 or 5 years
after the new Constitution has come
into force, we are able to come for-
ward with this Bill, which according
to me will have far-reaching effects
on the Hindu soci=ty of India.

1 do not want to go into the origin
of this caste system. You know all
that better than me. It may be that
thousands of years ago—there may
be difference of opinton—these caste
systems and varnasramas were based
on veccupation or character, etc, I am
not concerned with that. Suffice it
to say that on account of these ehatur
varnyam, the Hindu society deterio-
rated to a very great extent and out
of the Hindu population almost one-
third belonged to these unfortunate
brethren,

Even during the British period,
though the Britishers were saying
that they would not interfere with
the religious practices and customs
and manners of the people, attempts
were made here by our reformers
and a section of the Hindu society to
get rid of this evil system. But, they
had no far-reaching effects through-
out India. When Swami Vivekananda
was returning from America, he visit-
ed our State and said in a very
pathetic mood that Kerala is a lunatic
asylum and I would not wish to be
there. That was the state of affairs
because of the caste system which
were prevalent there. So also in
different parts of India, there was a
tendency—I do mnot say that it was
intentional—because of customs and
manners practised by the upper class
people to protect their interests, to
quote authorities from Manu onwards
that this custom had been perpetuated
for the betterment and consolidation
and salvation of that section of the
community. That feeling was there.

Even in Travancore-Cochin, when
the late Maharaja wanted to throw
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open the temples to the Harijans, he
formed a committee under the pre-
sidentship of Pandit Punnasi Nambi,
one of the famous pandits. When he
went throughout the State taking
evidence, the whole brahmin sectlon
joined together and stated that if the
temples are thrown open, the Ruler's
family will decay. A few years after-
wards, because of the work under-
taken by the S. N. D, P. Yoga and
Guru Sree Narayana ,whose centenary
was celebrated at Cochin under your
distinguished presidentship, a great
change was brought about. I challenge
on this question and 1 say that as a
result of the work of the S. N, D. P.
Yoga, Shri C. P. Ramaswami Ayyar's
dewanship was able to throw open the
Travancore temples to the Harijans
18 years ago, when the other States
bad not even thought of that.

Shri Velayndhan: Question,

Shri Achuthan: Eighteen years ago,
the temples in Travancore were
thrown open to the Harijans.

Shri Velayndhan: What about
Gandhiji's movement?

Shri Achuthan: That movement was
there during the last half a centurv
or two or three decades. I do mnot
deny that. The time was opportune.
Gandhiji was doing that. The main
purpose was to see that the Harijans
and the down-trodden people are
freed from these social and religious
inequalities and brought to a higher
level.

All governments are doing their
best in that direction. I do not say
that it will be possible to wash off the
dark spots in no time, As everybody
knows, it requires a mental renais-
sance and a change of social outlook
of life. Even if you have extremely
penal measures for contravening the
law, unless whole sections of the peo-
ple take it upon their head to see that
this is a blot which cannot be per-
petuated any more in this country,
spoctacular  changes will not take
place. It has got its economic aspect,
its political aspect and its religious as-
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pect. Because of the
and difficulties
these so-called untouchable peopie
—nine or ten crores of poor
people—for a number of centuries,
how many of the greatest men we
have lost? How many Vivekanandas,
how many Mahatmajis, how many
Ananthasayanam Ayyangars and how
many Thakur Das Bhargavas we have
lost on account of this? So that no
minute can be spared, and the Central
and State Governments should take
adequate steps not only for putting
into complete effect the provisions of
this law, but for introducing eco-
nomic and other measures and faci
lities in co-operation with all sections
of Hindu society so that at least with-
in a quarter of a century or ten or
fifteen years, we will have a society,
a Hindu society, in which there can-
not be any distinction or any barrier
regarding inter-marriages or inter-
dining. Inter-marriages and inter-
dining are two steps in the right
direction. I can creditably say that
the leader of the Communist Party,
Shri A. K. Gopalan, though he belongs
to the Nambiar community—some
may say it was a political marriage—
married from our caste; the Theyya
community. I take pride in that and
appreciate the spirit. If people from
these higher castes come forward and
take such steps without distinction of
caste or creed and introduce such
social reforms, what a model it will
be for others to copy?

sufferings
undergone by

Now, I come to the provisions of
the Bill. There are a number of
legal enactments throughout India.
Temple ‘entry has become, so to say,
an accomplished fact. But that is
not enough. I am more concerned
with economic, educational and poli-
tical matters. When Shri Shanmuk-
ham Chetty was the Diwan, we
invited him for a conference—the
Backward Classes and Communities
Conference—and he delivered a very
wise speech. He said: “You must not
worship merely in temples; your wor-
ship must be in Legislative Assemblies
and in secretariats. If you worship in
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legislative assemblies and in secreta-
riats more, your disabilities will dis-
appear just like the dew disappears
at the sight of the morning sun’. That
is the position. We must see that in
all offices, in all concerns, in all legis-
latures and Parliament due repre-
sentation is given to these extremely
down-trodden people. Had it mnot
been for their sagacity, for their
broad-mindedness, what would have
been the position in India? This is
a democracy with adult franchise. But
what have they in this land? They
are born slaves, they live like slaves
and they die like slaves. What if a
revolution comes to them? It is
nothing for them. I bow a thousand
times before our down-trodden bre-
thren for their sagacity, their cons-
tructive approach, their creative mind,
They have suffered for long. Let us
mend matters as early as possible in
a comprehensive way. That is the
mission of congress also. I am cer-
tain that with a measure of this na-
ture, many disabilities will be re-
moved, and if each Member of this
House and of the local legislatures
takes it into his head to go to his or
her constituency and have this pro-
gramme implemented, that wunless
Hindus as a whole take up this matter
as a public enemy No. 1, as the hon.
Home Minister stated, this canker
will kill the Hindu community, there
is no doubt about the results. But
the fact is that even Christians, when
they see Hindus practising untoucha-
bility, have that practice in their com-
munity., They separate themselves
from the so-called converts. I am
really sorry that this is so, because
Christians have got the -highest ideals.
A Christian power was ruling here,
They had converted people to their
faiths, Even they entertain such
customs. They say that it exists in
Madhya Pradesh. I do not know
very much about it. They should
have been eye-openers to us, they
should have led us with regard to
this reform because the Christian re-
ligion is noted for its catholicity. I
am proud to say that among the
Mohammedans in this respect there
is real brotherhood. From the lowest
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to the highest, from the begimning to
the end, they have got this brother-
hood and they stick to each other
under any circumstances, and at any
cost.  (Imterruptions)

So that our effort must be to see
that from the lowest to the
highest, from the soctal field
or the governmental field
or any field whatsoever, in no time
this canker of untouchability is re-
moved. Even though in this Bill
there may be certain clauses which
may require improvement, they are
better than they were previously.
But what is more required is that the
spirit of the measures should be im-
plemented in the country. That is a
very serious matter. Unless the offi-
cers, the government, the public and
the upper classes of Hindus take it
into their head very seriously and
sincerely to see that these measures
are proper}y implemented, the
effects will not be very substantial.
There may only be improvement here
and there. So I humbly request the
House and the country that this oc-
casion may not be left but made good
use of, and Government must give
directions to the State Governments
and they must seriously take it upon
themselves to see that the provisions
of the Bill are properly administered
and implemented, in the spirit in
which they are intended. I am sure
that even though Mahatmaji is not in
our midst, at least a few years hence
he might have born somewhere else—
we, Hindus, believe in that He can
rest assured that we have got the
highest culture. That is what I can
say about Hindu philosophy; nobody
can question it. It has got such a
broad bundle of ideas from atheism
to monotheism and so on. That is the
position. Such thinking I have seen
throughout. That is why we are proud
of it. Even if there is only one hu-
man being born in this land 2500 years
ago—I mean Buddha—and preached
such ideas throughout the length and
breadth of the country, that is suffi-
cient justification for us. So that
there is nothing wanting in our cul-
ture.



‘65 55 Untouchability

[Shri Achuthan]

Let us now see that as a result of
the administration of this measure,
there is a considerable decrease in
the practice of untouchability in this
country. I remember the efforts of
Shri Kelappan who years ago under-
took a satyagraha before the Guru-
vayur temple. Anybody will know
about it. I was then a student in the
intermediate class. Such people are
held in honour and respect by
thousands and lakhs of people. But
there may be some communities, some
sections of Hindus who because of their
old practices, their customs, stereo-
typed manners and because of their
narrow thinking cannot take
a broad view. I hope that
this measure will have the sup-
port of everybody and I am sure that
by the introduction of this measure,
India will be greater and better.

st 7 ww m (HE)
RIS UG &G
T T T TR |
I wwaAr faera
THDE] TEHHEIA: ||
o= g 9 ¥ fefa @ fawe
ghawi & A9 7 § 1 oF A1 A e
Fgam aw W gfem Wi & eE
R F w1 9 & 5 e S g
Mafe A I AR Ty
§—a2 § w9 W F & 9K TR
frdt gaY o F—ST O T At
FIeE TAT FEIH & ATH ¥ TFIR &
7 Fore 9 § gare g 74 wReg
7 are A< 7 w2 § fr g aew
& st A foras a0 59 §, S S
sTafera O & 1 & 99 AW A ¥ §
ST gt FFE F T Ta 0 AE
gHE &, TAfY g9 US A | famw
Wy § 5 o o A ww &Y
“qra’ FEA &, 1w 8, 48 ffe
A AT | W O FE F
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afm W #EFR & fagra av
femwm 4 &@ W A fasge
Sfaa 78 o ) fee WY &
e T 9w g feg aer ¥
qra St fEware fFar @ § ) frar
R, @ oA

qEEl 4| I8 § % fam & wrow
H f—aew A ¥ g g v o d
fs ““A Bill to prescribe punish-
ment for the practice of
‘Untouchability’.” ewg &m
frigs & & o A= “ma
wofafed” & v adf & af
£ 1 afz ag T 2 & o, @ 2w
wwH a5 9 {5 few 92w & =g fadas
TAAT AT § | W wAeHfafed ¥
e s & avr & g S §—
I & AR F I AT &, TR SEH
THARA 3T W 99F e qqmr
o weaw WTEwE § | § wawan g
ar faw 7 %1 o I9F qHU A qF@qAT
wWlEammragaasr AW § 1 &
&1 afcorm &Y 48 grn fr 23 uw safe
Y T9F 9 H §% F, WU 7UA 9
F W@, 9 A s {4, ae-
ﬁﬁm——m—-ﬂﬂm
erru"\'{wqmﬁﬁ'&ﬁﬂﬁﬁ
AT @ W AT Far =, S
g e 7 f =7 § gaeafafadr
FY T Far g o I favg w1—
wafa s1—uw fagr wrar g, e

. froe wTar @ ) oF sfE TEEar

& fr 7z ¥ frdndt & R gurr v
¢ fr o7 =37 WSy § | AT UF
& S ®Y A gd f gw e A
wvd # wgr 93w “My  friend,
your God is my devil.” [“frree,
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g9 forast ST wed &, & 39 dam
T § 1) €7 e ¥ A A

# wa oft 77 7oAt wERy A fadaw w0
f& ag fadgs & w6 7 # wAcfa
fér &1 Tmor a1 weew g € AR dFEw
feft sufe-fasia & o< so% faug &
frg s i oafimcage 3
Tg fom awg =, o8& w9 @A |

7Y faw o wsge @ wft afew
ATCT %7 OF &@®9 g1 A &
T & | SO 9T & @ Al #il—
AR fasia 3 g0 @it &1, 1 fa aga
UL IAT WA ¥ @9 §—3IF g4
# 1 fasie o 4% & 1 AfFT o
ara fafeag =0 ¥ Fg1 9= g &
feg o 7 “gadww’ AW @
anfe T T A E | 42 T F 95
Wt Fg 97 § W W e wEm g
7g 4w g ¢ fr 18 fOw ad &
§ wgx fodi fagw offeafaai &
Wi At weESES g1 W §, WOt
AT WX afg oft AeeSEw & 9wt
& | gt g WA AgRE 7 Wi S %
T {6 g% w9 ATl $ SeSET
AT @ & WK gH AW § S 98
wiewrC 781 faaqn WX ag afaw T8
tear | felt fadiw @ww & faw aeg
ar Jfes # Mo TAGH H ASEHA
AT W AFedad @ He—aAr
@y gl ¥ wE g g—, 99 WK
oY @ fadgw & @O gHedad &0
ot § @ &, ar a9t fafew fafa
I @Y Il | FEIEE T TERT
WETFT § wdgE & A &
TUT gE W IIET A, AY H 7w
fr e & 9T et F e F ol
ewé mer & fg fafaeg fear @ W
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ify weafafedy ad st a9 wT
& w§, 4t 99 i § ot /1 weaaa
A are afe & fasg W S
FY 97 gAY | T wiafea faw =afme
7 g ot 99 et @1 ww #¢ o
AT i darer # @ s ST A,
@ ® AT @1 AW 99 S d
gew ? W gg gafay fraRa FT @
g fr “meeafafady’ @ €1 w9 33
ot gt a%a1 € fF Srae W o
o T fFiy anfe-faog &1 A
& 3% 9fT g g¥T T g IR
ara gege: &1 fey FT geRafafaa
FT AR EART I | T Aty
AT q A T aW AT A g
fr % fet wfe-fagie & oo &
g ¥ go% a9 Toad ¥ ofcwm &
faga g g 1 dmfrae s =
T g fr feg o9 # @ T A
FE am A g 1 A A o g
1T Fg 74 & 6 fex =0T & 4 s
4 T ? ooy af AW e S
g% ¥ ATT 9T 917 &7 oA, 91 WU
W @09 g T ! W F ARl #7
99 R W, a1 ¥\ Aie] g0 g
W 7 W F R Wik g
g1 @ gueArd A g & ar '
W W WA WK @ wENl #1
ofea T < &7 nfegd ? dar A fRar
oaT & WA f v Afzd | Wi
I9 AT %W AT qU T
o e §, fd @a gd it R
fadvw & 1w o7 wwaT |

T T @ femufateda &t 4
wax W g g & fF faeir aafe-
forsia 1 ot @ O &A1, E¥ doq A
¥, f4 A F@ I, TR |
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[ A=z &= ]

a1 Sare W geiferw w97
e § @ & e s §
s mgEd
1 g T R W W ¥ Ay
&, T oo A AR T W § W
afFt M FT AT FF T A
TR FE I A IR E1ag @
wEfa 1 9% § | TR WX 99T D-
@ T g W
& &, 7 T A wifer WK
I oform s wifed | afer a
& % % 7z 0 AW q Wiew fE
W fFft w1 A AR M § AR
g R i T &, wha s A
efafadier ar af, SO A & T
£ | ufafede o femfafada o
e (fg T for & s 3
. AR & W folr sl € ) dew
T qfg &1 urew & ¥ FrE wY
B $5T FT aTENERIC FT T, A
g wEeTE § | 4F I g RE, AW
gHifed maex 3fe a7 Folr w2
Ttz @@ E AR T T E
w7 o & W% ¥ AR, T
arer & sfafem AR S F aFar g ?
o w1 &9 gER @ F AT E, WA
F ax fa# s g §, 99 SR
e ¥ a8 # wua Ry e 9
it 3amr #1 o famw w1 S Frwr
2, 9991 3% ¥ 9 W AEOEL A
drar AR 9¢W WE, A TR
Wit wew @ wom & &
@, v & qw 7 Fwar g
ot wwr ¥ gfa & afewEn wen
afzd § a1 FT AEE T FG
@ g F g A Few R
sEp wEAH AW wrEd W gar
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FE T AFR AL 1 X W wEw”
W= FT ITUNT FIH F 97, AT AT
BT 9T W A @ wE e
Tt &7 Jeow a® TE & | g AR
wfee & w v Sww AW E W
o Ft g F A fgg onfa &t aww
A T YA (6T AT VT g
¥ WA T el | S
W g AT g oo F o
# AU O F AT 9, el B qa
AT O o A e @ wT A,
e ¥ W @ R T e g
FT THAT, TT UK WA FIE Hg (F X

{1 Heo qo

st vy fag (Feem amoo—
wer) : FT famamme F af=e & At
CR LR o

st 7Y =te wal ;oY AT g
st e ST afR T aer | &)
ffFremE@a R w3
et famme & afex @ facoam
saifafert & #T 0F &9 i A
Fefrgiafadmrizd?

Q% WG ST ¢ qTT AT § 0

st 7 ®Te WAl : ofemw Ty
#1 wg Afeas §, fomw  a<haw &
g fireem &, ofses atfim & g
o gare Afex g, o axfg #r
og feg 1 Aft § | AfeT T o
wiAE § & 9o S afeae dax
aferg § ar F “wEfs e o
T FA T RIEEF At
ofers T # o7 @ ok & o
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T w1 T I @I E, [ 0w -
A AT q@ O6T ¥ A wEt @
&m, WX aE gar & &% A §
wWifs Gm T IWE 99 ¥4 F
frem s farg &1 Thfem & w70
# fr oFerex &1 gFm 9 o gf wia
FoRraf g d§ W= o3
= et fagral & s & 1\ T
fagrl & wER aft @ Afkx #
fararw @ &, T F g, W e
¥ WER I 9} § qfr §
ae AT §, a1 AERl S fawer
§ v grm 1 S 3@ faga w1 W@
ara & 3 g wf At wfa & Wik
&erel Y P ) T gE qfa W
wrE ¥z A E

U% WAAM ATE . W9 W
"7

5t A T T F AU a9
¥ #r¢ woF WA T AT T F @
£ e A 7 @ S arer W
=T & 1 A el & fasg w9 A
i e | 1 T T TN
frame af & w2 o fe afy smit
femma & wfex % zat feomd
T AT T § Y gATL afed wF w19
AT a7 At oA E | 3 Y I
afexar &t @ & @ fraw awman
iR ae A & §: ‘we
war gifr’ | qafed R & @
S Y & 1 g 2 4 v o g
A famw @ F afar § aw §
a7 frdt a2%E T 7T I T "L
I8 Af7x & IO T2 FAF & fd
AT ATET § | T AT A A qW4 W
€ 1 aft wow wfe a9 W W
g R A ey TrwaT § @ F e
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£ e strosr wfiae 7 freamg 4 § R
WY qg1 AT AGTT F1 A F & fox
@/ AXE | AT TEA N T R
TR NI F&fenfa wgam awaf
g am et
qgfiT #Y firerT WY § | 98 FW S99
wifam &1

TR e 7 Fg & AR
Mo WRTHL FT A 78 FEATE (5 A
wfe oW & g9y W A & ;|
aY uw § 1% @ 97 wegem 7 T
oIS ATEAT ¥ r AT @ § W I
7w ity 79 § | ™ 0 AW
“ami g G @ w § AR oW
HHIT FHA FAT T A9 Q7 AT
& | g9 Tt o i A F49 fF Iawy
THT F A AF | ST ITH QI AL
@ @7 & Ie 71T A8 O%d 1 AT
AT T TR O AT K AA & faw.
F1 drgT AT § 1 A SF TE 9
T@A T ITE AL T | AT WE
@ ‘wew’ @=X #} T § WK
TERTHAL T < & | & 598 AT
HF T TmEA | R TR e
anfr ® weq @ AT v €

So far as this institution is com~
cerned, socially or politically, I am.
totally opposed to it. But so far as the
question of my own worship, with re-
gard to my spiritual sanctity is com~
cerned, when [ am not touching my
son also, when I am not touching mgy
wife and my other relatives.... ..

An Hom. Member: No. no.

st 7Y o= AT 7 §E aw
™ a| W afedie | & agi
gz 4 wH & T@ R 3gh
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[#ft 7= = @wi]
Tt ®Fqx & TaT AT | 3§ @AT AT
% frx ¥ agr wid i He began
to touch my feet, I did not, touch him

and withdrew. gg® ag =47+ W4T f&
Possibly 1 was treating him as an
untouchable. I told him clearly to
his face, “My friend, you will excuse
me, I am an untouchable for the pre-
sent.”

¥ 3Ry FEr fw 9w aF AW
TR mafey § @ 9% # ovwr
& g @war gt afdfefy §
o &F & I ®w W -
qra @ Fear g, W R & st A
a1 7Y @ g, a1 afs F w fagrw
1 oy F2 faodm s F37F w/
AT A § AT FEATRT AT |

T TR & a1 H A9 T 8-
ST Sy T I gt qe o, Fgi
%« fadas 1 wega o 1, & e
ympEi i wm R @
“wreqen’ wex #1 ofr afwarr FT 3
. =ifgd | I & I I A
HTEAT & A A ® IART FHAAT
% ofyFs 3 O wEww ¥ F
Hgl M AgEa g 4 fexsgm
T aifvs @aera 1 &FR 5@ g
T F1 qfaAE FT AT T@T AT W
wesfafadr &1 fewre e o
W o gE® feda srar ST I9wr
a3 four AW | W AE W @
HTYHT gL TR T, TF, W, G & GZrqar
T TEERT F FT T FG7 |

N\
Shri Khardekar (Kolhapur cum
Satara): 1 welcome this Bill and I
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wish to support it strongly. The con-
gressmen and the Congress Govern-
ment deserve congratulations. But
I would like to reserve my hearty
congratulations till the effective im-
plementation of this Bill. If no sin-
cere, genuine effort for effective
implementation comes up, I will not
only withdraw my congratulations
but condemn the Government for
throwing dust into the eyes of the
people for practising deliberate de-
ception.

As a rule, social and moral reforms
fall outside the domain of legislation
but where an evil like this untouch-
ability is so great, so long-lived
and so shameful it must be fought
on all fronts. This is a very serious
Bill, it is concerned with the natural,
civil and fundamental rights of large
sections of humanity. It is not just
that X should go into a hair-dressing
saloon and have a shave or enter a
restaurant and have some rasagullas.
For that, you will have to put a good
deal of money into the pockets of the
untouchables, because empty pockets
do not provide rasagullas,

The problem of the untouchables is
a socio-economic problem, to use a
very favourite expression of our de-
fence expert Shri U. C. Patnaik.
About the title of the Bill there has
been a certain controversy. Accord-
ing to many, the word ‘untouchabi-
lity’ has a bad odour, rather obno-
xious. That is quite so. And they
suggest that the Title should be
changed to Civil Rights Protection
Act, Civil Disabilities Removal Act,
and the like. Personally I like this
title, because it will be a constant re-
minder to Government and the people
of this country of their great sin.
And sin has a bad odour. Sin stinks
very much. It is our duty to wash
this sin off.

I wish to make a few suggestions
about the implementation of this par-
ticular measure. This Act must be
Centrally administered. Shri Datar
will say, as he said in the other House,
that it is the States’ business, and that
only in exceptional cases, the Centre
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should administer the law in the
States, He thinks that this untouch-
ability is a normal feature, and not
-exceptional. And he will tell us as
usual that the States will do every-
thing in their power, and all will be
well. Shri Datar takes too much
after his ex-chief; his naive attitude,
his selfcomplacent manner, and his
hollow speech compels me to think
that he should join the army of Army
Ministers and form part of the
Army dump. We should borrow,
when we borrow, some-
thing that is essential and not some-
thing that is merely external. Do
Gandhi caps really contain Gandhiji's
brains, and Nehru jackets really con-
tain Nehru heart? Somehow 1 feel
confident that the new Home Minister
will do something. He may be older
in years, but he is younger and more
healthy in his mind. After all as the
good old saying goes, a man is as old
as he feels and a woman is as old as
she looks. He feels yvoung, and with
his fighting vigour he will be able
to vanquish the worst social enemy—
untouchability.

My suggestion is that more = offi-
cers particularly in the police and
the judiciary must come “from the
lower class, the Scheduled Castes and
¥o on. And there must be a sepa-
rate Central Ministry for the Sche-
duled Castes. It is no use our proud-
ly flaunting the emblems and the
symbol of Asoka. Asoka did set up
a separate Ministry for the aborigines
and the subject races

Dr, Jaisoorya (Medak): What is
‘that book?

Shri Khardekar: I have brought
H. G, Wells. I shall show it to you
‘later,

As regards the punishments and
how they should be effective and pro-
‘per, 1 shall deal with that when we
discuss the clauses, because I have a
good deal to say on that point.

As regards the social aspect I have
a magic remedy to propose, and over-
‘night untouchability will come to an
-end. The best way for social and
normal reforms is to  set an
-example, And 1 pronpose that
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from every higher caste family
there should be one marriage with
the lower caste, and because this is
a moral reform, example is better
than precept. We Members of Par-
liament should lead the way. The
leader should give the lead.

Mr. Deputy-Speaker: I am afraid
some are too old for it hereafter,

Shri Ehardekar: The old will have
old companions. This might sound as
fantastic, because I, a very ordinary
person, am saying it. I believe in
learning something from history, and
whatever I have learnt I shall keep
for your consideration. I am reading
from H. G. Wells' The Cutline of y
History., The question posed was
whether Alexander was a great man
and a statesman or whether he was
only a conqueror. H. G. Wells says
in his book:

“Some students of his career as-
sure us that he was; that now
at Susa he planned a mighty
world empire, seeing it not simple
as a Macedonian conquest of
the world, but as a melting
together of racial traditions. He
did one thing, at any rate, that
gives colour to this idea; he held
a great marriage feast, in which
he and ninety of his generals and

friends were married to Persian
brides. He himself . married a
daughter of Darius, though al-

ready he possessed an Asiatic
wife in Roxana, the daughter of
the king of Samarkand. This
wholesale wedding was made a
very splendid festival, and at the
same time all of his Macedonian
soldiers, to the number of several
thousands, who had married Asia-
tic brides, were given wedding
gifts. This has been called the
Marriage of Europe and  Asia;
the two continents were to be
joined, wrote Plutarch, ‘in law-
ful wedlock and by community of
offspring’.”

This noble example should be fol-
lowed, and the higher and the lower
castes should be joined in lawful wed-
lock and by community of offspring.
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[Shri Khardekar]

1 now come to consider one point
raised by my hon, friend Shri Nand
Lal Sharma. In certain respects I
agree with him, and perhaps my
Scheduled Caste brethren may not like
it. 1 think the first thing that Gov-
ernment should do is to write to all
the temple authorities and priests
whether they agree to this measure or
not. 1 am talking omly about pub-
lic temples. And if they say that
they do not want the untouchables or
the Scheduled Castes to enter, then
Government should inform them
clearly of the consequences of it. The
whole property of these temples,
along with the money paid for wor-
ship and so on should be taken up and
used for the uplift of the Harijans,
because in the case of those who are
really after spiritual life and experi-
ence, money and property are impe-
diments, and therefore it would be
for the benefit of the spiritual people
if we do that; in fact, we would be
helping them by doing so. As for
those who have spirituality on their
lips, materialism in their heart, and
plenty of money in their pockets, I
think we should be very strict. If
people think that temples become
bhrashta or defiled because human
beings enter, I actually think that if
God has the choice of freedom of
movement, God would not be in such
temples, and he is bound to be out-
side. Although my hon. friend Shri
S. 8. More might have left the poor
peasants and workers: God, as
Tagore says, is with the tiller tilling
his soil, and the stone-breaker break-
ing his stone.

Today I heard Shri Nand Lal
Sharma’s suggestion, why not make
a Harijan the President of the nation.
1 had learnt a good suggestion from
my hon. friend Shri N. C, Chatterjee,
namely why not make Harijans Gov-
ernors of some places. I accept this
suggestion. Good suggestions should
be accepted. But may I suggest to
my hon. friend Shri N. C. Chatterjee
that more important and moge vital
for the uplift of these people would
be sppointing one of them, or select-
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ing one of them, or electing of them—
that is not a very difficult thing—as
the president of the Hindu Mahasabha?

Shri V. G, Deshpande (Guna): We
will make you the president. We
will offer it to you,

Shri Khardekar: No. I am not an
untouchable. Your hearing also has
gone wrong. There is my hon, friend
Shri P. N. Rajabhoj there. He is
now quite free from his Federation.

Shri P. N. Rajabbhoj: I do not want

Shri V. G, Deshpande: We are pre-
pared to have Dr. Ambedkar. You
are also offered,

Mr. Deputy-Speaker: Hon., Mem-
bers are talking among themselves, and
the reporter finds it difficult.

Shri Khardekar: They are taking
away my time which is very pre-
cious, because I speak very rarely.

There are some people who talk
about a casteless society, about equa-
lity and so on, and Bills are being
brought up for the purpose. I quite
admit that- we should come to a stage
when we shall have a casteless so-
ciety, when we shall have equality,
and everybody wil be equal. But the
condition precedent to that is that
those who are low and down-trodden
should be brought up, and then equa-
lity and equality of rights should
be established. If we try to have
equality amongst unequals, and egua-
lity between a giant and a dwarf, it
is an absurd sort of equality, Make
the dwarf a giant, and then make
ther run a race or fight a battle.
Sir, if there are four persons, for ins-
tance, who are to run a race and out
of these four persons, one is injured,
not by nature, but supposing the
other three persons tried to cut one
of his legs, and the one-legged person
and the other three persons start run-
ning a race, naturally the poor
lame person is bound to lose. Then
you will say: “Well, we take accord-
ing to merit and that rule should be
observed”. I do not remember exact-
ly the sentence of Vivekananda,



6569 Untouchability

but he said that if you have
two plants at two places or
you put one corn seed in a small pot
and another seed in a big ditch with
proper manure and water, the latter
will grow into a mighty tree where-
as the former will wither away and
die after growing for about a foot in
height, So, this kind of equality is
absolutely absurd. Equality among
unequals is a thing which either comes
from prejudice or it comes from no
real feeling for the unequal brothers.

Then, Sir, the main question is
about the economic level. “Poverty”,
as Shaw said, “is a crime” and as a
result of poverty so many difficulties
arise. So, it is the duty of the Gov-
ernment to remove it in every way.
That is why in some of my amend-
ments I have stated that punishing a
person for committing this offence is
not enough. Because, take my exa-
mple. I commit this offence. I may
be able to give some work to half a
dozen Harijans. If 1 am just fined
Rs. 500 that does not mean much to
me but I will see that some 500 or
600 Harijans or untouchables get into
a lot of trouble. Therefore, one of
the amendments that I am going to
press is that not only should I be fined
and imprisoned—minimum imprison-
ment must be three months—but that
one-eighth of my property should be
confiscated so that that property can
be utilised for the wuplift of those
people. I may go against the inte-
rests of these people, but ultimately
that property will bring them up,

Therefore, Sir, this is a problem of
poverty and if we take it seriously
poverty must be removed. First of
all that magic remedy I have given
of wedlock is there. Then this socio-
economic remedy or economic remedy
of giving them financial help, loans
and so on must be used. Then, I
think we may be able to get rid of
this serious evil.

Mr. Deputy-Speaker: Shri K, S.
Rao. 1 think the hon. Member will
speak in Telugu.

Shri K. S. Rao (Eluru—Reserved—
Sch, Castes): Yes.
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Shri Velayudham: Sir, We have
some amendments, '

Mr. Peputy-Speaker: 1 will come
to those hon. Memberg later—persons
who spoke earlier and those who were
in the Joint Committee,

Shri Velayudhan: Nobody spoke
earlier. Because we have given a
dissenting note, will we not be allow-
ed to speak?

Mr, Deputy-Speaker: Nobody can
be guaranteed any time here in this
House because there are 500 Mem-
bers and there are only four hours.
I will try to choose and give oppor-
tunity to all representative opinions.

*Shri K. 8. Rao: Sir. As a member
of the Scheduled Class and as a mem-
ber of the Party that is fighting so-
cial, economic and political injustice,
I rise to speak on this Bill, It touches
only one side of the problem, namely,
‘untouchability’ but the main problem
of millions of families of the untou-
chables is not tackled by this Gov-
ernment,

Bills such as this used to be on the
statute book, but they remain only as
paper, never to be implemented. The
millions of untouchables in our coun-
try are not in a position to make use
of such laws. Why? They are not
mere untouchables alone, but they
are also the economically down-trod-
den people of our country. The un-
touchables are the wage-slaves of
our country who are at the mercy of
the propertied classes.

Take my own State. There the un-
touchables are the landless labour who
live in the outskirts of the villages,
who have no houses of their own to
live, no land to till and no means to
educate their children,

The Government never considers
its duty to solve the root cause of
this evil but on the other hand comes
out openly to suppress any attempt
by us at solving this basic problem.
Thousands of acres of waste land and
uncultivated land exist in the coun-
try both in the possession of the Gov-
ernment and the landlords. We have

*English translation of the speech in Telugu.
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no houses, 8 to 10 of us are herded
up in one room, that too mostly own-
ed by the landlords. We made an
appeal to the Government, conducted
campaigns and even offered satya-
graha that at least these waste lands
owned by the Government may be
given free to the untouchable landless
labour.

A unanimous resolution was pas-
sed in the Assembly supporting our
demand, but now when we tried to
water these waste lands, lathi blows
received us and jails were filled with
men, women and children of our com-
munity, Why? Simply because we
dared to implement a resclution pas-
sed by an Assembly and now the
Central Government has advised them
to sell these lands.

Qur children cannot go to school,
our women folk too have to work like
slaves day and night along with us
to get a meal a day and a hut in the
outskirts of the village, that too de-
pending on the whims and fancies of
the landlords. There is the Consti-
tution which guarantees every citi-
gen, irrespective of zex andi commu-
nity, a vote. But this too has become
a farce so far as we are concerned.
Let me give you instances in Andhra
where thousands of untouchables—
agricultural labourers—wiere depriv-
ed of their right to exercise their votes
because the landlords thought that
their votes may not be in favour of
the parties they like,

In west Godavari District in the
villages of Kovvali, Chataparu, Deod-
dipatla, the voters were threatened
that if they go to polls they will be
evicted from their lands. In places
where they went to polls inspite of
the threats, the landlords were res-
orting to all kinds of violent reprisals,
such as beating in public with shoes
as was done in Rajuchinnayapalli in
Cuddapah.

‘We live at the mercy of the proper-
tied classes and the landed interests.
Usually it is they and their henchmen
that want to ill-treat us. How can
we challenge them in a court, which
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means we ourselves must sacrifice
all that we have? Hence I appeal to
the Government to ponder over all
this and come out straight with such
acts which solve the basic prohlem.
Give us an opportunity to live, pro-
vide us with land, give our children
free education up to college Ilevel,
allow us to live as citizens and then
I am sure this soecial evil will go. Un-
less and until you do this no Acts of
any government, State or Centre, are
going to solve the problem.

Shri Kakkan (Madurai—Reserved
—Sch. Castes): Sir, at the outset I
congratulate the hon. Home Minister
who moved this Bill. It is a well-
known fact that the Congress Govern-
ment alone can bring a measure of
happiness to the people and also im-
prove the social, economic and edu-
cational conditions of the harijans. It
was left to the Congress to bring this
Bill because, after all, the Father of
the Natipn has left us in the hands
of the Congress and 1 think it is the
duty of the Congress to bring such a
Bill. The harijans cannot forget the
good work done by the Congress,_es-
pecially the Congress State. As you
know, Sir, the Madras Government
standg first in the eradication of un-
touchability. The Government of
Madras has given the ‘religious and
charitable endowments's portfolio in the
hands of a harijan. I think, to eradi-
cate untouchability in the nook and
corner of the villages, such portfolios
must be given in the hands of hari-
jans not only in the Centre, but in
the States also. It is easy fo pass the
Act, but the Government of India and
the State Governments should take
necessary steps to enforce that.
Government must create a separate
department with special officers to en-
force the Act in the nook and corner
of the villages. You know, Sir, the
Harijans are doing essential services
to the society and especially for the
Hindu community but their services
are not appreciated. At the same
time, they are being ill-treated. . So,
I think, the Government of India and
the State Governments must create
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a separate department to enforce the
Act.

Mahatmaji, the Father of the Na-
tion, prayed to God that if it was the
Will of God that he should have a
next birth, he should be born as a
Harijan. He also wished that a Hari-
jan lady must be the Janadhipati of
this country. He did his best for the
uplift of the Harijans and to eradi-
cate the evil of untouchability. I
think, the followers of Mahatmaji and
also each and every representative of
the people not only in Parliament but
in the State Assemblies also must
follow the footsteps of Mahatmaji
to eradicate untouchability.

When the poor Harijans begin to
get the benefit of the laws, they are
compelled to submit to social boy-
cotts and are beaten in some of the
village areas. So, Government must
take keen interest and direct the
State Governments also to punish peo-
ple for social boycott.

As I said, the Congress Government
alone can do its best for the uplift of
the Harijans. At the same time, I
believe it is my duty to appeal to my
Harijan brothers also to support the
Congress Government so that we can
get more benefits from the Govern-
ment,

Shri Veeraswamy: If we oppose?

Shri Kakkan: I know some of the
parties are misleading the Harijans
by giving them false hopes. I want
1o tell on the floor of the House that
the poor Harijans should not believe. .

Shri Velayudhan: Please speak on
the Bill

Shri Kakkan: You do not know
how poor Harijans are being misled
in the villages. The Government are
doing their best to eradicate untou-
chability. Seo, I say, in this connec-
tion—and I appeal to my Harijan
brethren—that the Congress Govern-
ments are doing their best for the
Hariian community and it is my
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duty to appeal to the Harijans to sup-
port the Government so that they may
get more benefits.

With these few words, I
my support to this Bill.

Several Hon. Members rose—

_Hr. Deputy-Speaker: I will try to
give every hon. Member a chance but
I cannot extend the time.
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Shri K, L, Mere (Kolhapur cum

. Satara—Reserved—Sch. Castes): I am

grateful to you for giving me this op-
portunity. I would not have inter-
vened in this debate, but Shri Nand
Lal Sharma has provoked me to take
part. We have heard him so care-
fully. We still are in a position to
believe that this untouchability still
persists in such a very dangerous
form that the present measure is a
very effective justification for it, The
Home Minister has just moved this
Bill and in his speech has given full
justification for it. As he has pointed
out, this Bill has been introduced in
compliance with the spirit of the
Constitution. We see that the main
objective of our Constitution is to
achieve justice, social, economic and
political, and to achieve this objective,
it has been laid down in the funda-
mental principles that untouchability
is abolished and its practice in any
form is forbidden, and the enforce-
ment of any disability arising out of
untouchability shall be an offence
punishable in accordance, and also
that Parliament shall have power to
make laws thereof. This measure has
been brought according to the powers
given to Parliament. So we should
not suppose that there is something
unheard of that has been done. It is
in consonance with the spirit of the
Constitution. I must observe here
that it is this progressive Government
that has been bold enomgh to bring
this measure forward, because we
find that there is <ti§) so much ortho-
doxy in the country that there is
bound to be some opposition to it
Those people are likely to put diffi-
culties in the way of the administra-
tion of this measure. But taking
these dangers into consideration, this
is the only progressive Government
that has been bold enocugh to hnng
this measure forward.

Now the Home Minister has marde
it clear that this Bill is introduced for
bringing about brotherhood among
all the people of our country. The
object of this Bill is to remove in-
equalities and to- bring harmony
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among the people, Therefore, my
suggestion is this. In the implemen-
tation of this Bill, Government should
take care that no bitterness is deve-
loped among the people because as
-we see, the Scheduled Castes Com-
missioner  has very rightly observed
that the Scheduled Castes—people for
‘whom this Bill had been brought here
—are in such a very precarious con-
<dition. It says:

“It must, however, be admitted
that untouchability in one form
or the other still persists in villa-
ges where superstition hag be-
come a conviction and tradition,
a deep-rooted custom, fith most
of the villagers and orthodox
people.”

2 p.M,

The Scheduled Castes are ecomomi-
«<ally so dependent upon the toucha-
bles or caste Hindus and an opinion
was expressed that the implementation
of the Bill was likely to affect them
harmfully. Therefore, in the imple-
mentation of this Bill great care
ought to be taken.

1 appreciate some of the amend-
ments introduced by the Joint Com-
mittee to the effect that the offences
should be compoundable. I appreciate
this view. Some hon. Members held
that this measure was inadequate and
could not give relief to the people
and untouchability could not be effec-
tively eradicated. But I hold that this
Bill has been made so exhaustive and
comprehensive that its proper imple-
mentation will go a long way to era-
dicate untouchability.

My hon. friend, Shri Khardekar,
gave us a very magical remedy. We
really believe in this but we feel that
it is so difficult to achieve and I won-
der how many years it will take.
Even to remove just touching of man
or just entering into a temple or a
hotel it takes so much time and is
fraught with so0 many difficulties.
What to say of inter-caste marriages
and all those things. I shall be the
first. person to welcome it~ if this is
realised even in hundred years.: 1 am
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optimistic but still it is so difficult,
The first thing that the Government
should direct its attention to is +to
raise the economic level of the Sche-
duled Castes. We find in the villages
and towns that the Scheduled Castes
are too much dependent upon the so-
called caste Hindus or touchables. We
find that the houses are kept sepa-
rate. They have not got the means
of livelihood. How is it possible to
bring about brotherhood among these
people and wipe out this unhealthy
thought in the minds of the toucha-
bles. Let us first expect at least the
simple things to come. I that is
achieved it will be a great thing.

S0 many suggestions had been
made by our hon. friends that the
method of persuasion is the most effec-
tive one, I hold that legislation and rai-
sing of the economic level of the Sche-
duled Castes are the only two effec-
tive remedies. Of these two, I shall
give importance to economic develop-
ment. 'If the conditions improve, the
difficulties will automatically disap-
pear, Legislation should be there be-
cause in a democratic country, legis-
lation is the effective method. But
along with legislation, a programme
of economic development must be un-
dertaken by the Government. With
these two methods, persuasion shall
follow. The measure that has been
brought by the Government is very
welcome not only by this House but
also by the persons in the whole coun-
try. If we succeed in removing un-
touchability, it will be a great event
far greater than any other that has
up to this time been achieved.

We find that the most effective and
the greatest reformist was Mahatma
Gandhi. He took the lead.  There-
fore, we had reached such a stage.
The Hindu Mahasabhites will care
more for ants and some insects.and
some cows but they will not look to
the interests of these people. So, I
saw dissenting notes of our well
known friends Skri N. C. Chatterjee
and Shri V. G. Deshpande. They
have supported the Bill but that is
a disguised suppeort....
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An Hon. Member: It is their Bill.

Shri K. L, More: Their orthodox
mind is reflected in every word. As
-my friend, Shri Khardekar, had said,
if they will come to real action, then
they will be very easily disclosed.
Their mind is so orthodox. If they try
to improve the Dharama shastras and
religion on which they depend, it
will go a long way. We do not find
any programme in their party to
eradicate untouchability, They will
only say that Harijans are brothers
but they will not do anything more.

So, I appeal to the hon. Members:
let us not do such things that will
develop bitterness among the people.
The Scheduled Castes people will see
that in the implementation of this
Act the caste Hindus or the toucha-
bles would take a hearty part so that
it might bring about the success of

this measure. With these words, I
support the Bill.
Shri S. S. More: I appreciate

your sense in calling open me imme-
diately after my namesake has spo-
ken on a very important measure. I
feel, Sir, that this measure is a wel-
come measure, The problem of un-
touchability is great and almost in-
soluble. Many people had referred in
revered terms to the efforts of Mahat-
ma Gandhi to eradicate this evil. I
come from a State where there was
a greater number of persons who were
born in humble circumstanceg but who
all the same directed their efforts to-
wards the liberation of this unfortu.
nate class. Mahatma Gandhi did his
work of reformation in the 20th
century but I can quote names, hallow-
ed names, particularly the name of
Mahatma Phule who did this in the
first half of the 19th century, even
before 1857. He started a school for
giving education to the untouchables
so to say in 1840 and all his life was
spent in doing some good work for
these down-trodden people.

I find that Shri V. G. Deshpande
was careful enough to refer in his
Minute of Decent to the name of Shri
Savarkar as one of the champions in
this cause. I do not feel that Shri
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Deshpande is an ignorant person and
that he does not know history, Yet
I do not know how he missed the
names, the two names of Mahatma
Phule and Shri V. R. Shinde who
also spent their whole lives in this
cause and who would have had rosy
prospects in their lives if they had
not followed this arduous path, I do
feel and appreciate whatever has been
done by Mahatma Gandhi. I do agree
with Mahatma Gandhi that this un-
touchability is a great curse. It is
a great crime against humanity and
I can also quote small paragraphs
from the writings of Mahatma Gandhi_
He said:

“The fight against untoucha-
bility is a religious fight. It is a
fight for the recognition of human
dignity. It is a fight for a mighty
reform in Hinduism. It is a fight
against the entrenched citadel of
orthodoxy.”

This is from Young India of the
5th February, 1925. Many of us are
not properly appreciating the gravity
and immensity of this problem. It is
very easy to say, as they have said
in article 17, that untouchability is
abolished. Christ also said: “Let
there be light” and light was there.
But untouchability does not go so
easily. What does article 17 say? It
says, ‘Untouchability’ is abolished.”
Yet we find this demon of untoucha-
bility in all its sinister features and
mischievous activities stalking the
country. How can we eradicate this
untouchability? It is one of the most
poisonous weeds which has to be
eradicated. But what is the sickle in
our hand with which we can eradi-
cate it as quickly as possible so that
it shall not have any opportunity, in
congenial atmosphere or climate, for
further growth?

I have looked to the Bill. I have
tried to study it both as a social re-
former and as a lawyer. I am not
in a position to share the optimistic
hopes that were raised in this House
or mentioned in this House. Shri
Khardekar said he will not offer his
hearty congratulations to the Home
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Minister till he sees the effective im-
plementation of this measure. But
the relevant and the wvery important
question is, is this Bill capable of
effective implementation? I appreciate
the motive; I appreciate the great de-
sire, the keen desire, on the part of
the party in power to take further
steps for implementing and giving
concrete form and shape to the pious
motives, pious desires expressed in
article 17. But can we, by this
small measure, annihilate untoucha-
bility? That is my relevant question.

Now, as Mahatma Gandhi says, we
have to fight-against the entrenched
citadel of orthodoxy, fight against the
orthodox society. I say that every
one of us has in his heart an entren-
ched citadel of orthodoxy. When we
see the traditional superiority and
privileges of the castes placed higher
to our own caste, we become pro-
gressive, almost revolutionary, in our
demand to bring down their superior
caste to our level. But when we deal
with the castes which are lower in
arrangement in the social order,
we become a citadel of orthodoxy
and resist attempts to bring up
those castes to the level of our
castes. I am very outspoken when
I speak against the Brahaming and
with justification. But I find that
many people who belong to the same
class from which I come also become,
in their own ignorance and in their
love for tradition, the worst perpe-
trators, the perpetrators of the worst
crime and yet I hesitate to  criticise
them, Why? I am supposed to have
some parliamentary ambition, some
legislative ambition. Now, who are
the voters? What is the percentage
of those who are perpetrating all
sorts of atrocities against the Hari-
jans? Who are they? They come
from the lower strata of the caste
Hindus. They constitute the majo-
rity of the voters and, therefore, mo-
body who wants their votes, can
afford to offend them by attacking their
o A I shall narrate one or
two instances. I was a Congressman
then and I was the President of the
District Board,
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Shri A. M. Thomas (Ernakulam):
Can you not again assume that posi-
tion?

Shri 8. S. More: Water supply was
under my charge, There was a well
in close proximity to Poona. It was
not in a distant interior place of the
country where disease and ignorance
prevail. Some Congressmen, Hari-
jan workers in their enthusiasm said:
“Well, let us take some Harijans to
the well and let them draw out
water.” I asked “what about the villa-
gers?” They replied that all the vil-
lagers were Congressmen and they
were members of the Congress Com-
mittee., I said: “You take your
chance. I cannot say about the result
but take your chance.” They went in
a procession to the well. That was
the only well supplying water to the
villagers. It was within the school
precinets. But what happened? The
first to go with the cudgels and big
staffs in hand to break the heads of
these Harijan workers were the
President and the office-bearers of
the Congress. They said: “We sup-
porti the Congress as far as the libera-
tion fight is concerned; as far ag the
liberation of untouchables is concern
ed, we are not in your camp. We are
somewhere else.” That was the feeling,
and that was the incident of 1937
when we first came into power. In
the first flush of our enthusitasm we
said, “Let us do something very
good” but we could not succeed. Of
course, this instance which I quoted
may be said to be a very old instance,
because during the last twenty years
we have registered some progress.

I will now give you a latest ins-
tance. There were famine conditions
in 1953 in Sholapur district. 1 was
visiting some of the villages and there
were with me some workers who be-
longed to my party which is suppased
to be Marxist in its outlook. I went
to a village. What was the plight
there? The Harijans came to me, T
saw also certain non-Harijan villa-
gers who had cast their votes for me,
They were—] mean the Harijans who
came there—in the poorest cireum-"
stances and they came in a pitiable
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[Shri 8. S, More]
manner without anybody looking on the accused to prove the offence.

after their comforts. They came in
a very piteous manner with their
hearts in anguish and they said, “We
have got our difficulties.” I asked:
“What are your difficulties?” They
said that the villagers were not al-
lowing them to draw water from the
well in the village. There was no
water elsewhere. Those were the
days of summer. The poor people
were suffering from thirst.  They
could not draw water from any well
except from the one which was avail-
able. What was the reaction of my
workers? They said to me: “Mr.
More, do not take up this cause. You
are supported by these caste Hindus.
‘These Harijans are complaining
against the caste Hindus. It will be
against your interests to take up their
cause, If you help this cause you
will alienate a large section of your
wvoters.” I am narrating all these ex-
periences because I find that we are
converting certain offences into crimi-
nal offences. But then who is
going to be prosecuted? In a
village of say 1,000 people, the
Harijans would not be more than
100 or 200. They are socially
depressed and economically poorer
than the turkey in summer.
Viewed only from the economic point
of view, are they in a position to
take advantage of this measure?
What happened to the Sarada Act?
What happened to our Adulteration
Acts? What happened to them will
also happen to this measure? You say
in one of the clauses that it will be a
cognizable offence and it will be a
compoundable offence with the per-
mission of the court. But look to the
lower strata of any department of
government servants and will find
that most of the persons—patwaris,
talatis, patils and constables happen
to be in the grip of orthodoxy. They
are, so to say, the backbone of the
orthodoxy practised in this country,
and those persons will be the Gov-
ernment officers to  implement this
Act. Shri Pataskar would say,
“Well, Mr. More, you do not seem to
have read clause 12.” The onus is cast

It is very well to cast the onus on
the accused, but who is going to draw
the presumption? The Bill says it is
the court. But the courts are presid-
ed over by persons not belonging to
the Harijan community but by per-
sons belonging to the highest strata
of society, persons who have only
academic qualification but no socially
forward views or practical views.
You recruit them for their academic
qualification. You do not recruit
them for social reforms. I submit
that I do welcome this measure but
all the same, my difficulties and my
apprehensions are that it will be ex-
tremely difficult to implement this
particular measure. We are all de-
mocrats. The elections are
approaching fast, and everybody
is trying to secure as large a support
of as large a number of voters, and it
will be against my interest, if I have
a desire to come back, to go and
champion the cause of the Harijans
against a majority, a numerical ma-
jority, even an ignorant majority,
having landed property.

It is not so much a question in cities,
but the implementation of this mea-
sure will have to be taken to the vil-
lages. There the gentry of the villages,
having all the prestige having
all the lands in their hands, all the
social influence in their hands, and
possibly the Government officers’
sympathy on their side, will be the
persons against whom the poor Hari- *
jans will have to ficht. This measure
is something less than a broken reed
with which they have to attack that
sort of orthodoxy,

I do appreciate the effort, but at
the same time I shall be doing great
injustice to myself and to the cause for
which 1 have the greatest love, if I
do not express my misapprehension,
and put Government on their guard
so as to see that some positive efforts
are made.

Shri . Jawaharlal Nehru is very
noted, and very much respected, for
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saying unsavoury things which are
not acceptable to the majority. If
his words, on occasions, have to be
carried into effect, even the other
members of Government will have to
be ready to draw the fire of popular
wrath on themselves. Possibly they
may lose power. Mahatmaji lost his
life in a great cause. Possibly, Shri
Pataskar may have to lose his power;
he may have to lose hig seat on the
Treasury Benches.

The Minister in the Minisiry of Law
(Shri Pataskar): I am not afraid.

Shri S. S. More: But if he loses it
for a great cause, his life will be
worth living, and worth narration or
worth recognition by the future his-
torian,

With all these misapprehensions in
my heart—I shall speak regarding the
clauses as a lawyer when they are
taken up—I do give my hearty sup-
port to this measure, I am not pre-
pared to withhold it like my hon.
friend Shri Khardekar, because the
time will not come in my lifetime
when I shcll see that this measure is
effectively implemented, becanse I
find that it is very difficult to imple-
ment it at all, not to speak of effec-
tive implementation,

St Tto THo TTWWIA :

T Iv=1 FEARTa
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R i WRr 1

THE T HE A g & WA
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f soandt fergeli &7 9= 7 T &
WT I TF FAEAT R AL & A W
ST qE W qg W AwAAT g fF T A
qf@d F § T0 FaEqr ¥ g fHar
ST AT & | O IH AT F T€@ H
N FAA T @ W WE
Iq 9 I A T W AT A AAAEN

wa ® Orer T FA B o=TE
9 Wt g | sve w fran g & e
wErAREr ¥ fam fegad &
et o =7 a1 @ F fawm F7 "=
aram fawe, 4, dtg, A, feem
sifzart AR STEAT WX AR FHTr
F wAaTfaa g fag T3 &1 /e e
T ATEAT | FErE § ag et
ar g & fa el ot safe &7 o
T & et =y a1 faww gro iy
gt fomd A1 4=, foemma a1 wRr
STEAT AT W AW & st afer-
fag & 1 freft sufam &7 o fF oo g
@Az, §= o fave § o wWifF §7
Wama A g feg oW ¥
oft e & W OF qAT ST 99
2 1 fret ot W 9F €Y T TR
AT 7 fwdy &1 w7 av faww § W
e & i 2 UF 1 99 AWEE §
TR WA TER WY WTATEAT § W
@ fad & 7 oF wieqe A fam &
W sz 9¢ frera ¥ Tv
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W qH A w1 w9 fear @
# 9u% fag dK g |

St qrEERT: WITHT 3T FEAT § 7

Mr. Chairman: Let the hon. Mem-

ber continue and finish his speech.

st dto Ao TEW ;U
¥z  wwem el F fag
FATAT Afgd &€t @€ AT At
¥ fafrm selfedew aw gfey
F1 TEwT WfEd AT g7 @ wifed
f& Y 37+ fa@sw fa=r 3 & a1
A% T T AWA | wrar § | g9y
AT § AFA F I FA & o
o s Aarfas A mfes a
w1 ¥ fod IR FIHY WA @
=ifed | @% wfafem gniowm w=%
fawrad wig & 5 9 @to Ew |
il #1 adt @ g § A I
T guTA ¥ fod @t 3R waer g
W E 7w g faw & s
Fom ff qE e HeH WA F
fad e arwig Y 9 v 9g gfeml
i qr gurd ¥ fad  afosw 3
wRIaT 37 €228 B vaifem w3 frar
WM | FOAT Hg FL AT H A AHEWE
fear & 9% qT W AE dwe Afew &
a9 aYeA &1 wage faan @t wo far
faeax ¥ e F€T | 79 wH F AU
7T AW FL@T§ W FAIfq wgEg 7
St g dw F waaT foar wmE
foq 3% =R ¥ g

s wwdgufr ag (fen
Tga—afeaw 7 fa=r fegdl gEwr T
fare faemt—so2) | avnfa ag=a,
aTE A qE ded w1 wEe faan,
wu% f@q § AT0hT a7qaTR T E | AR
T 21 @ & fw mw § 39 fagE g@
AW F wraea ¥ g7 77 A4 foeg
f& gfoom wgr oman &, gmwifs 2
130 LSD—3
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ma’tﬁm%wa@wm
T G E

¥ U0 &% ¥ At F wowr a3
AT fF 97 W= g 4t Wik
g & E 1w g
T fag W gfom W wow 7
T AT AT ¥ @ 4 AR T Ay
@ 7 fr ow ¥ famr gt 1 v A
S w47 /I A7 aF 91 fF fedt
2T FT HIZAT ST &1, Fa @A
faarg & waar §g W W w4 @
oY 79 & 9gH g gTr 9% WA 4,
Iq% T FY T A T 47 ) AT
AT FT WIGAH KA1 EIET 41 ar
9EH IR a<E & FaAT &1 WIEAE
foFar omaT a1 99 gEY §avr faw 9w
4, FeA &1 qaw 18 fF T a3 u-
e W W F A e s wy
g WY IA1 §W T@T g A7 fF mwaor
fer e efm ¥ foag oo & &
feemr o=t 2 & a= @A °v, 6
ST ZT 9 A9 9Y | e ag o
T W Wi W A sy
I® WY F FE A WIAT HAT HoAq
araAT oE far | s@ s e gl A
T WO F SOT 9WT ST Suw
amq §l 3 W 9 f§ aga & s
AT WOAT AOAT A9 (@ § W OF
T gHL ¥ AT @ & W W/YAT Haww
T aA® ¥ e R E 6 q mw o g
FTgA aT R &, 9 ghew auy
¥ fomm &t fd & s feg
YT, RV FIE §F N9 qowd
g W €7 swma § "R g W
T W F W W aw i 9 uw
gaL w1 geAA & faar § WK aw 3w
REifswag O AT F
LT W AT WE I @TF
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TTATE | (HT F gri gd ¢ arfw
a1 T greadt &1 § gf e 7
& qrg W FE o1, 9g a7 93 ¥ g
ATE &) TG 93 WIS & &4 § oW @
%\ gafad 3% ot 7 6 i
T A & 37 F FIC ag Tnfaq 91 fF
&1 ATEAN F A T WHT ITF Tl
F1 9 e @ 1 wfFT WS a7 wEE
WATEE | AT I A EHE WGRE
FAAFT AL AT A QARG T )
gfeamt & o 7 4fw & w5 7 9qf
lad F faq 19 Fav av w0
A qAG AT F FEATS &, AN GIF AT
wTE FEATT &, I T 9 ar e T
el a ¥ 99 & W & | "™ WY
1S 3« 9T W & a1 ag gfem am g |

THF qIE T 9 AT wwg & 7
2 fa=e & &1 9 €1 9%ar § fF g
9 ¥ W I #1 aE) gfawd 2 91 fw
I AN F1§ | AE I F) Ifg 9
& = wfes g1, a2 W 3fg F wE
e Y TET FTFRA FT FT| I F1
faege wawit F aga< & gfaad @
=fed 18 #0 FTER A IEATE |
forem 7 s o gad awg o S99 a8
gt it wifgd | w1 g Fa g
gm ¢ fv I wf= F w3 v
&, 99 I /T AT foww F, §1
HAE I F QU AT T 1 §E Y
I AT FT 92 &) 900 HL T TN
Fafa € &1 a3 | WL 39 #7 IWA
s E a1 I w1 ) glaad g
anfed ot f& wror qavit #1§ 1 F qwwr
g & mdr ot &1 T o qw gew

99 B A9 59 AWAA AIEET ® 1 q9AT

WTE ®AHT AT AT O wfaw W
Fugar | 9w a<g & W T g

27 APRIL 1855

(Offences) Bill 6604

4% w1z faar g a1 gX 3@ v g,
ST A ¥ WAL A FW wAT G av
&9 F1 g8 AT T0feg 1 T ZW gEr
£ TR & W i 3 e w1 A
9gF F%ar € |

¥ faare € e gw o7 =ow 3w
® YT AT A AT Tk & | FLA
¥ ar fodl F I TGS F AT
HEdT & WX T IT F IO 8N fwer &
FATET WAT T §6d § | afg g W
g §1 aTH, w9 A &7 @©d a1
w5 §3 €1 a%a & | gl WK
Ta0 AT FT & WIT qF F1 GIRT A
TIATE | T T Tg BTART R o vy
% I9 ¥ T T|IAT AL AH AT A
TH FT WIAT TR AN R E, fRT Sy
g 9T FAWA 4, 9 ) qET T |
w9 91 e 9 a9, T F
af g9 78 g9 aen § | wafed
FA F W R §EA @ T AW
FIAHT WYAT WL THE FL IT F HY
W WA ST EEH WX FTH! HEE AT
TUTET WHL B9 I9 I a1 T dF |

) T ¥ oA g gfor wrd
& oT8 A I Frie 4 e ag ol g
WA a9 AT WWH | @A)
¥ g o femaw v § oAl &
foaer & fF giem 8”7 @€ § WX
v S ad Wik g ) ¥ A W
wi fF gw @@ WrE § Wi wat
gt w€ § WX EW A A wwww
T @ e W T WeAT s
QU ®FOT WX AT T w3
T AE ¥ qeAW w7 ¥ fag At
dr S NI T A G awar €, A fw
FEA T T |
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# g9 dver @1 2o W §r
Fry >t T TTEET E ) @ AW A
ST % o & W § W TE e
& W I AR AT GE | I E
TR FTE ? FI AW & q@H AL
|, TAT KT F T ALY @@,
AT T\ & qgi A AT WK T
W & 770 A || 97 mow §
& a8 9 & o Fuv 7 9 ! K ar
I T F 77 & FTAAE, w4 A
¥ w wrd oft dure @ owwd &
dfeT oa ag wow # €) @ @@
TN ? F T WA ¥
TR ITH AHA ®W A W a8 @
=T § o o w10 & 48 w7 wfag
# A 67 7€) @ g R om AT ag
Fer 5 & a= gfomi w1 fear gamamr
A F AN E, § 9T 7 a9 g
FE(HT | 1 TATCE T @Y F01 7T
W 5w o T, wAr W g,
A ITHIT T &A1 I AW
IF & agi g% AT § | T w9-
sif@l 1 fgue & @ adf =5,
ST AR A ¥ @ 77 37 @
&)

T ¥ qRUF GO AT AT
I W9 AW & WA F 9 g €
4% @aw & gl &1 gur A
@ § Ay g o wfRe s
T W T T AT F 97 I
FAw! #1 7 & £, T 0w A we
& WA T ¥ IAET T A g
FAE AT T g1 & Rl ) W F
AR a% w0 a9 o §F S
AET O AT W qAwT & Af=Td F wmw
T AT G A AR ww A G 7
TEA AT A8 § o 97 gw #1 w9T Ay
R F@ Whag
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% WA §TE © AT & qfd
Faam a<w g |

wtadl sRagnfa mg : ¥ ToAE
oz & fF g7 w9 wE 1 5T w
g, afeT 99 & 9B gw &1 AT AT
I FAT § forT o7 T qE ww A
&1 wafad aw frae € g et
F o1 YT At ¥ o f fomeT 99 11
1 afeqi § w®F I A AL WX
aa ot DT & 9 FT < g, A1
aga faAl & o1 7w €, 9w w1 e
gFa § 1 faeir 9 & 69 g9 AR 59
&t forar o @Far € 0

= { FNT FT AEGF WG T AA
g4 a8 W w7 g fF gl &
I WA §E 7 FY AT A,
dfFT gfeoml ®1 1 w9 F AT
wfgq | W qg fFra = ¥ 7
HHE a1 F FYAT AT AL KT X
FEC W FE o FATT G FA WY
AT W 7 FCE wwar § | e
q% WA FT GATL WG AT A FY
g T A1 g W A Tw@
w1 #X | Y T E AR I E
fors forw s @3 €, s A ¥ afe
0 w9 THE @ ' w9 TR F
faw forwr =7 & 1w gfmar & i
qET T A1 & w'i 7 e 7
T A FElow WX FERew T 8
T @ ¥ 7@ o0 § 1w 57 ST
2 wF §5 F7 & | WY T WOT 4O
HaATHl B F F AU I S T E
FT &) W9 ALY T GA THI & | A
W o9 ST I @ FE 99 A
% T F wifew w1 A g
T} AU T F AOGT T FT WR
A Toga & A% gFom T N afw
T FT | WY §F AUE1 ¥ qMEL @ W
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[+t wrergafa ag)]
I ¥ uF gEl &1 99 & @ gEr
FET &Y AT , T2 AL w09 F A
)

Shri N. C. Chatierjee (Hoogly):
This Bill has not come one day too
soon. As a matter of fact, it is long
overdue. We had solemnly declared
in one article of our Constitution that
untouchability is abolished. But that
is a mere empty declaration, unless
its practice is really penalised; and
that is why the Constitution said in
clear terms that legislation should be
passed in order to penalise the prac-
tice of untouchability. Now, it is a
great shame, it is a great blct
on Hindu social system that this
curse is still there ‘although on
the 26th January, 1950, we solemn-
1y declared the abolition of untouch-
ability. But, still in the year 1955, we
have got to admit with regret and
shame that untouchability still per-
sists. Those who have read the report
of the Commissioner for Scheduled
Castes and Scheduled Tribes know
that he has recorded his definite ver-
dict that a lot of work has still to be
dome for the removal of untouch-
ability which continues in various
shapes and State Governments have
not been able really to implement the
laws which are in existence. Under
another article of the Constitution,
Parliament was given the power to
enact legislation in this fleld. Parlia-
ment was given the sole power. But,
Parliament has slept for so many
vears and now we have got this Bill
before us. The sooner we tackle this
problem of magnitude, the better for
the mation. It is a national problem
of the first magnitude.

I have heard with great sorrow
some of the remarks, very stringent
and poignant remarks, made by onor
ifriends of the Scheduled Castes, and
specially Shri P. N. Rajabhoj. He cast
some flings and aspersions. I am not
in a mood to retort. Because, I do
believe that it is a confession of my
failure as the President of the biggest
Hindu organisation that this curse is
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still continuing and this curse is still
a blot on the Hindu social system. L
would appeal to all the sections of the
people, to all parties, to all Members
of this House., to stand shoulder to
shoulder and to make a firm deter-
mination and resolve that this blot
should be removed at the earliest
possible moment.

After all, what is untouchability?
Untouchability is nothing but seggre-
gation run amuck. We have been
thundering daily, our Prime Minister
thunders daily that racial seggregation
of the most naked and blatant form
continues in Africa. He delivers
strong speeches and we applaud him.
We have hundreds of differences. But,
on this point of blatant, eruel, dogma-
tic form of social and racial seggre-
gation that is there, we are all with
him. We condemn it, we deplore it,
we resent it as inhuman. But, we can-
not do it with a clean heart and with
a strong mind unless and until we
remove this seggregation from our
own society. A lot of things has been
done; but still a lot remains to be
done. I share the feeling that mere
social legislation will be hardly of
any use. If I may say so without dis-
closing any official secret, we have
been very lucky in having you as the
Chairman of the Joint Committee,
and this Bill has been distinctly im-
proved, remarkably improved from
the one which was sponsored by Dr.
Katju in the House. You know that
that was the joint effort of many men
and a distinguished Lady who acted
in co-operation to eradicate the social
disabilities from which milllons of
our Harijan brothers and sisters
suffered. I claim to be one of them. I
did my best to improve this legisla-
tion. I am glad that I was able to con-
tribute something towards achieving
that end. Mrs. Lilavati Munshi help-
ed and Kaka Kalelkar helped us.

As a lawyer, I am opposed to clause
12 that we have put in here: “Pre-
sumption by courts in certain cases.
This is against the cardinal principle
of British jurisprudence, this is



against the cardinal principle of In-
dian jurisprudence, this is against the
cardinal principle of all civilised sys-
tems of law that we know of. We are
saying here that if there is a prosecu-
tion of a man for commifting an
offence against this Untouchability
Act, the presumption would be that
he has committed the crime. He has
got to prove that he has not commit-
ted the crime. It is not for the prose-
cution to prove that the accused is
guilty. It is something like the French
system that the accused must come
forward and prove that he is mnot
guilty. We are really placing the onus
of proving the almost impossible
burden upon them. But, I have ac-
cepted it. I have accepted it because
it came from persons who are plead-
ing that the Harijan brothers and
sisters are backward socially, econo-
mically, repressed and suppressed by
centuries of torture, and that it would
be difficilt for them to vindicate
their fundamental rights. Therefore, I
have accepted this that in such cases
that it is proved that the complainant
is a member of the Scheduled Castes
as defined in sub-clause 24 of clause
366 of the Constitution, the court
shall presume that the man against
whorq the complaint is lodged is
guilty unless and until he can prove
mat he has not committed the crime.
That is a very serious inroad. But, I
think there is justification for that.
That is one atonement which the
caste Hindug must discharge, must
undertake in order to wash away the
sins which they have committed for
S0 many ages.

I do believe, honestly believe, firm-
ly believe that Hinduism does mnot
propagate, does not enjoin any form
of untouchability whatsoever. In the
Gita which is our Bible, the Lord has
said that the one principle for which
Hinduism must stand js the doctrine
of the Atman:

A7 fewafr aenfr 47 3afd a=s:
q 9% ANt T ears qreT:

The one doctrine which is higher
which is nobler, which is loftier and

L]

purer than the ordinary mundane
doctrine of equality which Europe
has taught, which Karl Marx has
taught, which Soviet Russia is prac-
tising, the doctrine of the one atman,
a doctrine that One Reality, manifests
itsel in all creation. Therefore, true
Hinduism cannot tolerate any seg-
gregation on the ground of touch-
ability or untouchability. Every
Hindu must recognise that every
other Hindu, is touchable. Un-
fortunately, as Yyou know better
than myself, untouchability is mnot
merely confined amongst the touch-
abtes. There is  untouchability
amongst the untouchables.

I have, ag President of the Hindu
Maha Sabha of Bengal, along with
the late Dr. S. P. Mookerjee, taken some
concrete steps in throwing open many
Hindu temples, specially in East
Bengal from which for ages our Hari-
jan brothers amd sisters had been
excluded. When the temples were
thrown open, amongst the so-called
untouchables, there was a caste sys-
tem and gradations of untouchability
and they would not allow the same
rights which one section of the un-
touchables claimed and they said that
the others could not go in. It is some-
thing so degrading and it would be
very difficult to stamp it out. I want
therefore that this Bill should be
passed at a very early date. But, only
passing it will be of little avail un-
less and until you take the great res-
ponsibility towards implementation
thereof.

You know as the Chairman of the
Joint Committee that we have repeal-
ed in the Schedule of this Bill 21
legislations: the Bihar Harijan (Re-
moval of Civil Disabilities) Aet, the
Bombay Harijan (Removal of Social
Disabilities) Act, the Central Provin-
ces and Berar Scheduled Castes (Re-
moval of Civil Disabilities) Act, the
Punjab (Removal of Religious and
Sdcial Disabilities) Act, the Madras
Act, the Orissa Act, the United Pro-
vinces Act, the West Bengal Social
Disabiljties Removal Act, the Hyder-
abad Act and so on. There are 21
pieces of legislation, almost more or
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less of this paitern, may be a little
more comprehensive in some cases,
to deal with the situation in the
different regions. But, what it is that
our Commijssioner for Scheduled
Castes and Scheduled Tribes is saying?
He has said that it is worth noticing
that in spite of the fact that the pro-
blem of untouchability is of so great
a magnitude, the number of cases re-
ported to the police and filed in the
courts against the practice of this
evil in the country is comparatively
very small and the reason for this
apparently is that the Scheduled caste
people are too much dependent on
their better placed brethren that they
do not dare to go to the police cr
courts of law for the redress of their
grievances. Therefore, although 21
States had 21 pieces of legislation,
more or less of this model, actually
very little was done towards penalis-
ing or eradicating the social disabili-
“ties of our Harijan brothers and dis-
ters. Don't be under the delusion, and
let us not lull ourselves into a false
sense of security that our social con-
science today is satisfied by merely
passing this law and placing it on the
parliamentary statute book. ILet us
not feel that we have discharged the
constitutional obligation laid on wus
by the Constitution makers in a cer-
tain article of the Constitution. No.
This is only the first step. The real
step would be—I would request
Pandit G. B. Pant and Shri Pataskar
t0  consider the suggestion—there
should be a Social Welfare Committee
appointed  jmmediately by Parlia-
ment. That Committee should make
it its objective the implementation of
this measure. Other legislatures
should 'set up Social Welfare Com-
mittees and they should make it their
objective, their principal duty to see
“that the poor Harijan brothers and
gisters are not left to théir own re-
sources to bring to the notice of the

police or the courts or the magis-
trates or the judiciary all their
grievances and infractions of this
legislation. If you really want to n»lot
out this curse of our social system,
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there should be a conscious and con-
tinued co-operation between the State
and the people. It must be done at
all levels, and it must be done serious-
1y. I remember the late Dr. Shyama
Prasad Mookerjee made a suggestion
on the floor of this House that there
should be a Parliamentary Commis-
sion touring throughout India in order
to galvanise social conscience on this
issue. If that is not possible, I say,
appoint immediately & Social Wel-
fare Ministry and place it wunder a
Harijan brother. What is the harm in
doing that? I thoroughly give my
wholehearted support to one sugges-
tion of Shri P. N. Rajabhoj's. He has
pleaded for other jobs. Other jobs
may be given. But this is a job which
is of primary social and national im-
portance because we know from fact
that although these pieces of legisla-
tion were there, they were more or
less on the statute book merely as
paper resolutions.

3 pM.
The Commissioner is writing:
“Information collected from the
State Governments shows that
there has been no appreciable
improvement in regard to the
practice of untouchability™.

If you read the Report, he has given
facts and figures:

“It was reported that at Go-
palapuram, in a certain taluk of
Visakhapatnam district, Harijans
were not allowed to take water,
noc even from government wells"”.
Also other instances are given.

Therefore, if you really want to era-
dicate this disability, this curse and

" blot out this blot on our social system,

let us not simply exchange bouquets

_here and indulge in language of plati-

tude but do something to implement
this in actual life and see that it shall
not be a dead letter, as it has been
more or less dead letter under the 21
pieces of legislation, but made effec-
tive and practical. And in order to do
it, lay it upon a representative Com-
mittee of this Parliament, give them
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authority, give them the necessary
wherewithal to tour the whole of
India, to look into different States and
to report to you any infraction. That
will be a wvigilance board which will
implement this very important and
galutary piece of legislation.

Mr. Chairman; I would request hon.
Members to take not more than ten
minutes each in any case, in order to
give chance to others to speak.

Tlo A (WLAYTHEATE HI-
g—faa—sAgfas wfqar) @ -
of wEEE, o1 & W T ¥ A
fa7 & ame wvw fa=me v F @I

g4 ¥ 0FA § W WA TE A4
ST #1 99 I ArEA 1 IR
ﬂﬁmm%fﬁmmi-
fafadt arame fawt &t a1 o< o =
farar & e & @wE w3 g ) At
| & WY AR A5 ATGET § 6 T
o mTmAdTw
w7 d% fF 7 43 #1 faeges s
wfree #t fiefie ot & W # wega
FTTE 4T T T T A T LY T awH
o TE gt £ | Ak S TE ¥ 78
faq o &7 foar s FAT P
SIS FT 4T § g 4T a1  qHEar
g fo ¥wa g N @ FW & ol
oA AT €1 @l § IEw ' QU
T8 & g W T 3w & afual
#Y = g0 qrn S R 3§ awrr
¥ I T AT RS § | F AR
Tam™T e § fF W@ W serm
oy faw aF a1 6k FwR &
fa=t ardl o % 3@ F WL FAATAAT
TE Az oW A% wAT & @ A
feafy 1 agem aga sfew g
ot oft srff v wraor gon st uw faw
& forgd ot saTgT wHEY a6
Wl e § SR AT AT AT
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fefe famrar | A @Az wrd 1 &
HGHT FqEAT Agar g 6 A e
faa W aT T | § AR FAT FAA
F a1 F@ & FTO0 I wHW 9
W T qeel W ZOuE 9 T

F IAET aEEEr g g fE ow" 9

TrET FT 95 F4T & 99 a9 g9 qM)
7 gu% fad mwow g &1 st
4 g 1 ag Maw & fadw & a9
@ § A A WEAR W F A
T3 FETATCTAT A AR A E (A
T WEWT g | Afew § FAT g
¢ fr gw o weqe wfed @@ ™
fF & W99 0T FT G el | 7Y
Tad & e @& S0 At AT 1 3 T
T I% 7 § W I AL AT T
IEH BT W § IR T A
fir fagia ot &1 o W g foam @
ad W T A I IEH A
g fir 77 wreqeran OF T X @ IR
€ 1 g S T R g T W S
¥ & wew a T § | W gEL W
ﬁﬁaﬁm@!ﬂéﬂ‘?ﬂ%m
aga o X @ ww § 1 F qwwn
mgﬁ;aﬂ*ﬂmﬁﬂﬁﬁ
s o g @
o At & g o g e
oI 2wy § e S e dw R
a7 gy e & i O A AT AT
iumﬂﬂ'ﬂﬁﬁw%?‘i-ﬂ
wgi w1 § 7 e s @ @
ar el ®1 AT FE A & TR
e AW df W § ST SN AW
mgaamqgﬂrﬁ'&w
“mmi,ﬂﬂmﬂ
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| AR & ST ST AFT AT E | AT
=gl #1 A & 7 feg o gArd Wiy
FER A aedeml 7 gl 9o
=W g fF QW Av FW AT &Ry |
T FF I G FI (AR ArET GHET
SV § T W G FT a9 aF o
¥ o wgTe A4 fre @wa 0 F @
ag Jan g fF afz s segser &
T FTA ATRY & q T F T F
F1 AGTE |

# wgm g T afc ww wegd v
F AT ISFT ATEA & a1 51T ST TG
AT § | uwm WS 7 Far fF Al
a1 T § 1 AfeT F a8 A " )
wa T F1 wfawr faear & & g9
AT 9907 & | TR ol % Wi
Fafa SR &Y ST FATH g & A )
& @ W we qeeew g o
=9 § W 9w F A § o
Y Forg & foit 1w E wvA S
wifzad | o fF s=iF Far fr afe g
st & fod anfes w7 awvd @ Ay
® wwar g 5 oot sy e
T | WAL TCHIC T ah oA |
at % guwma g & 5 W A aga g
FFa fasr |t § 1

T A § WO g 7T off A7 e
gare 3 g oo aw faw wd
T F2 fF o s ¥ ot wee
# 7 faw R & foeges e
Fire & e = mi @ a5
T & A T g e
< ag faa f 99 & #T FFeT F
AT EIN | TR T &
s s = feam o & & 1 g
g1 ¥F § I L9 S 9T A
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FE a1 57 A1 F1 ¢ {5 AT &1 |9y
feg & 98 w1 a3 WK gt A qan
UK AIX IAHT AP T ¥ AW A
M FY FfEw w0
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8 ara S = Tonie F 7
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[ smrEw =)
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o Ffer F T o T A A
# sroR s ww e g 5 g
@ = ¥ far aga & wiggs< &
1T 7 99 % gT T gl a9 T g
gfn & goEEET S F oaE
& wwa | gk frem 3 g
& fd 1§ g @Y @ g, W AR
wREE ¢ 5 @ fauam | s@ &
qrEwE W oW gwegm # frer
TF IO AT H GG ARG TB R E
foram f sga =fgd 41 1 &W wamEr
s fFT gd w09 & A g 4,
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1 ot @ & for Far faar ?
Wi a% T8 5 g9 £ g e
afe form &0 o wodt & @ gt
aza1 wifgd WX AW F3A7 AfeF 4T,
Foq A T AT 1 g\ oW /ey

WEFT A7 qEq qga & A9 gA9 §

TR g ETm IR g @ g
w7 & s F g w4 aTed, ww
qow & fooelt @Tdr § 9T a8 Sad
& WI9HY qqATS FEqTEA A § | 99
g&T TFEE & 1Y T A9 F1 qGAw

FET 9241 g fF e 791 a2y sofami
¥ & gwreT T8 €, vad gfowt 7 A

AT F FATET T WA e

" &1 e ¥ A 9 & Ao 7w e

afr e & 4o weEE & @ aw
F foos = & 9 www #
TR guren fawem g W T g
FT @1 AL @ FHd, q1 AL FgA I
Ao 48 & % daw gfomt § @ ad
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fard faeww € W10 2R SWa 9 gl
TR WIERETFATE |

g e 7 o e A uw
Za & wfa garga faoam § | GgvEe
# § woHt qaamr |agan § fF oaren,
urfedt, gelt W et orfe gfem
wifaat & gongm arf ot € W T
Lol SR U G LR Sl
% 9 T W @S § | 9 59 a<g &7
T gt wa S 7 ot faem €

S WIS §H HEA B a9 d WE
ST THEE F1 G FTW RS § ar
T §E W 9 AGC WA g4 I I
FEATE |
Shri Nanadas (Ongole—Reserved—
Sch. Castes): 1 request the Member
not to take shelter under that plea.
Taking advantage of the differences

among the Harijans, you want to ex-
ploit the situation there.

st WARA Ty AR O 9
TNq qAW @ § | AU wwes 4 e
T wmaRrwfm s g Far
g Wl ¥ W T § o o W
Q@@ il & whwm e
& wmat § afy @ ww @ ey
afer gz ot efci & drw F gor-
wgqﬂwwwﬁﬁlmﬂ
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TF T ST OH T4 | F A AW
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AT & WX gaT qWITST & §TY 9T § A
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st 7 fodY o & gr = & =fed
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arfed, R ww §  AwFEaEt @
wifed | ®F F At ag o & fF S
& w0 wifeE, A 30 F S
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W A= 71 frar o @war | gufag ww
i feerae & g Wi Awfad ¥
T GUTSH #1 §X T B wrfwEd

27 APRIL 1955

(Offences) Bill 6622

AR o faw 7 #g fF et 7
¥ aE #1 guTgA 72 g, qfwT w
et § A & At fe T T d ag
oré &% 7 9 19 $H o0 qF § qar
X0 % 77 & 37T 9 OF agTAr gear
& 1 7T = & fw ot g & @z fad
FTA & AT 71 3% 1 74T &, q AT
fas wefaw & 9fg & a=< & v
g wfefas ddsdssm s T
St §afea F1 Igw wEAR fFar § T°
gaTga #1 faem #1 dgadm adwr
& 1 7w W g fr ogem g
I &I ST TG § 39 F1 fwar DfA-
ferar adf & famr g = wifgg
wifr Sifafera e & fow &6 &
aF W A TR ¥ ARy @ s
FG | dfeq wdleg 9 § 97 fedr
gifafers ot & area® T W@ g,
TF 39 919 F1 g @ ¥ F gFav
g

# uF ¥ W} w9 wE fF g
9 T & fag 7t §=T A oF 7o
fafrey s w6t wfeg 1 fad
FIA TE FE § 9 AG =9, I§
1w | a9 & fag 9 w}E
g oWfgg 1§ A € @ I
FaETaT § | A@ GEIET FX T A
Fifamr A S @Y g, ST a7 wET
oafeT 7% R A @ @ @ Wi
™ gNIEE ® R W ¥ foa s
# I 7§ W e R d -
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¥ A oW X T & foF 0w
fafret smw €9 Tifeq |
Shri M. R. Krishna (Karimnagar—
Reserved—Sch. Castes): I had no

mind to speak but after hearing the
speeches of Shri N, C. Chatterjee and
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Shrimati Kamlendu Mati Shah who
said that untouchability is also pre-
valent amongst the Scheduled Castes,
I only wanted to tell them that this
thing has originated from them—the
Brahmin section.

Shri Veeraswamy: There is no un-
touchability among the Scheduled
Castes.

Shri M. R. Erishna: Even if there
is untouchability among the Schedul-
ed Castes, it has been created by the

Brahmins, You know our sacred
country was never short of great
Mahatmas like Gautamg Buddha,

Ramakrishna, Vivekananda and final-
ly Gandhiji and everyone of them
attacked this caste system very wveh-
mently. I can quote here Swami Vive-
kananda, who after finally being
disgusted with the Hindu society,
especially with the Brahmin com-
munity, has used very strong
language against that community. He
said:

“Beware Brahmins, this is the
sign of death. Arise and show
your manhood, your Brahmin-
hood by raising the so-called low
castes around you—not in the
spirit of a master, not with the
rotten canker of egotism crawling
with superstitions but in the
spirit of a servant”.

I want this to be taken as a lesson
by the Brahmin community and also
by the Ministers in the Central Gov-
ernment as well as their counterparts
in the State Governments.

Sometimes, when questions per-
taining to the welfare of the Schedul-
ed Castes are asked in this House, in
answering those

questions, some
of these Ministers forget that
their answers, instead of doing
any good to the Harijans in

this country, are definitely going to
harm them. They give all sorts of
funny and frivolous answers. In the
first place, until the Ministers make
up their mind to treat the questions
relating to the welfare of the Schedul-

ed Castes in a proper manner, I do
not think any legislation, however
strongly it may be worded and how-
ever best are the intentions with
which it may be framed, will do any
good to this community. I want the
Ministers to remember that we do not
beg here and nobody has got anjf-
thing by begging. We ask for what
we think would improve our condi-
tions. We want only those things
which have been embodied in the
Constitution to be implemented pro-
perly. We do not ask for unreasonable
things. Report after report has been
called for by Government. From the
year 1016, even when the Britishers
were ruling this country, they used
to show sympathy for the so-called
untouchables and form certain com-
mittees to go into the details and give
reports to the Government so that the
conditions of the Scheduled Castes
could be improved. Every report con-
tained certain recommendations
which, if they had been fully imple-
mented, would have been beneficial
to the Scheduled Castes from their
economic point of view. Neither the
British Government nor this Govern-
ment have taken those records into
consideration and finally the report
on the Scheduled Castes and Schedul-
ed Tribes Commissioner has also
come. Every time the Commissioner
for Scheduled Castes and Scheduled
Tribes has been complaining that no
State has been implementing the
recommendations made by him. The
Planning Commission has no plans.
The effect of these reports js a few
crores of rupees have been set apart
for the removal of untouchability.
This is another fraud, I should call it,
because the Planning Commission had
no definite plan or programme to
implement the removal
ability scheme. Al] that the Planning
Commission could think of is to give
some money to the political organisa-
tions representing the Scheduled Cas-
tes. This, I think, is not a right and
proper thing to do. I know how the
money is being spent in my own
State. 1 think every State is given a
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sum of about Rs. 21 lakhs for the re-
moval of untouchability. The Central
and the State Governments distribute
.this amount to these organisations;
and these organisations are supposed
to remove untouchabjlity. But the
way how these organisations have
been spending this money is very
strange. These organisations appoint
Scheduled Caste members to go into
the rural parts, and to preach against
untouchability. If a man, who being a
Scheduled Caste himself suffering
from this blot of untouchability, is
to go to the village and speak against
untouchability, I do not know how
far it is going to remove this blot. I
can even plead Government giving
money to Shri N. C. Chatterjee and
Shri V. G. Deshpande, who are the
reactionary elements in this country,
especjally in this matter. I know Shri
N. C. Chatterjee would have made
hundreds of speeches, but nowhere
he has mentioned about the removal
of untouchability or about making a
Harijan a president of that organisa-
tion, a post which my hon. friend Shri
V. G. Deshpande has offered to Shri
Khardekar here in this House though
he will not say this outside.

Shri Khardekar: I would not touch
them. They are worse than untouch-
ables.

Shri M. R. Krishna: Even hundreds
of effective speeches by Shri Jagjivan
Ram will not do any good to the
Scheduled Castes, but one single
speech of Shri N. C. Chatterjee
against untouchability will definitely
do immense good.

Shri V. G. Deshpande: As if they

are doing.

Shri M. R, Krishna: I will not mind
it a certain amount is given to the
film producers in this counnectinn,
because I understand that some of the
organisations which have received
money from the Central Government
are spending it in producing certain
films for the removal of wuntouch-
abiljty., I know also that there have
been certain films produced earlier
When the Britishers were here, which
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were banned in this country because
they tried to preach against untouch-
ability. They also wanted inter-caste
marriages and so on. Such producers
could be helped even today. The In-
formation and Broadcasting Minjstry
is there, and I do not see any reasoms
why organisations which are quite
ignorant in that line should be given:
the money; the Information and
Broadcasting Ministry itself with all-
its experience would be able to pro—
duce better films.

I am not against paying money to
these political organisations. What I
am trying to drive at is that these
political organisations have been
claiming political rights. I would not
even mind if the money is given “to:
the political organisations to streng-
then them, or to distribute that money
amongst the workers for purchasing
land or constructing a house or to do
some business. That would be some-
what sensible. But I really cannot
understand the idea of giving money
to the political organisations for the
removal of untouchability. This is
definitely not a wise thing to da.

An Hen Member: They are giving
to social institutions.

Shri M. R. Krishna: The hon. Minis-
ter who had piloted this Bill earlier,
Dr. Katju, 1 am told he is interested
in the welfare of the Scheduled Cas-
tes. Now he has taken up another
portfolio. As for the present Home
Minjster, I know his sympathy and
his love towards the Scheduled
Castes. 1 have nothing to say against
him, because the very way in which
he has spoken hag really created a
very good feeling amongst the Sche-
duled Caste Members in this House. I
sincerely feel that whatever he has
said he will definitely do. And since
he has been doing work for the un-
touchables all his life, I do not think
this is in any way a- new thing for
him to take up.

About the Defence Ministry, of
which the former Home Minister who
piloted thig Bill is now in charge, I
have to make one or two submissjons.
One Mr. Hutton has drawn attention
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to his experience of caste in the
Armed Services, in the war of 1939-45.
He has stated:

“While Hindus of varying
castes were willing to feed with
each other and with adherents of
other religions, they were not pre-
pared to dine with the men recruit-
ed from the exterior castes.”

These people were then called ex-
terior castes, He further stated:

“While such persons were often
enlisted in ordinary units former-
ly, even the exigencies of the
recent war have permitted only
their being taken intc special
formations”.

There are certain jobs in the De-
fence Services such as scavenging
and sweeping.

Mr, Chairman: The hon. Member's
time is up. He is bringing in mnew
matters now.

Shri M. BR. Krishna: This is con-
nected with untouchability. Moreover
1 consider that {he Defence Services
are the best place where you can very
easily remove untouchability. At pre-
sent, the jobs of scavenging and
sweeping are confined to a particular
section of the people omly, and the
people are recruited from a particular
community only to do those jobs. I
want that in the Defence Services
these jobs should be made common.
Just as one becomes an ‘orderly offi-
cer or orderly sergeant by rotation, I
want that these jobs also should be
taken up by everybody who is in the
Defence Services, in the lower ranks.
That is all I have to say.

Shri Veeraswamy: 1 feel it is my
privilege to speak on this Bill, not
merely because I belong to the Sche-
duled Castes, not merely because I am
one of those who have been suffering
in this country for the past so many
centuries from the w@vil of untouch-
nbility and the attendant djsabilities
arising therefrom, but because I'am
proud to say in this House that I
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come from the south, from the Mad-
ras State, which was the pioneer
State in coming forward to give cer-
tain rights to the Scheduled Caste
people.

You know that before 1936 the
Madras State was ruled by the Justice
Party. The Justice Party Government
was the first Government in the whole
of India to come forward to en-
courage the Scheduled Caste people
with certain concessions and grants
ana also by starting of schools for
the Scheduled Caste people. Even now,
mapy of those schools started by the
Justice Party are in existence. Of
course, certain schools were closed
down by the Rajagopalachari Gov-
ernment and amalgamated with the
caste Hindu schools.

I feel very proud to belong to the
south, for another reason also. The
House knows that there jis a great
movement going on in the south for
the past 30 years, aiming at the aboli-
tion of untzuchability, annfhilation of
caste and the eradication uf the caste
distinctions between man and man. It
was in 1924 or: 1925 that the Valkam
satyagraha took place. Perivar E, V.
Ramaswami, the leader of the Dravi-
dian Federation with his wife under-
took that satyagraha which had for it
the full support of Mahatma Gandhi
who devoted his entire life for the
annihilation of this blot from the life
of the Indian people. In that satya-
graha Periyar succeeded, and he
came out successful by getting the
right for the Scheduled Caste people
to go round a temple at Vaikam in
Travancore-Cochin. When  Periyar
Ramaswami was in the Congress, he
under took this satyagraha, which
ended in success and it is the Con-
gress organisation which gave him
the title of ‘Vaikom warrior’ which
means in Tamil ‘Vaikom veerar',

Even now, the Dravidian Federation
in the south has been fighting every
day, every moment, for the abolition
of unmtouchability, and for the aboli-
tion of all castes. Dr. Nair who was
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ce of the founders of the Justice
Party in the south, when he died in a
London hospital, asked his friends
just at the time of his death to
reguest the British Government to
root out untouchability, and to libe-
rate the Scheduled Caste people from
ihe thraldom of serfdom to the caste
Hindus and Brahmins. Sir, un-
touchability is the blackest spot not
only on Hindujsm and the Hindus,
but zlso on the entire India's life.
Therefore, thig Bill is one of the few
most important Bills brought forward
by the Government. As my friend
Shri M. R. Krishna said just now, the
speech of the Home Minister was so
indicative of his deep sense of sorrow
for the plight and for the sufferings
of the Scheduled Caste people that
this House is surcharged with some
amount of seriousness. So, I do hope
that ‘he Government, and especially
the Home Ministry under the dynamic
personality of our Home Minister
hon, Pandit G. B. Pant, will take a
very serjous note of this measure and
use all powers for the enforcement of
this Bill.

The Scheduled Caste people thought
that untouchability would be annihi-
lated on the birth of independence to
India. But, they were greatly dis-
appointed because the Party that
came to power, that is, the Congress
Party, did not care to abolish un-
touchability immediately after India
became independent. Sir, Mahatma
Gandhi, whom the Congress leaders
say they are following, devoted his
life for abolition of untouchability.
Every moment of his life was devoted
1o this cause. I may also bring to the
notice of the House that Mahatma
Gandhi said some years ago that un-
touchability will be abolished in
India just after independence was
achieved by the people of this country.
But only after seven years this
measure has come to this House and
tomorrow will be the golden day in
the long history of this coun-
try because through this measure we
are going to abolish untouchability
';’ihich is the darkest spot on India’s

e,
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Before I finish my speech I want to
give certain suggestions to the Gov-
ernment and especially to the Home
Minister. It is no use having this
measure passed on the floor of this
August House and putting it in the
statute book. Government should take
all possible steps to enforce it and to
bring to book all culprits or offenders
of untouchability. They must be
given severe punishment. Even for
ordinary offences and ordinary crimes
people are being given rig.:ius im-
prisonment. But, this measure does
not envisage any such punishment to
the offenders of untouchability.
Therefore, I suggest to the Govern-
ment to prescribe rigorous imprison-
ment at least for three years. Unless
such rigorous imprisonment is given
our purpose will be defeated. I do not
mind whether fine is being imposed
or not. There are rich people and
there are other people to give money
to the offenders. Therefore, if fine is
imposed it will be paid in the court
and the culprits will get away. So, I
suggest that rigorous imprisonment
should be given at least for 3 years
to offenders of untouchability.

The next think I want to press is
that the Government have put into
operation the First Five Year Plan
and in that Plan Scheduled Caste
people have not got anything for the
improvement of their life. At least in
the next Five Year Plan 1 suggest
that the Government should allot at
least, from out of the Rs. 5,000 crores
which is the capital outlay for the
implementation of the next Five Year
Plan, a sum of Rs, 500 crores for im-
proving the life of the Scheduled
Caste people who are suffering in
every way. The other day I said that
people who are living in filth and
squalor, in poverty and in starvation,
will not be treated as kith and kin or
brothers and sisters by the caste
Hindus. So economic improvement is
necessary.

I may also suggest to the Govern-
ment to create a police force to en-
force this Act. Unless there is a spe-
cial police forpe. unless there is a spe-
cial Ministry at the Centre and also
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in the States, I do not think that the
offenders will be taken to the court
and given suitable punishment for the
crimes they do. I also appeal to the
brahmin friends who are Members of
the Parliament and also the brahmins
outside as well as the caste Hindus to
shed away their superiority complex
and come forward to treat their co-
religionists, the Scheduled Caste peo-
ple as their real brothers and sisters.
If they do not come forward to treat
the Scheduled Caste people as their
own brethren, I am afraid that Hin-
duism will die a certain death in the
country and the Scheduled Caste
people will embrace some other reli-
gion and live as honourable citizens
of this country.

Several Hon. Members: No, No.

Shri Veeraswamy: Sir, with these
words I support the Bill.

st Taw sATwT (T faei—
faa—egfea snfrai) @ s &w
B9 gred framor faw 0 faae ax
WE 1 7 7w 95 W g WA ot B
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ag 91 'WvE @ § oweE! &
T 94T ER0 T FUE A WoT 7 ATEY
F fewiee F@ F A F a1 O agw
# g, WK 3¢ fFE T T fee
FGM T FE AT I W aF A1)
@l = qrf 7 AT 99 5w e
¥ wew wy Al ¥ faw § ww A
TErd & art § &% dar q gem 2
T W FT 94T A A A g8 g
18¥% FY 3w wF fmar v -
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"I FT F @IS § owgal
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WeT ®14 F | o AR A S i
W §99 A AE & | SR FwEr
favaama & AT & gwaT 7 W07 ar
a1 | IEW T 41 fF a7 el & are
faware ffm o1 @1 & 1 IR T
Wt w1 oo & o fEfawr g 9x
@ § AR % famaw & af=w &
@& & 1 St AfRe 4 @ € SEw A
e & A @ fer g § 1 I=A
w71 a1 fF St el F wEe q99 §
o fa ot g wivee =1 faafem d=ar
& | & 3w WEn g A faeex
6T § ft 99 T ATE B/ AT H
ar |
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wY |¥FT 7 7 W far a1 f
S} TR AT T FIA FT AT T2 A
fr gfem sy af=z & 31 o #1 9@
&, 3% fa= § swgn At wfew 7€ g,
Fu frder 2 fr oz s 5= 9@
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37 ArEr api | St AfEd ¥ 9w
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F© §, % laeg 3 gfem =i fm
¥T &4 § HEA9 6T &, 48 =F
AHe  FA AET q,  SRENTd
FE IE § NT T FTEA AT
Forfs art fer 6z ded € R
#B AW T GHT FWI § W7
fex mw # wfkx & W1 FTF
0 F@ E, T wewr &) F I F
g g v w7 wed | w1 S
g 1 W gioET &1 a0 T T
arzd § fF I g ¥ 99 qfadi &
fog femdt =g &, & 8T W@
fr mod samr 9 AT F g W
#fedl o 9% w2 I qfear -
fm & s wiw sagr g@r & 1 Rt
A7z ST Wi wreAt FY A fear w60
# 5 o areAl ¥ wET geT A
341 srfgd & ™ wrer Py hr
F @ IgTr I[P FE@AEN -

Zx gra faamdy

a7 SF |
IoAY ¥ a4q
egeay wqfee F faer 0

R @ w=iw F1 g e § Fw 3w
sfae & dvd arar &, ani &, famgi
%, gured # faare 7@ Fo wfgw o
A & I FFT A ST o AT wEE A
EEE WTE LT oA
T aE ¥ s 4 g &1 ud Wy
130 LSD—4.
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Pataskar: The hon. Home
Mgter already, while moving the
motion today, has very clearly and
lucidly explained the background of
mepreeentBﬂlwhichhasbechn-
siﬂemadummenstsﬂrihm&

So, I need mot again . go over the
same ground.

One good feature of the present
discussion which struck me is this
that this social measure i.s almost
universally supported in this House.
Mitisagwdsignmatmmd
more people are getting conscious of
the necessity of effecting social im-
provements in the structure of our
societyinorderthntwemybecome
strong and united in whatever Wwe
have to do as an independent nation.

As a matter of fact, as we all know,
this social evil had assumed such an
enormous form that but for the
active propaganda and efforts and
blessing of the Father of the Nation,
Mahatma Gandhi, in no other country
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would it have been possible to even '
resolve the problem in the way in
which we have been able to resclve it
in such a short time. Various com-
plaints were made by some of the
hon. Members that the problem of
untouchability or the problem of the
hardships to which certain sections
of society are put are, as a matter of
fact, not entirely solved. It is a correct
thing. Every one of us knows that the
problem has not still been completely
solved and hence the necessity for &
Bill like this. But, I would appeal to
those hon. Memberg also that, while
not being satisfied with whatever has
been done in this short period, they
may as well take note of the fact as
to what we have been able to achieve
in such a short space of time. To my
mind, Government have been paying
the closest attention and they have
never remained satisfied with merely
inserting article 17 in the Constitu-
tion, but, from time to time, almost
all the States in India had passed
several Acts. I know there are diffi-
culties which have been narrated by
many of the Members, who, unfortu-
nately belong to the communities
which have to suffer these hardshipe.
It is dificult for them on account of
economic dependence or other causes
to enforce what has been guaranteed
to them by the Constitution and even
by the legislation which have been
passed by different States. For
that, naturally, we have to depend
more and more upon public opinion
and that point hak also been stressed
by the hon. Members.

But, I would like all these hon.
Members to take into aeccount that
even public opinion is now under-
going change and that too very rapid-
ly. For instance, there is an indicatior
of it, because a few years ago, if
such a Bill had probably been brought
before this House, I do not think there
would have been this almost unani-
mous support which it has had today.
Because, after all, ag the hon. Mr,
Chatterjee pointed out, we are not
merely stopping with saying that un-
touchability is abholished, but we are
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taking this further step that in the
whale of this country—because this
Bill is going to be made applicable to
the whole of India—we are laying
down that it shall be an offence to
deny so many things that are men-
tioned there and to try to root out
this untouchabijlity in any form what-
soever.

Then, it must be remembered that
there has been such an amount of
discussion in other cases when we
made provision that in the case of an
offence the burden of proof will be

on the accused to prove his innocence

but here it has not been objected to
from any responsible Member of the
House because everyone has realised
that this is an exceptional matter and
therefore an exceptional remedy has
to be found.

Therefore, 1 am very glad to find
that this is a measure in which the
Members of this House have thought
it fit to go to the farthest extreme to
which they can go so far as legisle-
tion is concerned. With respect to the
legislation itself I do mot find there
has been any objection from any
quarter whatsoever except, probably,
from one hon. Member. But that also
has to be noted that tne hon. Member
who represents 1he Vamashrama

Swaraj Sangh—even he......

An Hon, Member: Ram Rajya Pari-
shad.

Shri Pataskar: I think they are the
same. It is diffieult to distinguish
between two or three of these organi-
sations. All the same, even he, it is
to be noted that in the atmosphere o?
today did not say that he opposes it.
He only did it indirectly by saying,
what do you mean by untouchability.
That means that he is not happy with
that idea. It may take some time for
such people to psychologically adjust
themselves to the things that eome.
But, that change has occurred with
him also and he has not opposed this
Bill. He said, what do you mean by
untouchability of something like that.
We know what untouchability means.
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Where is the necessity to define it?.
What he said was, suppose there is a
man who follows the shoe-making
profession, no brahmin should do it
He thought that by such means, he
might create an impression that some-
thing is reserved for some classes of
people, and that too -in.a mild way,
Then, he came to the conclusion that
it is no good opposing a measure of
thjs kind. I am very glad that a social
measure of this kind has received al-

communal, party or political consi-
derations. Every one of the hon. Mem-
bers who have spoken has tried to
impress the necessity of solving this
problem at the earliest we can. Of
course in his enthusiasm, the hon.
Member Shri Khardekar suggested
that we should make a rule that in
every family there should be some
girl belonging to these communities,

times also. But, we, for our part, do
not  believe in these compulsory
things. Rather we should try to im-
press the moral necessity. That is
being done. Not in this Bill, but jn
other Bills. Yesterday, for instance, in
the other Bill, we have made a provi-
sion that any marriage between one
Hindu and another would be wvalid.
We are trying to do it by stages. I
hope that things will happen in their
own proper time.

4 P.M.

About the establishment of a sepa-
rate Committee and educational faci-
lities, some Members were naturilly
anxious. Some doubt was expressed
whether we are going to implement
what we mean by the provisions of
this Act. To give a categorical reply
to those who are not inclined to put
their faith in us is a difficult matter.
We can see the course of conduct that
this Government has been following
in the past and the way in which ihey
have been prepared to bring forward
a measure like this in which, as I
said—my hon. friend Shri S. S. More
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was not heére—we have gone to the
farthest length to which legislation
can go in making a provision like the
one in clause 12 I am sure that the
Government will hereafter take what-
ever steps are possible to solve this
problem at the earliest date and see
that this evil is rooted out entirely
and completely and that it does mnot
exist in our country at all

Shri P. N. Rajabho}: Economic con-

Shri Pataskar: That is what I said:
economic conditions, educational con-
ditions, services, everything is being
considered by the Government. I can-
not say that everyone is satisfied. But,
there is no denying the fact that even
this Government which some people
may not like has been making the
maximum efforts that it can for the
solution of this problem.

I am very happy that a social
measure of this kind hag received the
unanimous support of this House.

Mr. Chairman: The réply has been
made on behalf of the Home Minister.
I shall put the motion to the House.

The question is:

“That the Bill prescribe pumllh
ment for the practice of untouch-
ability or the énforcement of an¥y
disability arising therefrom, as
reported by the Joint Committee.
be taken into consideration.”

The motion was adopted.
Clause 2— (Dcfinitions).

Mr. Chairman; Theré are several
améndments. Hon. Members are re-
quested to give at the Table of the
House fhe numbers of the amend-

thents which théy wish to move, with-
in teri minutes,

Shri Sadhan Gupta: May 1 make a
suggestion? Clause 2 is the definition
clause. I have given mnotice of an
amendment, to add a definition to
clause 2. Therefore, I suggest that the
voting on clause 2 may be held over
till at least clauses 2 to 6 have been
dealt with,
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Mr. Chairman: There may be one
difficulty. I do not know. The hon.
Member wants to add a definition.
That word may have to be used later.

Shri S. S. More: I wish to make a
submission.

Mr. Chairman: In this connection?

sShri 8. S. More: Yes. As far as
clause 2 is concerned, we need not
postpone its consideration or even
the passing of it. My hon. friend Shri
Sadhan Gupta by his amendment
wants to add a definition of ‘untouch-
ability’. We can immedijately take it
up, because unless we take it up im-
mediately, it will be very d:lﬂ‘mﬂt to
proceed scientifically with other pro-
visions. I have to say something about
the absence of any definition of ‘um-
touchability” in the Joint Committee
report, though that definition was
there in the original Bill. So, though
I agree with Shri Sadhan Gupta re-
garding the necessity for a definjtion,
I do not agree with him as far as his
proposal to postpone consideration of
clause 2 is concerned.

Mr. Chairman: If that be postponed,
we cannot proceed with the
other clauses, Where that word has to
be used cr has been used, it would
be difficult to say.

Shri Sadhap Gupta: am not for
postponing consideration; ] was sub-
mitting for postponemeait of the vot-
ing on that clause.

Mr. Chairman: Thdt can be cons
sidered.

~ Shri 8. 5. More: With your permis-
sion, may I make a few suggestions
regarding clause 2?7 [ find that there
are two definitions wanting. Now
dmendment No. 20 of Shri Sadhan
Gunta restcres the definition which
was in the original Bill. As a lawyer,
I find that in this measure untouch-
ability is the crux. If untouchability
is not defined, it will be extremelv
Aifficult for the courts to interoret
untouchability because, unfortunately
in this country, untouchability may
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come in various shapes and shades.
in order to enable the courts to know
concretely what is untouchability and
what is supposed to be penal, there
should be a definition of untouch-
ability. The question is whether the
definjtion as it was given in the origi-
nal Bill will be sufficient or not. I feel
that the deflnition will not be suffi-
cient. The draftsmen should exe:cisc
their ingenuity and give us something
more substantial and more compre-
hensive so that no man can escape on
a legal or technical qujbbling owver
this definition of untouchability.

There is one more suggestion which
I have to make. In the Explanation
to clause 3, the expression ‘professing
‘he same religion’ has been defined. I
would request the Home Minister to
remove that explanation from clause
3 and have it ag a definition of the
words ‘professing the same religion”
in the definitipn clause, because this
explanation under clause 3 is suppos-
ed to be only for the purpose of
clause 3.

Shri Kasliwal: Is the hon. Member
speaking on clause 2 or clause 3 or
clause 47?

Shri S. §. More: [ am referring to
clause 3. My suggestion is that the
explgnation under clause 3 should be
removed and made a definition under
clause 2. If this is not intelligible to
my friend, I cannot help it. So in
addition to the suggestion on clause 2,
I say that ‘professing the same reli-
gion’ should be removed from the ex-
planation in clause 3 and put in
clause 2.

Pandit G. B. Pant: Which is your
amendment?

Shri §. S. More: This is only a
suggestion, because amendments com-
ing from this side have no meaning
always. That is my experience. So I
am rather appealing to the Home
Minister than go through the proce-
dural part of it.

Pandit G. B. Pant: Every Member
is entitled to move his smendment.
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Shri 5. §. More: Unrestricted by
procedurzl things, we are out to im-
prove the Bill. I do ajpreciate the
intention of Government to make. it
as perfect as possible. Having that
object in view, I am making this
suggestion, though I bave not tabled
any amendment myself.

So these are the two suggestions T
want to make. One suggestion is that
untouchabjlity ought to be defined
because untouchability is the govern-
ing theme, the governing thread, that
puts all these sections together. It
may be difficult to define, but all the
same, we must make g serious
attempt to define it; otherwise, ourts
will be at sea.

Mr. Chairman: The hon. Member
was not a Member of the Joint Com-
mittee, perhape.

Shri 8. S. More: I was not a Mem-
ber.

Mr. Chairmas: The point was dis-
cussed there.

Shri 8. 5. More: I have read what-
ever has been written in the report
byxuu..

sltrl Velayudhan: Can we give de-
tails of the d.iscus.uon in the Joint
Commuttee in the House?

Mr. Chairman: I am not giving any
detajls. I only referred to it

Shri S. S. More: All the details are
given before us in the form of reports
and proceedings. There is nothing
secret. They are here.

Shri R. K Chapdburi (Gauhati):
But do not allude to them in the dis-
cussion.

Shri S. S, More: I am being instruct-
ced by so many friends. I accept
their instructions. But these are the
suggestions I want to make, mamely,
that untouchability should be defined
and there should be a controlling defi-
pition of ‘professing the same reli-
glon®, because once it is given in the
definition clause the whole enactment
will be ~ontrolled by that Explanation
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in a particular clause will only relate
to that clause.

. Shri Sadhan Gupta: I beg to move:
In page 2,
after line 9, add:

Explanation I.—A member of a
Scheduled Caste shall not cease
to be such member if lLe resides.
in any locality other than the
locality specified in relation to

Explanation II.—A member of
a Scheduled Caste or any other
person who is or is regarded as
untouchable or who has been
converted from the Hindu relj-
gion to any other religion shall,
notwithstanding such conversion.
be deemed to be an untouchable
for the purposes of this Act”

Shri K. C. Sodhia: (Sagar): I beg
to move:
In page 2, line 3,
after “therein™ insert:
“in the form usually followed".

Shri L. Jogeswar Singh !Inner
Manipur): 1 beg to move:

In page 1, lineg 19 and 20,

after “worship” insert:

“or which isusedas a place of
public religious worship and
maintained wholly or partly out
of State allowance or grant”,
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Shri N. Rachiah (Mysorc—Reserv-
ed—Scheduled Caste): I beg to mdve:

In page 1, line 17,
after “sport” insert:
“public gathering.”

Mr. Chairman: Amendments mowved:
In page 2,
after line 9, add:

“(f) ‘untouchable’ means a
member of a Scheduled Caste as
defined in clause (24) of article
3668 of.the Constitution, or any
other person who by custom or
usage is or is regarded as an
‘untouchable’ by any community
or section thereof.

Explanation I.—A member of a
Scheduled Caste shall not cease
to be such member if he resides
in any locality other than the
locality specified in relation to
him in any public notification
issued or any law made by Par-
liament under article 341 of the
Constitution.

Exrnlanation II.—A member of
a Scheduled Caste or any other
person who is or is regarded as
untouchable or who has been
converted from the Hindu reli-
gion to any other religion shall,
notwithstanding such conversion,
be deemed to be an antouchable
for the purposes of this Act.”

In page 2, line 3,
after “therein” insert:
“in the form usually followed .
" In page 1, Iines 19 and 20,
after “worship” insert:
“or which is used as & place of
public religious worship and

maintained wholly or partly out
of State allowance or granot”.

In page 1, line 17,
after “sport” insert:
“public gathering".

Shri Sedhan Gupta: I want to add
a definition of ‘untouchable’ with a
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wiew to make the scope of the Act
more perfect. There was a definition
of ‘untouchable’ jn the original Bill,
and in the original Bill the penal
section ran, whoever prevents an un-
touchable and so forth. Now, it was
argued, with quite a lot of sense that
that put a sort of stigma on certain
peopie as untouchable. Theretore, that
word ‘untouchable’ was omitted from
the penal sections and ‘untouchability’
was substituted in its place, and as
consequence, the definition of ‘un-
touchable’ was also omitted. But then
what the Select Committee failed to
realise was that unless therc was
some definition of the category of
persons intended to be covered, it
would be very difficult to give effect
to the provision of the Constitution to
punish offenders against untouch-
abjlity. Now, you know that in a
penal law, provisions would be very
strictly construed, Untouchability
would mean the fact that a person
cannot be touched. Now, it is obvious
that there are many classes who are
not untouchables, properly speaking,
but yet who have social disabilities.
For example, is it not customary io
eat with them, it is not customary to
admit them to temples. But they may
be touched; there is no pollution from
the mere physical contact. Now, it
may be that as a result of that defi-
nition being removed and the change
of phraseology, it is only a narrow
section of people whose physical touch
is regarded by Hindu society as con-
taminating, it is only they who will
be covered, and other evils of the
caste system which are perpetrated
against the so-called low castes will
not be covered by this enactment.
That is why a definition is necessary,
and I find that the best way to do it
is to reintroduce the definttion of ‘un-
touchable’ but to steer clear of the
stigma which the old Bl imposed; I
am providing: ‘whoever on the ground
of a person being untouchable pre-
vents any person from doing such and
such a thing.......would be punishable’.
Now, I want to make it very clear
that we are not far dubbing amy per-
son perpetually as ‘untouchable’. We
are nos for giving legal recognition to,
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call any particular section of
population of our country as
touchable’. When I move my

ments to clause 3 and other clauses,
I shall try to show you that I
steered clear of it because I bhave nch
said that a person should be punished
when he prevents. an untouchabls
from doing certain things or having
a certain access, but he wil be
punished when on the ground that a
certain person is untouchable he does
certain things, prevents him from
access to hotels, shope etc. Now, that
is something very different from the
old Bill. But that makes the Bill
effective. It extends the scope of the
Bill fropn the more fact of untouch-
ability to all the kinds of indignities
imposed on certain people om the
ground of the supposed lowness of
their caste. Now, that is why I want
to remtroduce this definition, and in
the light of this rejntroduced  defini-
tion, to amend the other clamses. I
hope the Minister will have ne diffi-
culty in accepting this deflnition and
the other consequential amendments
to the clauses, and making the Bill
thereby effective.

Shri M. Guropadaswamy: [ sup-
port the previous two speakers, and I
request the hon. Minister to accept
the amendment to include it under
the definition clause of -untouchability.
Otherwise, this will be left to vague
and complicated interpretations ia
law courts, and even the law courts
will not be in a position to say what
is untouchability and what is not un-
touchability.

You are aware that there are differ-
ent types of untouchability and
various shades of untouchability going
under different names and forms.
There are people who do mot touch
others and the one people who do not
want to be touched by others. For
example, people belonging to ortho-
dox families stay at a distance if
they see an untouchable.

Mr. Chairman: May I just inter.
rupt? The original definition of the
Bill simply said that the Scheduled
Castes are untouchables snd nothing
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more; it does not give an‘rdrﬂnltinn
How will that improve matters?

Shri M., S, Gurupadaswamy: [ am
not saving that the original provision
must be inserted here; but ! oniy say
that .there should be a definition.
Even the original provision is not
very clear.

Shrimati Renu Chakravartly (Basir-
hat): May I just ask you this?
Besides the fact that ‘untovchable’
means a member of the Scheduled
Caste, it goes on again in the original
Bill ‘any other person who may by
custom or usage be regarded as an
antouchable...... ' We also find it dif-
‘ult bow the new clpuse 38 it has
emerged from the Joint Committee
actually covers both those who are in
the Scheduled Castes plus thcse who
are recognised as untochables in
society under custom and usage?

Mr. Chairman: It is difficult for me
to say without referriug to it. In the
penal clauses we baad  defined
the circumstances under which an
offence will be committed and how it
will be punishable. - There we have
included all such things—religious,
social etc. If any one transgressed
those, he will be commiting an
offence. What § asked Mr. Gurupada-
swamy was how the amendn.ent No.
20 defined umntouchability.

Shri M. 8. Gurupadaswamy: It does
define it. The present amendment by
Shr1 Sadhan Gupta reads as follows:
in the first portion it says ‘untouch-
able means a member of the Schedul-
ed Caste as defined in clause (24) of
article 366 of the Constitution, or any
other person who by custom or usage
is regarded as an ‘untouchable’ by
any community or section thereof.’ 1
think thig definition 1s an improve-
ment over the old definition and if it
could be improved I think ~we are
prepared to accept It.

shri S, S. More: His amendment
restored the original; he has not
added.
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Mr, Chairman: I was asked by shri-
mati Renu Chakravartty about per-
sons who are outside the Scheduled
Castes. In the clauses that we had
inserted, the provision is that so far
as other communities are concerned—
Christian or Muslim—the general
provisions will apply their cases
also. iI a Musilm 1s preventea irom
entering a Masjid by another Muslim,
he comes under sub-rlause (a) ot
clause 3. If they belong to the same
religion, -then it will apply.

Shrimati Renu Chakravarity: My
difficulty was this. In the penal
clauses, you have actually defined
certain actions which will be regarded
ag offending. But my difficulty is here.
It reads ‘wnoever on the ground only
of ‘untouchability’ prevents sny per-
son....." I am a caste Hindu and
suppose I am prevented frum entering
the place of worship, will that be re-
garded as an offence®” Whoever on
the ground only of uniiuchability
prevents any person from doing such
and such things shall be punishable.
I am a caste Hindu and I am prevent-
ed from entering a particular place
of worship. You will have fo prove
that it is only on the ground of un-
touchability. Wil that be regarded as
untouchability or no'? We do mnot
know if those penal clauses should be
applied in those cases.

Shri. §, S. More: Before you ex-
plain, might I seek your clarification
as the Chairman of the Joint Com-
mittee? Take for instance clause 12.
There you have brought in Scheduled
Caste. It reads “...... in relation % a
member of a Scheduled Caste as de-
fined in clause (24) of article 366 of
the Constitution......” In the original
definition there were two parts—first,
clause (24% Scheduled Caste under
arlicle 336 and then thoze who may
not come under this particular cate-
gory but were untouchables Ly virtue
of any custom or usage. Now by
bringing in this only clause You are
knocking out those whn were still
untouchables though not recognised
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as such under that particular clause.
The scope is narrowed down, think
vou will agree that in this country
there are a large number of persons
who are untouchables by custom or
usage though they are not specified
under this article of our Constitution.
That is why I say that the Joint Com-
mittee has narrowed down the
.5cope......

Shri Velayudhan: It has whittled
down.

Shri S. S. More:
dhan's English.

Shri Velayudhan: May 1 request

1 accept Velayu-

the Home Minister to go through both ~

these Bills and come to a decition
because I know he is sincere about it”
I did not get a chance to speak.

Mr. Chairman: Onr idea is that it
is fully covered.

Shri 5. 5. Mort: The scope of the
original Bill was large; it had been
narrowed down by the Joint Com-
mittee and those who were untouch-
ables by virtue of custom or usage
are ruled out. .

Shri Velayudhan: There is another
point which I want the hon. Minister
to note. Even the All India Harijan
Sevak Sangh had put in a represen-
tation. This new definition was in-
cluded despite the opposition of the
Harijan Sevak Sangh.

Pandit G. B. Pant: Is it a committee
meeting or they are going to settle
it by negotiation? If it is the latter,
I can state my view but if it is going
to be argued out, I better speak last.

Shri Velayndhan: He was not pre-
sent there; therefore, I spoke about
this matter. This is a very import-
ant measure and I know he is sincere
in this matter and wants to do full
justice.

Pandit G. B. Pant: Nobody has any
prejudmemthtsmaﬂ.er

Shri Velayudhan: The Bill has got
a prejudice.

Mr. Chairman: Our purpose was
that in the definition as many cases
& possible should be covered. 8o far
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as Scheduled Castes are concerned,
they are fully covered. So far as
other communities are concerned, this
general clause covers their cases aiso.
A Muslim is quite entitled to the wor-
ship at the mosque; he cannot be de-
barred. If he is debarred, tne mau

.who obstructs him commits an off-

ence. It is so in the case of Christians.
So, practically we tried to cover all
the cases. There may be certain ex-
ceptions here and there but we
thought that we need mnot use .his
word ‘unteuchable’ which will be per-
manently there.

Shri Velayudhan: That
does not arise.

Bhri Raghavaiah (Ongole): There is
this case also: when some Hindus
marry a Muslim or Christian they are
ex-communicated from the society
and are not allowed to enter any
place of worship or any place put to
public use.

[Mr. DepuTy-SPEAKER in the Chair.]
Shri M. S. Gurupadaswamy: I was

saying that we should first agree on
this simple point, namely, to include

question

‘the definition of untouchability in

clause 2. What that definition should
be is a matter for our consideration at

‘a later stage. Let us now agree to
‘have a definition of untouchability in

clause 2 to make the Bill wvery un-
ambiguous and clear. After having
done that, let us see whether the ori-
ginal definition of untouchability
suits our purpose.

Shri 8. 5. More was pointing out
that the original definition also was
not very satisfactory. I can under-
stand that untouchability is a thing
which cannot be defined easily unless
we take pains and exercise our mind
and use all our brains for this pur-
pose. Untouchability is such a vague
term and we have got all kinds of un-
touchability and all shades of un-
touchability in the land. But let us
know from the hon. Home Minister
whether he would agree for including-
the definition of untouchability in this
clause. If he agrees, then this may
be postponed till after we dispose of"
the other clauses. If he has got a
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[Shri M. S. Gurupadaswamy]
ready-made definition, then we can
dispose of that definition. I feel that
unless we define the term ‘untouch-
able’ or ‘untouchability’, we will be
giving ample scope for courts of law
to come out with all sorts of interpre-
tations and instead of doing away with
antouchability we will be engaged
hereafter with more controversies
about untouchability. Controversy is
not our purpose. The purpose is not
only to avoid controversy either in the
courts of law or in the platforms out-
gide the House but also to see that un-
touchability is once and for all be eli-
minated from public life. As I was
saying earlier, there is a set of class
belonging to orthodox families who
say that “you do mnot touch me”
instead of saying “I do not touch
you." Many people belong to this
touch-me-not class. They are also a
sort of untouchables. So, it is very
difficult to know what is untouchabi-
lity. Let us agree to avoid future diffi-
culties, to include the definition of
untouchability. Otherwise the pur-
pose of the Bill and the objectives of
this measure will not be fulfilled and
they may lead to all sorts of legal and
other complications.
words, I anticipate a very positive
answer from the Home Minister.

Shri Velayudhan: I want to speak.
I can assure you that I have not
spoken before.

Shri R. K. Chaudhuri: All his inter-
ruptions in the course of discussion of
this Bill will total up to a long speech!

Shri Velayudhan: 1 fu'ly support
the amendment moved by my friend,
Shri Sadhan Gupta, and which was
supported by Shri S. S. More and Shri
M. S. Gurupadaswamy.

Shri S. S. More: I did not support it.

Shri Velayudhan: Because there is
no definition of untouchability the Bill
will become ineffective—the whole
process of the Bill will become ineffec-
tive—when it goes to a law court.
That was my contention from the very
beginning when this Bill was discuss-
ed in the House and in the Joint Com-
mittee,
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Unfortunately, the Constitution itself
in article 17, does not define what
untouchability is. Therefore, this Bill
should define what is untouchability.
That is what this Parliament should
do. That is what I have stated in my
Minute of Dissent. I had stated thus:

“The Constitution itself does .
not define as to who is an un-
touchable and what is untouch-
ability. So it was essential that
these terms should be defined in
the implementing Act. Further
whatever disabilities could be said
to arise out of untouchability
should be logically enumerated.
It is then that implementation be-
comes possible”,

This was what I could find and re-
cord, among other things, when we
finished the discussion of the Bill in
the Select Committee. Now, we are
going to legislate. We are not going
to legislate for a few untouchables or

~ for the Harijans but for the whole

‘country as well. In the original Bill
it was very well-worded, and the
framers of that Bill had discovered
this very early and it was there. But
unfortunately, when it came to the
Joint Committee, it was completely
dropped there. I was not only sur-
prised but it was a very painful thing
for me to have been on the Joint Com-
mittee. That was my experience
there at that time.

Mr. Deputy-Speaker: How can it be
done? For instance, if a member of
the Scheduled Castes professes to ba-
come a Muhammadan, is it the inten-
tion of the hon. Member that
the Muhammadan should be ad-
mitted into the Hindu temple? If one
becomes a Christian, are we to create
,an exception for such communities in
the case of temples? This definition
does not seem to be appropriate.

Shri Velayudham: Even in view of
the doubt you have expressed whether
a non-Hindu can be allowed in the
Hindu temple,......

Mr. Deputy-Speaker: By virtue of
this Act, a non-Hindu becomes a
Hindu clothed with the power to 2ntar
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into any Hindu temple. That is a
wonderful problem, if you want such
an explanation in the clause.

Shri Velayudhan: A non-Hindu can-
not go.

Mr. Deputy-Speaker: It would be an
offence if he was originally a Sche-
duled Caste man and now becomes a
Christian and he enters the temple
without any faith in idol worship. All
the same if he is allowed, -you send
the poojari to jail for six meonths.
What is the meaning? These are all
the difficulties which have evidently
been anticipated in the Joint Com-
mittee of which Shri Velayudhan was
a Member.

Shri Velayudhan: There is one thing.
There was an explanation in the ori-
ginal Bill. It ran thus:

“A member of the Scheduled
Caste who has been converted
from the Hindu religion to any
other religion shall, notwithstand-
ing such conversion, be deemed
to be an untouchable for the pur-
poses of this Act.”

Mr. Deputy-Speaker: Therefore he
is a pucca Hindu for the purposes of
this Act and can go into a temple,
notwithstanding his conversion to any
other religion.

Bhri S. S. More: He cannot. He has
become a Muslim. Again a barber
recognises him as a man in his origi-
nal untouchable form—an untouch-
able—and refuses to shave him.

Mr. Deputy-Speaker: That is an-
other matter. We are not on shaving!
‘We are talking of temple entry.

Shri S. S. More: I may also point
out another difficulty.

Mr. Deputy-Speaker: Therefore, this
definition by itself is not quite cor-
rect. It will have to be limited.

Several Hon. Members rose—

Mr. Deputy-Speaker: I am not going
to allow all the Members to speak at
one and the same time. Each Mem-
ber who has got something new to
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contribute will have three minutes. 1
think Shri Velayudhan has completed

Shri Sadhan Gupta: [ want one
clarification,

Mr. Deputy-Speaker: No question of
clarification now.

Shri Sadhan Gupta: Everything pro-
ceeds on a misunderstanding about
my stand.

Mr. Deputy-Speaker: Dr. Rama Rao
will speak.

Dr. Rama Rao (Kakinada): In
clause 3, it is said in both sub-clauses
{(a) and (b):

“to other persnns-profming the
same religion,”

Those persons professing different
religions cannot come in.

Mr. Deputy-Speaker: Then there
will be a clash between this clause
and the amendment suggested..

Dr. Rama Rao: It is definitely men-
tioned in sub-clauses (a) and (b)
thus:

“as is permissible to other per-
sons professing the same reli-
gion"

Mr. Peputy-Speaker: Notwithstand-
idg the change, he continues to be an
untouchable.

Dr. Rama Rao: But this prevents
him. Sub-clauses (a) and (b) pre-
wvent such a thing.

Shri N. Rachial: How is it that I
am not able to catch your eye? 1
have moved an amendment also. _

Mr. Deputy-Speaker: I shall call
upon Shri Jangde now. After that 1
shall call upon the hon. Member."

Shri N. Rachiah: He was given
chance every time, but I am not cailed.

Shri Velayundhan: On a point of
clarification. About the point which ~
I have made, namely, whether a Mus-
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Mr. Deputy-Speaker: Hon. Members
can have a right of speech only once
so far as an amendment is concerned.
If the hon. Member sits down of his
own accord, I take it that he has com-
pleted his speech. Has the hon. Mem-
ber finished?

Shri Velayndhan: No.

Mr. Deputy-Speaker: He Imy con-
tinue then.
Shri Velayudhan: In the original
Bill it was stated:
‘“Untouchable includes any
other person who by custom or
usage is regarded as untouchable

by any community or section
thereof.”

Untouchability is in the Hindu
community only, not in any other
community.

An Hon. Member: There are in the .

Mohammedan community also.

Shri Velayudhan: Among the Mus-
lims, there are no untouchables.
Among the Christians there are no
untouchables. It is only among the
Hindu community that untouchables
are there. Therefore, this change will
not in any way allow a Christian or a
Muslim to enter a Hindu temple or go
scot-free even if he enters there.

Mr. Deputy-Speaker: Let us not
carry on any further argument. There
seems to0 be an endless discussion
going on now. Otherwise, Explana-
tion II would be superfluous. The
hon. Member does not follow that. In
the Sikh community - also there are
untouchables, and there has been so
much of agitation that this must in-
clude all untouchables, notwithstand-
ing the fact that they have changed
their religion.

Several Hon. Members rose —

Mr. Deputy-Speaker: 1 shall give
an opportunity to every hon. Member,

Shri P. N. Eajabhoj: There - are
Mm Sikhs al.so ’

Mr. Demllrw And the House
can get such .light as it is entitled to
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get from the lips of any bhon. Mem-
ber.

Shrimati Renu Chakravarity: You
have raised a very pertinent point in

regard to Explanation II. I just want
to understand......

Mr. Deputy-Speaker: I shall call
the hon. lady Member later.

Shrimati Kenu Chakravartty: I just
want to put a simple question, so that
our.minds can be clarified. Other-
wise, how can we vote on that?

Mr. Deputy-Speaker: I have put the
quesiton to the hon. Member who is”’
¢a his legs. If he is mnot able to
answer 1t then other hon. Members
can have their turn.

Skr: Velayudhan: As for this legal
lacuna, I would suggest that somehow
or other we shall have to find a suit-
able word which will exclude the
Muslims and other non-Hindus. I
feel that we can very well do it. We
cleared it up . even in the Joint Com-
mittee. This is a matter of law. If
we do not include this definition of
untouchable, the whole law will be-
come ineffective, when it goes before
a court. That is the difficulty. How
are you going to remove that difficulty,
and how are you going to get out of
it?

You are thinking in terms of the
non-Hindus getting into a Hindu
temple. But what about the major
number of people who are suffering
from the evil of untouchability? Take,
for example, the prejudice and the
disabilities from which they suffer,
and also the threat which is adminis-
tered to them. These difficulties are
there in various forms because of caste:
distinctions. What measures have you
got to prevent them? What is the
legal protection for them? .That is
why I suggested that a suitable word-
ing should be found so that we can
give protection and at the same time
see that non-Hindus are prevented
from getting into Hindu temples. I
do not want that Christians and Mus-
lims should get into the Hindu tem-
ples, even though I personally like it
very much.
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I therefore submit that we shall
have to find out a suitable wording for
this purpose. Otherwise this Bill will
become ineffective. I would humbly
request the hon. Home Minister to
find out some solution for this, because
I believe that had he been there at
that time some solution would have
been found out.

Mr. Deputy-Speaker: So far as this
definition is concerned, it was there
in the original Bill. But the Joint
Committee has dropped that defini-
tion. Now an amendment has been
moved to restore it. I think enough
‘has been said already, so far as this
is concerned. If hon. Members want
to pursue this point, I shall allow them
to go on. Otherwise, I shall call upon
the hon. Minister to reply.

sft gte CHo  TaW: ¥ gTgAn
uz 2 f¥ ol & Ageat fow aevasw
o WA § | weEdr fael oA
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Shri Nanadas: The word ‘untouch-
ability’ was defined in the original
Bill, but in the Bill as reported by the
Joint Committee, the definition is not
there. It was only on sentimental
grounds that it was dropped. If we do
not define the word ‘untouchable’ or
‘untouchability’ the law will become
ineffective, and it will give a large
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scope tomelawym.'uma

An Hon. Member: ‘Untouchability’'
is there in the Constitution.

Shri Nanadas:...... who have con-
verted themselves to Christianity and
Islam will not be able to utilise the
provisions of this law in their favour.
For instance, in my part of the coun-
try, i.e. Andhra, there is a good num-
ber of Scheduled Castes, who have
converted themselves to Christianity,
and today for all practical purposes
they are treated as untouchables. The
same is the case in other States too. I
was told that some sects among the
Muslims in Bihar are also regarded
as untouchables.

In order to bring these very large
sections of the people, namely the
converted Christians and the convert-
ed Muslims, under the definition of
‘untouchable’, it is very necessary that
we have to define the word ‘untouch-
able’. Othérwise, we will be doing in-
justice to a very large section of the
people, and the spirit of the Bill will
be curtailed. Therefore, ] support the
amendment moved by Shri Sadhan
Gupta.

As you have expressed, a difficulty
arises whether the converted Chris-
tians and Muslims should be admitted
into the Hindu temples in that case.
To overcome that difficulty, in the
subsequent clauses it was clearly
stated that ‘a person who is of the
same religion or same section there-
of’ will be admitted into the temples,
but not the others. So there is no
scope for a non-Hindu entering a
Hindu temple. That difficulty is not
there.

Shri Dhulekar: Why should they
enter?

Mr. Deputy-Speaker: Now, Shri
Barman.

Shri N. Rachiah: On a point of
order, There must be one uniform
principle followed with regard to-giv-
ing chances to hon. Members. One



6659 Untouchability

[Shri N, Rachish]

" person gets up and immediately he is
called upon to make his_ speech.
Another Member rises 20 times and
then only gets a chance. But I have
moved an amendment, and yet I am
not given a chance.

Mr. Deputy-Speaker: What is that
amendment?

Shri N. Rachiah: One principle
should be followed with regard to
calling of Members.

Shri Deputy-Speaker: I shall call
the hon. Member after Shri Barman.

Shri Barman (North Bengal—Re-
served—Sch. Castes): It has been
argued or apprehended by many of
my friends that unless the word ‘un-
touchability’ is defined, this Bill wili
be ineffective.

I beg to submit that the word “un-
touchability’ has been used in the
Constitution itself, and there is no
definition of that word in the Consti-
tution. At the time when the Consti-
tution was framed there was an at-
tempt to define ‘untouchability’, but it
was found that untouchability is a sort
of custom which varies from place to
place and from community to com-
munity, and so what is untouchability
in one place is not untouchability in
some other place. So it is very diffi-
cult to define untouchability. But the
notion of untouchability is known to
everybody. By now about 21 State
Bills have been passed, but nowhere
has the word ‘untouchability’ been
defined. In the original Bill here
there was an attempt to define the
word ‘untouchable’ to which many of
us have very strong objection. After
we have abolished untouchability
from India by the passing of the Cons-
titution, to dub a particular class as
untouchables is most obnoxious. This
is not only unreasonable, but it is
offensive and to tell the world that
there is a class in India who are un-
touchable is not a fair proposition at
all. To my Scheduled Caste friends
I may tell them that omce they ac-
cept’ by the definition that they are
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untouchables, then what right have
they or with what face can they tell
those who treat them as untouchables
that they should not be treated as un-
touchables? By the very definition
you are accepting that you are un-
touchables and the next moment you
say that though you are untouchables
we have no right to treat you as un-
touchables.

Shri R. K. Chaudhuri: Rajbansi in
Bengal is considered as a Scheduled
Caste whereas in Assam it is not a
Scheduled Caste and they are not at
all untouchables,

Shri Barman: That is a case of one
caste considered as Scheduled Caste in
one place but not in another place.
I am not saying about that. I am argu-
ing the general proposition for my
Scheduled Caste friends. If they ac-
cept by the definition that they are
untouchables then they would be
dubbed as untouchables. We have
already said in our Constitution that
untouchability is abolished and now
we are making untouchability an
offence. Just as in the Penal Code
there are several offences defined as
penal and in certain other clauses it
is said that if you act in this way
then you shall be punished, similarly
we have abolished wuntouchability.
Therefore, we have no right to say
that untouchability is recogniced in
our country. If then, untouchability
is not recognised, then the only thing
left, which is to be done by the Cen-
tre and not by the States according
to the Constitution, is that we have
to make untouchability an offence. If
anybody treats another man as an
untouchable or dubs another man as
an  untouchable, then he will be
punishable. This is the only thing
you are doing There. Let us see
whether the Bill as amended by the
Joint Committee serves our purpose
or not.

An Hon., Member: No.

Shri Barman: I beg to submit that
the protection that was given to the
Scheduled Castes in the original Bill
has been far more strengthened by



6661 Untouchability

the amendments of the Joint Com-
mittee. In the original Bill the defini-
tion of ‘untouchable’ is: “Scheduled
Castes and such others who have
been converted from = Scheduled
Castes”. Here we have omitted the
definition but we have at the same
time added clause 12 by which we
have said that if there be any case,
then in that case, it is for the other
party, that is, the accused, to prove
that it was not on the ground of un-
touchability that he obstructed the
other man or some such thing.

Shri 8. 8. Mere: Sir, is it not a fact
that because Shri Barman was the
Chairman, that in clause 12 the pre-
sumption has been limited to Sche-
duled Caste people. The category of
‘untouchables’ will be larger than the
category of ‘Scheduled Castes’. So,
you are levelling down the presump-
tion.

Shri Barman: I am coming to that.
You cannot have it both ways once it
is decided that you do not accept the
word ‘untouchable’. It was decided by
a large majority that the word ‘un-
touchable' should not be there. So far
as this House is concerned, out of 33
Members 20 were representatives of
the Scheduled Castes in the Joint
Committee. It was by a very large
majority we accepted that we should
drop the word ‘untouchable’,

Shri Velayudhan: In the Constitu-
tion also it is there in article 17. (In-
terruption).

Mr. Deputy-Speaker: I cannot
allow this kind of interruption to go
on.

Shri P. N. Rajabhoj:
know something.

Mr. Deputy-Speaker: Then let him
hear patiently with both his ears. He
cannot go on talking and learn some-
thing. This kind of interruption is

endless.

Shri Barman: Shri S. S. More has
raised a very pertinent point He
Must accept that so far as Scheduled

I want to
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Castes are concerned, who are gene-
rally treated as untouchables, the Bill
is a definite improvement. Once he
accepts that, I shall go to the other

part.

Shri Velayudhan: Then use the
word ‘Harijan'.

Mr. Deputy-Speaker: The hon.
Member has spoken 15 times here,

legitimately and illegitimately, by in-
trusion and otherwise. -

Shri Velayudhan:
sentences.

I spoke only 15

Mr. Deputy-Speaker: Hon. Mem-
bers cannot go on interrupting like
this.

Shri Barman: Sir, you will find
from the explanation that has been
added that within the definition of
‘Hindus' other sects and denomina-
tions have also been included within
the purview of this Bill. They wil!
also be treated as if they were follow-
ing the Hindu religion. Christians and
Muslims are left out. In their case
you will find that in the amended
clause 3, we have said:

SR from entering any place of
public worship which is open to
other persons professing the same
religion or belonging to the same
religious denomination. ....

That is, if he be a Scheduled Caste
originally, then converted intc Chris-
tianity or Islam, and being a Muslim
he wants to enter into a Mosque
or being a Christian he wants to enter
a Church, then he cannot be prevent-
ed. If he is prevented by _anyone,
then that man will come .ymder the
mischief of this clause because he
professes the same religion. There-
fore, in their case also this Bill is
quite applicable.

Now, my friends may say that be-
sides the Scheduled Castes there are
certain sects or certain people in the
Hindu community who are not includ-
ed in the Scheduled Castes but who
are also treated as untouchables. That
is the only section left out. T do not
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know what is their number in India.
Here I may say that the word ‘un-
touchability' really sticks to the Sche-
duled -Castes. If there be any mem-
bers of Scheduled Castes in Chris-
tianity and in Islam their case also
is covered if they are alsg treated ar
untouchables. There may be a very
small proportion of people who are
considered as untouchables but do not
belong to Scheduled Castes. It may
be that in some parts of India they
are treated as untouchables. There
my answer is that once we succeed in
abolishing untouchability amongst the
Scheduled Castes, amongst the con-
verted Christians and converted Mus-
lims who are converted from the
Scheduled Castes, the crime itself will
automatically vanish from our coun-
try. Those people who are not Sche-
duled Castes certainly. are better plac-
ed than the Scheduled Castes though
they may be placed a little lower than
the high Castes. Therefore, in their
case also untouchability will auto-
matically go because once we uproot
the tree then whatever may be
sticking in branches amd leaves will
also automatically die out. We have
to have some via media and we
thought that this was the best that
we could accept.

Shri S. S. More: One constitutional
point under article 356......

Mr. Deputy-Speaker: No, no. I am
not going to answer that. I find here
too much of interruption and too
much of latitude taken by hon. Mem-
bers. Any hon. Member who wants
to contribute something must stand
up and if he catches the eye of the
Speaker he will be called upon to
speak. Then he must make wup his
mind once for all and not go on think-
ing and thinking and then gathering
some new points as and when it
comes up. In that way this discus-
sion will be endless.

Shri i5. Rachiah: Sir, I have moved
my amendment No. 53 and that is
with regard to the insertion of the
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word ‘public gathering’. In this con-
nection my observation is that the de-
finition of the word ‘untouchability’ is
a very broad one and as such I fully
support clause 2 as far as the defini-
tion as amended by the Joint Com-
mittee is concerned. With regard to
the removal of untouchability
Mahatma Gandhiji says:

“If the Hindu mass mind is not
yet prepared to banish untouch-
ability root and branch, it must
sacrifice me without the slightest
hesitation.”

5 p.m.

That means he refers to the Hindu
mentality. So, untouchability is not a
commodity, is not a thing that is visi-
ble. It is more or less the mental
outlook of the Hindus. The word is
very Psychological as it appertains to
the mind of a human being. Whatever
a caste Hindu thinks to suppress the
untouchables or the Harijans, that
should be interpreted by the Judges as
untouchability to give a judgment or
a verdict.

With regard to the next question o1
a person who is an untouchable but
a follower of Islam or Christianity, I
strongly oppose that such people
should be given the benefit of this
Act; because they did mot want tc
tolerate or suffer as Hindus. They
went over to some other religion and
then the moment they became Chris-
tians or Muslims they became touch-
ables. So, if they want the benefits
of the provisions of this Act they
must certainly come back to the Hindu
religion—we certainly welcome them
—as untouchables. So, there is no
reason why this Act should be applied
to the case of untouchables who have
been converted to Islam or Christian-
ity. '

In regard to the word ‘public
gathering’ 1 want to give my obser-
vations in one minute. The reason
why this expression wag inserted was
this. About six months ago, the
Chief Minister of Mysore presided over
a2 conference at Devalapura in Mysore
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taluk arranged by a Lingayat in con-
nection with the opening ceremony of
a buMding. I was also present there
along with the Chief Minister of the
State, sitting just behind him. The
Chief Minister, when he came to
know that there were some un-
touchable women outside the pan-
del, was kind enough to call
them inside. Then the women be-
belonging to the untouchable com-
munity tried to get in and somehow
it so happened that one or two ladies
of the untouchable community with
their babes came into the pandal and
touched the mat in the pandal. The
function was over and the Chief Min-
ister and the other guest had left the
place. What happened was this. The
village patel, particularly the person
who celetrated the function, called
the untouchable leaders and they
were fined, it appears, Rs. 100 because
the ladies belonging to the Harijan
community touched the mat that was
in the pandal. This is inhuman. So,
this public gathering gives an oppor-
tunity for practising this untouchabili-
ty. It encourages the higher classes
to practice untouchability. I request
the hon. Home Minister—he is not like
the previous Home Minister; I am very
happy and I congratulate him; he is a
man who is loved by the Harijans in
the country; and whenever he comes
to the House we feel happy; it was
not so when Dr. Katju was here; Shri
Pantji creates hopes in us because of
his sympathy and his good heart. I
request the Home Minister to give us
a definite assurance with regard to this
expression ‘public gathering’. Apart
from this public gathering, if there is
a4 municipal officer or a Local Board
office and there is an officer—Presi-
dent or some other official—and some

other officer, a Police Officer or a Re-
Vvenue Officer comes and suppose he
arranges for some tea and there are
ten guests who are flindus and one
or two Harijans, he discriminates and
he gives tea or some eatable, and he
may observe untouchability. If such
officers are not brought to book, I am
sure, this piece of legislation will be
a dead letter, Because, it is not the
masses of India that are very keen
Iie LSDw— . T mean
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about the observance of untouchabili-
ty. It is not even the literate people..
It is only some officers and antisocial
elements who want to take advantage
of the Hindu division and, commit this
criminal atrocious treachery on inno-
cent Harijans in villages. Such
officers and such people should be
severely punished. Even in public
offices, the Harijans are illtreated by
officers as they have certain privi-
leges. Such officers must also be pro-
secuted and they should not escape
from the provisions of this Act. [,
therefore, request the hon. Minister to-
accept this amendment.

Shri Raghavaiah: Sir, I do not want
to make any observations, but I want
to put only one or two questions.

Mr. Deputy-Speaker: No, no.

Pandit G. B. Pant: The question
that has been raised is an important
one and if I could possibly persuade
myself to believe that the change
would work to the advantage of the
vietims of untouchability, I would
have readily accepted it. My view is
that it is not open to this House to
define the expression, apart from the
fact that, on merits, it would be un-
wise to do so. If you please refer to
the Constitution, you will find in
article 17 the clear statement that un-
touchability is abolished and its prac-
tice in anv rform is forbidden. Further,
it says that the enforcement of any
disability arising out of untouchability
shall be an offence punishable in ac-
cordance with law.

Then, we have article 35 which
says that notwithstanding anything
contained in this Constitution, Parlia-
ment shall have and the Legislature
of a State shall not have power to
make laws for prescribing punishment
for those acts which are declared to
be offences under this Part.

So, under article 17, untouchability
is abolished; the enforcement of any
disability arising out of untouchability
is an offence; and that offence can, be
described and defined by Parliament
under article 35. So, there is nobody
left as an untouchable in law in this
coyntry. What we are concerned with
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is the defining of offences which
would come under article 33.

Then, suppose you were to define
untouchability; where is the place
where it should be defined? If you
define untouchability in this Act and
the person goes to a court and says
that an offence has been committed,
that it comes within the purview of
the Constitution and that the defini-
tion of ‘untouchability’ or ‘untouch-
able’ given in the Act of Parliament
is not comprehensive enough to cover
what the Constitution of India intend-
ed to convey by the word ‘untouch-
able’, then there can be no answer. it
-ou have tw define the word untouch-
ability, provided it was possible and
feasible to do so, you can do it only
in the Constitution. We cannot do so
in any Act of Parliament because the
Parliament is only to carry out the
direction of the Constitution that
offences which tend to enforce un=
touchability which is being abolished
by the Constitution shall be defined
by Parliament. Nothing more can
the Parliament do. In the circums-
tances, it is not open to us to say that
any person is an untouchable. Un-
‘touchability has been abolished but,
there may be offences which do
amount to a contravention of the prin-
ciple of abolition of untouchability
laid down in the Constitution. That
being the position, it is not open to us
to define ‘untouchability’. If you can-
not define ‘untouchability’, you can-
not certainly define ‘untouchable’. The
two are so connected that the one can-
not be de-linked from the other. When
you say such a person is an untouch-
able, you mean only persons belong-
ing to that class coming within the
scope of untouchability. Every one
else, howsoever he may be suffering
fro=: the curse of untouchability will
he“éxclided.” There is that constitu-
tional difficulty which faces us when
we raise this problem and when we
try to find a solution.

Shri M. S. Gurupadaswamy: May I
ask one que:tion? If vou cannoi
.define untouchability, how can ¥you
abolish it?
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Pandit .Ge B. Pant: It has already
been abolished. We are not abolish-
ing “it. Untouchability has been
abolished.

Shri Velayudhan: Will not the whole
law become null and void, legally?

Pandit G. B. Pant: I am sorry that
what appears to me to be plain
enough, I am not able to make equally
plain to others. The Constitution lays
down that untouchability is abolished.
You have to take the Constitution at
its face value. In law, untouchability
stands abolished from the day the
Constitution was passed and adopted.
What we have to do is this. If we
still find that there are disabilities en-
forced which were connected with un-
touchability in the olden days, then,
such enforcements will amount to
offence and will be liable to punish-
ment. That flows as a corollary from
the abolition of untouchability itself.
When  untouchability is abolished,
then, anything that is done, which was
permissible only as being connected
with untouchability, becomes an off-
ence. It is these offences which we
have to define and for which we have
to prescribe punishments. That is
what this Act purports to do. That is
the constitutional position.

Apart from that, if you look at it
from the practical point of view, the
question which we have to consider is
this. Do you want to restrict the scope
of untouchability as we conceive it or
do you want to leave a free scope so
far as it may be feasible and permis-
sible?

. Shri M. S. Gurupadaswamy: Would
it not be vague?

Pandit G. B. Pant: It should not be
vague, I agree, except to the extent
that vagueness is inevitable. So far as
the definition of an expross “hich
has not heen defined in 1! titu-
tion itself is concerncd, wv wave tn
submit to that word without defining
it further. If there is any vagueness
in that, that is inevitable and that can-
not be cured by us. Apart from. that,
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I see that there is no vagueness at all.

Shrimati Renn Chakravartty: Is it
unconstigutional to define ‘untouch-
ability' because in the Constitution it
ijs said that untouchability no longer
exists?

Shri A. M. Thomas: It is superflu-
ous.

Pandit G. B. Pant: What you call
unconstitutional, I do not know. What
I tell you is this. If you define un-
touchability here, any person may
say: abolition of untouchability is a
part of the Constitution; I am an un-
touchable, though I am not covered by
the definition that is given by Parlia-
men: in this Act; I am entitled to
claiii iiie benefit of the provisions
made in the Constitution about the
abolition of untouchability though the
Parliament has not given the right
definition which would otherwise have
covered my case too. We cannot scrap
that argument.

Shri S. S. More: According to clause
12, you are confining the presumption
to the Schaduled Castes under article
366. The Scheduled Castes are cate-
gorised by the President under article
341. The effect will be, clause 12 con-
trolling the whole enactment, will con-
fine the provisions of this particular
enactment to only the Scheduled
Castes enumerated in the President’s
Order which is not supposed to be
very exhaustive. There are a good
many persons who are kept out of
that Order. What is going to be their
fate?

Pandit G. B. Pant: So far as clause
12 is concerned, it makes one point
clear. That is the only point that is
sought to be made by the definition
that has been proposed, that the mem-
bers of the Scheduled Castes had been
treated as untouchables in the past.

Shrimati Renu Chakravartty: Not
all. In our parts, there are many
people of the Scheduled Castes that
are not untouchables.

Pandit G. B. Pant: Then, to say that
all members of the Scheduled Castes
are untouchables is to state what is
not true.

27 APRIL 1955

(Offences) Bill 6670

Shrimati Renu Chakravartty: 1 do
not want to state that.

Pandit G. B. Pant: The definition
that has been suggested covers all
members of the Scheduled Castes. You
will see the difficnlty at once that all
members of the Scheduled Castes are
not treated as wuntouchables. The
definition that has been proposed to
the effect that the members of the
Scheduled Castes shall be treated as
untouchables is factually wrong.

Shrimati Remu Chakravarity: I
agree that we should suitably amend
it to restrict it.

Pandit G. B. Pants-3 comes to this.
So far as the definitien that is before
the House is concerned,......

Shri Veeraswamy: I want to

Mr. Deputy-Speaker: No, no. Manyv
questions have already been put.

Pandit G. B. Pant: If you want to
know anything, you may put a ques-
tion to me later. I have to satisfy
others also. So far as the present defi-
nition <is concerned, it is conceded that
it does not satisfy the present condi-
tions and requirements. We have to
devise some other definition. If you
devise some other one you will find
again there is a loophole or lacuna.
Ultimately, we will be driven to the
conclusion that it is not possible to
define. " Let us take the final conclu-
sion reached by the Joint Committee
as a sound conclusion and not add to
it. 'The Joint Committee consisted of
49 Members. The Chairman told me
that this question was discussed for
two days, and after two days, they
reached this decision. On page 4 of
the report it is said:

“The Committee have discussed
at length as to whether the ex-
pression “untouchable” wused in
the Bill should be retained or
substituted by any other appro-
priate word or words. On the one
hand, the legality and propriety
of the use of the expression par-
ticularly in view of the abolition
of “Untouchability” under Article
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.17 of the Constitution, and on the
other hand the apprehension that
deletion of the word might leave
loopholes and the purpose of the
Bill might be defeated were con-
sidered. The Committee are of
the opinion that the deletion of
the expression ‘untouchable’
would not stand in the way of
attaining the object of the Bill.
The definition of ‘untouchable’
along with the two ‘Explanations’
thereto has been omitted.”

Shri Nanadas: That decision was
not unanimous.

Pandit G. B. Pant: It was not. I
find that one Member of the Joint
Committee has appended a note of
dissent; but only one out of 49. So it
was not unanimous. But, the opposi-
tion was slender and feeble. I am not
basing my argument on that. )

It would be hardly proper to brand
any class as untouchable. If you put
in any class as untouchable in this
B#l, that, I think, goes against the
spirit of the times. It goes against the
spirit of this very measure. It does
not help us in the cause which we all
propose and the resolved to advance.

Then, further, what do you gain
thereby? You say that besides the
Scheduled Castes, others who by cus-
tom or usage are regarded as un-
touchables will come within the puP-
view of thie Act. That means that
if any other persons come forward,
it has to be proved first of all that ac-
cording to usage or custom, those per-
sons are regarded as untouchables.
After you have established this fact,
then, the question whether any off-
ence has been committed or not will
arise so that you will only multiply
the difficulties. What do you gain by
this - definition?

Shri S. §. More: Even when he
proves the fact that he is recognised
to be an nmisuchable and has been
treated as swch according to custom
or usage, the presumption under
clause 12 will not be applicable in his
case,
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Pandit G. B. Pant: Again, if I may
say so, there is confusion.

Shri S. 8. More: I have follow-

Pandit G. B. Pant: Let me explain
myself; perhaps you might grasp what
I am saying if I am able to make my-
self clear. The fault may lie with me.
The position is this. Under clause 12,
we are making an exception in erimi-
nal jurisprudence. You say that the
presumption will be in favour of the
prosecution and against the accused.

You say that he will presume that
the person has committed the offence
with which he is charged. Well, that
presumption can be made in the case
of members of the Scheduled Castes.
But in the case »f others, that pre-
sumption is not possible because
under your very definition, you have
first to establish that this person is
under usage or custom entitled to be
treated as an untoucha“le. So you have
to prove something before he can be
regarded as an untouchable. In the
circumstances, no presumption can
possibly arise. But why should a pre-
sumption be made when the circums-
tances are of an exceptional nature?
The case will be proved in the way an
ordinary case is proved. In the usual
course, I think we could mnot have
thought of anybody except Scheduled
Castes while dealing with the problem
of untouchability. We have, however,
enlarged the scope of this Act. It will
apply not only to Scheduled Castes,
but probably to Christians in the
south who are not allowed to enter
churches by those who consider them-
selves as belonging to higher classes.
There are certain Muslims who are
treated in the same manner by the
followers of Islam. They will have
the benefit of this provision. It is for
their benefit that the word ‘untouch-
ability’ has been left undefined. So
far as Scheduled Castes are concerned,
the Act makes it clear that they are
entitled to the benefit of the provi-
sions of this Act in any case. So they
will have the benefit of this Act with-
out calling them as untouchable. Zou
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give them the benefit of having the
presumption made in their favour in
all cases in which untouchability is
involved. What more can you do for
them? For others, you leave the room
open. I think nothing better could
have been done and I am glad that the
Joint Committee has taken this view.

Shri Sadhan Gupta: What is the
meaning of the words ‘unless the con-
trary is proved’ in section 127

Pandit G. B. Pant: The meaning is
that unless the contrary is proved, the
presumption is there. The presump-
tion is rebuttable, not conclusive.

Shri Sadhan Gupta: Even in the
case of Scheduled Castes, it is a re-
buttable presumption?

Pandit G. B. Pant: Of course; all
presumnptions are rebuttable.

Shri Nanadas: May I put one ques-
tion?

Mr. Deputy-Speaker: No.

Shri Sadhan Gupta: May I suggest
....that the voting on clause 2 be held
up till clauses 3 and 4 have been dis-
cussed, because I find that the whole
debate proceeded on the conception
that my amendment stood by itselt
and was unrelated to any amendment
in clause 3? So may [ suggest that
after we have discussed clauses 3 and
4, we can put clause 2 to vote? It may
well be that the Minister will change
his mind in the light of the debate anad
then clause 2 may be voted, because
in the light of amendment No. 20 1
have suggested certain consequential
amendments in clauses 3 and 4 So
*there would be no harm in postponing
voting on this clause until after dis-
cussion on clauses 3 and 4 is complet-
ed.

Mr. Deputy-Speaker: I will put this
clause to the vote of the House.
Enough has been said already. Clauses
3 and 4 are there. Hon. Members are
not closing their eyes and are not
blind to those things. They have to
look into every matter, There is mo
good continuing this discussion to-
morrow,
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Shri Nanadas rose.

Mr. Deputy-Speaker: The hon
Member has to observe decorum.
When I am on my legs, he ought not
to stand.

Now, I will put the amendments to
the vote of the House.

The question is:
In page 2,
after line 9, add:

“(f) ‘untouchable’ means =
member of a Scheduled Castes
as defined in clause (24) of
article 366 of the Constitution,
or any other person who by cus-
tom or usage is or is regarded
as an ‘untouchable’ by any com-
munity or section thereof.

Explanation I. A member of &
Scheduled Caste shall not cease
to be such member if he re-
sides in any locality other tham
the locality specified in relation
to him in any public notificatioi.
issued or any law made by Par-
liament under article 341 of the
Constitution.

Explanation II. A member of
a Scheduled Caste or any other
person who is or is regarded as
untouchable or who has been
converted from the Hindu reli-
gion to any other religion shall,
notwithstanding such conver-
sionn be deemed to be an un-
touchable for the purposes of
this Act.”

The motion was negatived.

Mr. Deputy-Speaker: The question
18:

In page 2, line 3,
after "therein" insert

“in the form usually follow-
ad.”

The motion was negatived.
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‘Mr. Deputy-Speaker: The question
is: )
In page 1, line 17, .
after “sport” insert
“public gathering.”
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

In page 1, lines 19 and 20,
after “worship” inserts
“or which is used as a place
of public religious worship and

maintained wholly or partly out
of a State allowance or grant.”

The motion was negatived,

GIPD—US—130 L.S.D.—6-6-56—830.
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Mr. Deputy-Speaker: The question
is:

“That clause 2 stand part of the
Bill.”

The motion was adopted,
Clause 2 was added to the Bill.

Mr. Deputy-Speaker: I have pre-
pared a list of all the amendments that
have been tabled and are sought to be
moved by hon. Members to the van-
ous clauses. I need not read them;
they are a good number. I am onty
giving previous intimation. This list
will be circulated to hon. Members
this evening.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the
28th April 1955.



